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LEGISLATIVE ASSEIfQLY ... 

Jlon4ay, 14tA ~Te  192.'1.. • 

. The Assembly met in the Assembly. Chamber of the Council. House III; 
~e e O  ~~e Clock, Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

TONGA STAlfD IN PART.U.Eft ST1I.llBT NUlL THE EJIT&A.JfCB TO m. 
ASSDBLY. . 

:888. -Kr. AIur .ath »UU: (a) Has the plot of land OIl the west I)f 
-the' Parliament Street near the Asseuibl" entrance in New Delhi, whera 
·toJ,lgas stand, b~ leased.? H 80, to whom? 

(b) Is it a fact that tongawallas standing on the plot of land ' ~ 

1 anna each?, n 80, by whom? 
(e) H the land 'has not been leased to anybody, do Government pro-, 

pose to put a .top to the charge of l anna? 
(d) If the land has been leased do Government propose to set apart; 

some other plot for a tonga stand 'I 

!'Ile Bonoarable Sir BhupeDdra .a&h KiVa.: (4) The plot of land in 
question has been constituted a municipal tonga stand aDd it is under ,he 
cuntrol of the Imperial Delhi Municipal Committee. 

(b) and (e). Government have DO information. 
, 

(d) The plot in question was selected as being most convenient for a 
tonga stand and there appears to be no reason to move the iltand elsewhere. 

ACCOMMOIlATlON or THE All}fY HEAO.Q"ARTERS OFPICRS nr XEW 
DEI.HI. 

889. -Mr. ol'amn'daa K. Jlehv.: (a) Is it. a ~ that the Army Depart· 
ment Secretariat has been located this i ~e  in the Imperial Sec!"etariat 
in New  Delhi, while the Army Headquarters offices are located in the 
Temporary Seeretariat in Old Delhi? If 80, why? 
{b} Is it proposed to continue the above arrangement next year also 'I 

(e) Will e e ~ e e state the . i ~e number of (1) 
. officers and (2) clerical establishment of the Army Headquarters atl.d 
• conDeeted offices at present working in the Teatporary Secretariat in Old 
D.elhi? 
(d) Is it also proposed to shift. the ApDy Department Secretariat "and 

connected offices at present located in -ille Imperial Secretariat in N,. 
Delhi to Old Delhi from next year? .' 
(6) la it,'a fact that accommodation has. been .built w all these .offices 

in the Imperial Secretariat ~ i  in New Delhi?· If 80, why'ia,it 

( 2161 ) A 
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proposed. to locate ~  in Old Delhi. and how is it proposed. to u\ilize 
the ~i  in New Delhi? 

(f) Are Government aware that sufficient office accommodation, and 
quite a good number of residential bungalows (specially officers', 61'e lying 
vacant in New pelhi? If so, why have not the Army Headquarters and 
connected offices at present located in Old Delhi been accommodated in 
New Delhi? . 

(g) Have Government considered. the possibility of finding deficient 
accommodation, if any, by shifting a portion of the e ~ Public 
Works Department offices from the Imperial Secretariat Buildings in New 
Delhi to some other convenient buildings which are not in use at present? 

(h) Will not the proposed locatioD of Army Headquarters and connect-
ed offices in Old Delhi involve extra expense? If so, what is the justifi-
cation for the same? 

:Mr. G. K. Young: (a), (b), (c), (d) and (e). There is not sufficient 
residential or office accommodation in New Delhi for the Dumber of officers 
and clerks in Army Headquarters who at present come down to Delhi for 
the winter. It has therefore been decided to accommodate the offices of 
Army Headquarters in Old Delhi during 1926-27 and 1927-28. The Army 
DePartment haS been located in the new Secretariat buildings this year, 
and will probably remain there next year also. The total numbers of 
officers and clerks belonging to Army Headquarters at present working in 
th£  Old Secretariat are 82 and 230 respectively. In addition, there are 
9 officers and 58 clerks belonging to the offices of the Financial Adviser, 
Military Finance. 

(f) The answer is in the negative. The second part does not arise. 

(g) The location of a portion of the Public Works Department offices in 
the Imperial Secretariat buildings is a temporary arrangement, no other-
accommodation being available at present. 

(h) The extra expense, if any, is small. 

ANNUAL COIrr OF THE Snn.A. EXODUS FROM 1921 TO 19U. 

890. *:Mr. Gaya Prasad Singh: Will Government kindly give the total 
cost of the Simla exodus, year by year, ~ 1921 to 1926? 

The Hononrable Sir Aluander Kuddiman: The information is being' 
eoHected and will be euppliedto the Honourable Member in due course. 

SllBSTIT{;TION OF PROVIDENT FUND FOR PENSIONS IN THl!l DIFFERENT' 

DEl'.\RTMl!lNTS OF THE GOVERNMENT OF INDIA" 

891. *Kr. Gaya Prasad Singh:, (a) WiU-$overnment kindly state jf 
any inquiries have been made in regard to the substitution of provident 
fund for pensions in difterent departments of the Government of India?' 
And what result, if any, has been arrived at? 

• (b) Do Government propose to consult the wishes of 60vernment em-
• ployees, and give them the optron to choose between the provident fund, 
and pension system? 

The Honourlble Sir Basil Blackett.: (a) I would refer the ~ b e
Member to the replies I ga-ve on'the 8rd February to Mr. Dur8iswa-my 
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Ai,angar's starred question No. 91 and on the 4th instant to Mr. Joshi's 
~ e  question No. 722. 

(b) The point ~ be borne in mind if and when 'the scheme materialiseB. 

AnoINTMENT OF AN AGEl'o"T TO THE GoVERNOR GUiEJUL IN SOUTH 

A:FRICA.. 

892. *JIr. Gaya Prasad Singh: Will Government kindly state when 
they expect to appoint an Agent to the Governor General in South Africa, 
in terms of the settlement recently arrived at? 

1Ir. I. W. Bhore: The matter is under consideration. I regret I am 
not yet in a position to make any definite statement. 

Pandit Birday Bath X11IW'I1: Is it to be hoped that Government will 
bear in mind that, as far as possible, an Indian should be appoint,ed in 
that position? 

JIr. I. W. Bhor.: I have no doubt that the Government will bear in 
mind all suggestions that have been made in connection with this appoint-
ment. Sir, before it is made. 

Pandit Jlirday Bath X1UU1'11: May I take it that this particular matter 
is before Government? 

1Ir. I. W. Bhore: Yes, Sir, it is. 

FORMATION OF A SEPARATE K\NNADA PROVINCE. 

893. *JIr. D. V. Belvi: (a) Will Government be pleased tp state If 
they have taken any action upon the Resolution moved by the Honourable 
Rao Sahib Dr. U. Rama Rau, in the Council of State on the 17th February, 
1926. regarding the formation of a separate Kannada Province upon a 
linguistic basis? 

(b) Have they consulted the Local Governments of Madras, Bombay 
and Coorg on the sul:ject-matter of the said Resolution? 

(c) If so, will they be pleased to lay the opinions of those Governments 
on the table? . 

(d) Will Government be pleased to state if they have received RDy 
representations or resolutions from any places in the Provinces' of Madra!!, 
Bombay or Coorg in support of the said Resolution? 

(8) H so, which places? 

'l'he Honourable Sir .Alezander lIuddfman: (6), (b) and (c). The ReSO-
lution referred to was rejected by the Council of State and Govemm6itt 
.have therefore taken no action in the matter. 
(d) and (8). Resolutions were received in May and June 1926 froiD the 

Pt;esidents of the Uppinangady, Udupi ana Kasargod Taluk,Boards urgiilg 
the establishment of a separate Kamataka UniversityanSwovjl;lce..; ....... .~ .... -... -

• 
ExILE OF M'AULANAS MOHAlIlfED IsHAQ ANll .i ~B i . .  FB.a •. 
• THE NORTH-WEST FRONTIER PRoviNe&:' ~'  ": , . : ..•. ~ 'f" 

.. • ••• ""::..... -:-. l' '--.. ' .•. ~ 

894. *Baja Ghu&Dfar Ali ltbaD)' (4) ..Are ,GovemmeniLcaW8l'8 that 
Maulana Mohammed Ishaq of e ~ ~ 1 e . . i  

A2 



LBGISLATIVB ASSmLY. [I4TB MAR. 1921. 

of Hazara lUlVe bepn exiled from the. ~ West Frontier ProviTlce' aiid 
,are not allowed to return to their homes? .. 
(b)WiU Goverrl1neHt 1 i' e ~  'to inform the House ;vhenand ror"what 

offences the said gentlemen were exiled? 

(c) Do,the Goveniinl¥nikhow tliat in the year 1920 both of them were 
kept for an indefin i te period of tin1e"in U. p, jails without any trial? 
(d) Ha.ve Government 'paid any'lallowBDce to tlioae e e ~  auring 

-the long period of "ante? • 

(6) Are Government awgre'tlfat''Mohammed I$haq's 'hoUse was searched 
at the time of his arrest and that nothing objeotionable was found there? 
(f) Are Government ~ '1Ihat 'at the ·time of Mohammed Ishaq IS 

arrest his property. worth about Rs, 10,000 was spoiled by officials and 
£Lat it has not yet beenifunipensated for.? 

(g) Do Government know 'that M. Mohammed Ishaq still lives at 
Rawalpindi and in spite of constant demands of the important persOna of 
'the North-WMt Frontier ProVince nothing is given to him to enable him 
to meet his daily expenditure? 
<") Are Government aware that in 1925, M.Mohattuned Ishaq a'ferlied. 

• pending riot at Rawalpindi and the Deputy Commissioner, Bawalplndi, 
recommended to t.he Punjab Government the cancellation of the banish-
ment orders? 

(1) Are Government prepared now to allow the said Maulanas to re-
turn to their native province? If not, are they prepared to grant allow-
ances to them from the date of their exile? 

"1'he lI0D0arable Sir AJuagder K1iddimau: (a) to (i). I' would refer the 
Honourable Member to the answer given on behalf of Sir William i ~e  

on the 7th September 1922, to Munshi Mahadeo Prasad and to ~e answer 
'that I gave to Mr. S. Sadiq Hasan on the 24th March last. I am making 
enquiries as to the other points raised by the Honourable Member, aild 
will furnish him with any information that is available in due course, 

EXT!YSION 0 ... THE PRINCIPLE or RECRCITJltnrr POR POST OrrlCES IN 

C.H./cFlTA AND BOMBA" TO ADJACENT REVBNCE DIVISIONS. 

895. *1Ir. SrIah Ohandra Datta: (a) Has the n.ttent·ion of Government 
been drawn to Part I of the Circular No. 29, dated the 2nd September, 
1926, issued by the Directol'-General of Posts and Telegraphs? 

(b) Will the Government state the principle on which recruitment for 
Post Offices in Calcutta and Bombay has been extended to adjaoent Revenue 
i i i ~ . 
(c) Is a similar restriction in force in any other department of Govern.-

ment service? If BO, which? If not, why has theP08tal Department been 
selected for such experiment? 

• 
Sir GiDa Boy.: (a.) Yes . 

(b) Because many of the clerks working in Government and mercJi!lltile 
establishments in big cities like Calcutta and Bombay are dra.wn frooi the 
surrounding districts. ' 

(c) Government are not aw8l'8>1!Of sUCh rhtrietiOll in any other depart-
ment. The reiltriction was-00DSidered nec'e88ary in respect of the Po8W 
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~e i  becaqse i~ has befm fQund ~ a ~ eWistiDg in an 
~ e or DivisiQD far distant ~ ~ ~e ia apt to pot. forward 88 a 
grievance that he is serving far away from his famil,Y and has to maintain 
twu establishments, 88 a 'remedy for which he eitlier wiilts liiglier payor. 
ash for a ' ~ e  to a place nearer ~  home. . .. 

E B E~TAT  OP MUSLI)(S IN THE POST AND TEt.EGR4.l'J! ACCOUNTS 
. DEi-ARnm AND IN TIlE 'BO ~ A  AccOUNTS Sri;B.VICE. 

t896. -]Jr. Abdul "".: (a) Is it a f8(3t that there is no Muslim Assist-
am· Accounts officer in the Post and T~e  Accounts Department and 
1Jw.t; qut of 73 appointIqents in the Subordinate Accounts Service only. two 
are held by Muslims? 

(b) If the answer. to ~ (a) is in the affirmative, what steps are 
being taken by the Government to increase the reI'resentation of the 
Muslims in these services? . 

MUSLIMS U THE StBoRDINA'I'B ACCOUNTS SERVICE. 

ta97, -Kr. Abdul Ba1e: (a) Is it a fact that some members of the Sub-
ordinate Accounts Service have been promoted from the Civil Accounts 
Ofticesto the posts of Assistant Accounts Officer, Senior Accountants and 
.Accountants in the Post and Telegraph Accounts nepartment? If so, are 
dlere any Muslims among them? 

(b) Is it a fact ~  some gr&auates have been appointed in this De-
~e  as direct probationers for the Subordinate Accounts Service and 
Some clerks have been appointed in the Subordinate Accounts Service after 
being exempted from passing the prescribed ~ i e Accounts Service 
1hamination, dUring the last four years, and that nOlie of them ia. a 
Muslim? If so, why? 
(e) Is it a fact that in thia Department in the past, some vacancies in 

the Subordinate Accounts Service were not filled strictly according to the 
om-of seniority in the liat of Subordinate Accounts Service paased 
~  and that on several occasions junior men in the waiting list were 
appointed to the Subordinate Accounts Service in preference to senior men; 
if &0. was such & concession ever extended to any Muslim Subordinate 
Accounts Service passed clerks? If not, why not? 

MUSLtlfS IN THIC OPFICE OP THE ACCOUNTANl' E~'E .  POSTS AND 

Tln.EGRAl'HII. 

t898. -Mr. 4bclul Bay.: Is it a fact that all posts of Superintendent; 
~~  (reserved for clerical staff) and establishment clerks in the office 
~ the Accountant General, Posts and Telegraphtl and its Branch offices are 
at present held by non· Muslims ? 

'GRANT oP ADVANCE INCRPlYBm TO CLERKS IN THE PO!!T AND TET.EGRAl'H 

AccOt;NTS DEPARTMENT. 

t899. -:Mr. Abdul Bay.: Is it a fact that' advance i~~ e e  ' hav. 
recently been pnted to several clerks in the clerical service of the Post 
'tid: ,'telegraph Accounts Department? If so, have any Muslim clerks been 
granted such increments? 

t'Or anSwer to this queStion, lee .Jlswer below question· No, 911. 



U66 LBGIBLATIVB A.BBlDIBLY. [14m MAR. 1m. 

ADBQUATli RIPlLlC8ENTATIONS or MUSLIJIS IN THE OrrICK or TEl 
ACCOUNTANT GENERU, POSTS AND TELEGR.APHS. 

t900. -llr. Abdul Kaye: (a) Is it a fact th&t there is at present only one 
Muslim clerk in the upper division in the main office of the AocountUl' 
General, Posts and Telegraphs at Delhi out of a'sanctioned strength of 
about 80 clerks? If ,so, what steps do Government propose to take to 
ensure the adequat.e representation of the Muslims in this office? 
(b) Is it a fact that seven clerks iii the upper division have been 1"8-

-eruited in t'he office of the Accountant General, Posts and Telegraphs, since 
its shifting to Delhi, and that not one of them is a Muslim? Will Govem-
ment please state how many out of these seven ~ e  are Kayastha by 
caste? 

NON-ApPOINTMBNT OF MUST.IMS AS EXCAVATION ASSIST,\NTS IN THE 

AlICH)EOLOGICAL DEPA.RTMENT. 

901. ·Mr. Abdul Kaye: (a) Will Government please state if it is a fact 
that 8 n£'w posts of Excavation Assistants (250-10-850' grade) were creat· 
ed in th£' Arohmological Department of the Government of India last year? 

, (b) Is it a fact that all the ~ posts have been filled by non-MusIima? 

(e) W:U Government please state the date or dates on which these 
appointments were made? 

(d) Is it a fact that before these appointments were made the attentica 
of Government and the Director of Archmology was drawn to the paucity 
of ~ i  in this Department by the Anjuman-i-Islami&, Simla, and in 
reply thereto the AnjUman was told that due regard will be paid to the 
claims of the Muslim community? 

(e) Is it a fact that these posts were not adv8ltised and that they were 
filled without giving publicity to their existence? 

(/) Will Government please state wha.t was the procedure adopted in 
muingtheae appointments? 

(g) Is it· a fact that one of these three posts has been given to a penon 
who is a mere undergraduate and possesses no technical educational quali-
fication, and that two or three months previous to this appointment, he was 
for the first time employed temporarily as a caretaker on Rs. 100 per mooth 
in one of the Archmological centres? 

(h) Is it a fact that this gentleman's father was already employed in 
this Department? 

JIr. I. W. Bhon: (a) and (b). Yes; but of 9 appointments made 
recently in the Arohmologicai Department,S were filled by Muslims. 

. (e) The Director General of ArohlBOlogy issued letters on the 17th Sep-
tember, 1926, appointing the three candidates selected by him on probatioa. 
for one year "ith effect from the 1st October, 1926. 

(d) The letters of the Anjuman-i-Islamia. were received by the Dirac_ 
General of Archmology after he had issued the letters of appointmeni. • 

(e) Yes. The Director General of ArchlBOlogy hu however been aaked 
to give the widest pUblicity when such poats are filled in future. 
(/) Though the posts were not advertised applications were received aDd 

considered by the Director General of Aroh&!ology who appointed the lhree 

tl'or aDlwer to t.his q_tion, ,e. aDlwer below queatima No. 911. 
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08Ddidatea he considered to be the most suitable for the work. Two of 
those appointed had had excavation experience under the personal super--
vision of the Director General of Archmology. . The third was a ~be  of 
the sta.ff of the Archreological Department and had assisted the Supenntend-
ent, Archmological Survey, Hindu and Buddhist Monuments, at a number 
of previous excavations. 
(g) One .of the candidates selected is an undergraduate, but as just; 

stated he had experience of excavation work. Before his appointment he 
was doing the work usually undertaken by an Excavation ABBistant during 
the hot weather season and not that of a mere caretaker. 

(h) His father is not employed in the ArcbJeological Department. 

REVISION Oll' THE POSTAL AND TELEGRAPH CODES. 

002. ·1Ir. Abdul Baye: (a) Is it a fact that the Postal and Telegraph 
Codes are at present being revised under the orders of Government? 

(b) Will Government please state the date on which it was originally 
decided that these Codes should be revised? 

Ce) To what establishment was this work entrusted, what is the name 
of the officer who is in charge of this work and what is his monthly salary? 

(dj What is the monthly 008t of the establishment which ia engaged in 
this work of revision? 

(e) On what date was the work ~e  in hand? 

• (f) What is the total cost which haa been i ~e  by Government up 
till .28th February, 1927, on this -work 'I 
(g) Was any time limit originally fixed during which this work was to 

be completed"? -

(h) Have there been any extensions of the time since then? If -80, bow 
D3aIly and. for what periods 'I . 

(.1 What was the total number of the pages of these old Codes 'I 
U1 Will Government please state what progress the work of revision 

haa 80 far made and by what date it will be completed 'I 

fte BcmourabIe SIr BhupeDdra .aUL 1I11ra: (a) Yes. 

(b) July, 1928. 

(c) The work was entrusted to a number of officers aided by a small 
clerical staff. The officers now in charge are: Mr. S. P. Varma, of the 
Indian Audit and Accounts Service, whose pay is Re. 1,350 per mensem; 
Mr. P. N. Mitra and Mr. B. B. Rhattacha.rji, both of the Postal and Tele-
graph Department, whose pay is respectively, Rs. 1,850 and RH. 1,050 per 
mensem. 

(c:l) The monthly cost of the establishment (additional to the figures jus' 
mentioned) is Re. 2,170 per mensem . 

• (e) The work was commenced in May, ,1924. 

(f) Rs. 1,48,206, subject to the following remarks. 
(g) No. . • 
~ Does ~ arise. 
(i) Nearly 6,000 pages. 
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'<ilOf"the 27 ~ i e  to ~e printed one is' ~~  "' e'~ ~e 
l'M&8. The reSt of the wOrk IS well advanced and It 18 boped that it will 
be oompleted by the end of the coming finaDCial yea. 

For the Honourable Member's information I would add that in addition 
,to the revision of the Manuals it became lleeessary for the same staff to; 
uildertake a comptehansive revision' of the statutQry Telegraph Rules to 
bring these into consonance with the International Regulatioba in which eon-
siderable ehaDges were made at the last International Telegraph Conferel1e8. 
A large pari; of the time of the officers employed on the rension had abiC) 
to be devoted to the unification of the rules in the different branches of the 
department and, more particularly in 'the case of Mr. S. 'Po Varma, to the 
details of the reorganisation of the Postal and Telegraph aceotmts in the 
commercial form they now ta.ke and which was a necessary preliminary to 
the Code revision. 

NUMBER OF MUSIIM8 Al'POn.'TED IN THB 01'nCE or THE AtcDITOa GBNJDtAJ. 

AND SUBOIlDIN An: OrFICl"S TOREro. 

tOO3. *1Ir • .A.bd.1II ..,.: (Il) Is it a fact that at present' there is not 
.' I!ingle loluslim employed in the Subordinate Accounts Service nor is there 
~~ e Muslim Assistant Accounts officer in the main omces of the A~ i  
General and Accountant General, CeJltraI Revenues? 

(b) Is it a fact that several membet'B of the'Subordinate. Accounts e ~ 
' ' ~e. ~ e been promoted from ,other Accounts offices to the ~  of 
AssiStant Accounts Oftioers and SeDlor Aecountants' and Accountants m the 
o8.ic.es of the Accountant General, Central &'enues, but none of 'hem. is 
.-lfUs1im1 If' 80, will Government please state why no Muslims ¥ve 
been P1Vmoted? 

(e) Will Government be pleased to furnish a statement shoWing the 
number of new appointments given to Muslims and DOn':)'{uslims ~ 
tively fa tIIle-(,bice of . the Auditor General and each of the offices sub-
0II6iate, thereto during the year 1926? . 

PROPORTION OF MUSLIMS IN THB CLERICAL ESTABLlSRllENT OF THE OPFICE 

OF THE COKJlISSI!)ND;N bUiDallTbpu SAW BET.NUE. 

904. *Kr . .Abdul Bay.: (Il) Will Government 'Please state if it is a fact 
thJlt the Commissioner, Northern India Salt Revenue, Delhi, bas ~e  
.meoted by ~e e ~  of Indi& that in future recruitment 3/4ths of 
ihe ~ i e  in the elerical establishment of bis office should be given 
to non-Muslims on the gmund that the Government believes there is a 
~ e e of Muslims in this Office? 

. ~  Will Government please state what is the proportion of Muslims and 
non-Muslims in tbe ministerial and executive services  of t.he Northern 
India Salt Revenue Department? 

(e) If the answer to (a) is it;l the affirmative, are Government 
l,lrepared to issue necessary instructions tnat in thoae oftieesand Dep'srt-
ments ~ e  ~be Govemme'!t of India where there is a preponderanctl of 
non-MuslImS 10 future recruItment 8/4ths of the new appointments should 
be reserved for Muslims? .  ' ~ 

----tF;'; ~ 1 bi'~ ~~~  ee ~~~  ~ .... i  No • .' ..~. 
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(b) The information is as foUMN:' 

Gazetted officers. 

Non-gazetted executive oftIcera., 

Ministerial officers. 

(c) The question does not arise. 

10 Muslims and 
22 non· Muslims. 
sa Muslimll and 
~ non-Muslims. 

77 Muslims and 
toO non-Muslims. 

lluSLlIrI REPiI:ISEN1'.lTIClN IN THE OPPICas 01' THE COlo'TROLLER 01' PaIl!lTING, 
STATIONERY AND STA)(P8 AND THl!: DEPUTY CO!o"TROLLER, CENTRAL 

PRINTING OpFICE. 

905. -Mr. Abdul ..,e: (tI) Will Government be pleased to sta.te 
aeparately the number of Muslims and non-Muslims in the ministerial 
.blishItlents employed at present in the Oftice of: 

(i) the Cont.Yoller· of Printing. Stationery and Stamps in I:Ui-. ' 

(ii) the Deputy Controller, Central PriIiting Oftice'l 

(b) Will Government please state why fiheMuslims Dave not been givea 
an increased share in the above offices, in spite of tbe fact that the attention 
of the Controller was drawn to the paucity of Muslims by the AnjumaJi..i-
Islamia., Simla'l 

(c) Is it a fact that on a reference made by the Anjuman-i-Islatnia, 
Simla, the Controller of Printing in December, 1926, replied that he ltad' 

~e  into the matter and ~  that the Muslim community had re-
emved every consideration and were well !epl'eaented. If BO, will eo.em-
ment be pleaSed to state with what mathematical preeisioa the Kus1iIIIi 
eommunity is said to be well represented in the above-named offices 'I 

(d) Are Government. prepared toO take steps to equalise the number ai' 
Muslims in the above offices ~  new vacancies a're to be filled up in the 
Bear future 'I 

fte BOIlOurable Sir BhllpencJra .ath lIBra: (4) 

JhslimB. 

(it 

(iiJ 

Nil 

ol&n-lluslima. 

6 

15 

(b) No fl'('sh recruits have e e ~' b~e  appointed in the Contl'OHer's 
OfIice. In the Central Printing Office the proportion of Muslims employed-
is DOW 21 per cent.. 

'~  I belic,'e that this is so, I !loID UBable to understand the la.tt.er part 
of this question. the mat,pematieal percenta.:,ae has been given by me'bJ' 
&Dswer to part (b). .  ; 
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~ . Government have never undertaken to make the Muslim mpre-
sentation in this office equal to that of all other communities. In reCll'Uif;., 
ing the desirability of removing undue preponderance of anyone clas, or 
oommunity is kept in view. 

RBPB.B8ENUTION 01 MUSLIMS IN THliI GovERNJlENT OF INDlA PRBBS, 

DEI.HI. 

906. -llr. Abdul Baye: (a) Is it a fact that there are VNy few Muslims 
in the clerical service of the Government of India Press, Delhi, and that 
most, of them are in t.he lower scale of pay? 

(b) If the answer is in the affirmative, are Government prepared to 
take necessary steps to increase the representation of the Muslims? 

(e) IE; it a fact that the posts of the Head Clerk and Accountant are 
both held by non-Muslims? 

(d) If the answer to (0) is in the affirmative, are Government prepared 
to appoint any Muhammadan capable to discharge those duties efficiently 
to the post of Accountant which is not at present permanently filled? , 

(e) Is it a fact that a non-Muhammadan has recently been temporarily 
appointed 110 the post of the Accountant iDcluding the cashier's in preference 
to several Muhammadan candidates possessing more experience? 

'rile BaDoarable Sir BhupeDdra .ath JIItra: (a) About 25 per cent. of the 
1e i~  posts are held by Muslims. They are graded according to their 
. qualifications and service. 

tb) Does not arise. 

(e) Yes. 

(4) No. 

(e) No. A non-Muslim was appointed as Accountant and Cashier ~ e 

Ite had qualifications possessed by no other available candidate. 

MmtLIH QFnc.BR.S IN TO INDIAN STORM DZP.lRTJlDT. 

007. -llr. Abdul Baye: Will Government please state wha.t is the 
total number of officers in the lDdian Stores Department and how many of 
them are Muslims? 

fte BOIlO1Il'&ble 8tr BhupeDdra .ath JIItra: The total number of officen 
, at present in the Indian Stores Department is 58 of whom 1 is a Muslim: 

NUMBER 01 MUSLIMS A'fD NOlr-Mu8LIK8 IN THB'CLBRICAL SBRVIOK 

Dl' THE GOVERRMDT OF INDIA PR.I8., 'ALIGARH. . 

"908. -:Mr. Abdul Ba,.: Will Government be' pleaSed to lay dowa a 
statement showing the number of Muslims and non-Muslims separatelJ 
aooording to different scalae of pay in the clerical service in the GoverDl8. 
'Press, Aligath?, 
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'!'he BoDoarabJe . Sir Bhupadra Bath Kitra: The etatement asked fo1' is 
placed on the table. 

Blflt.m.nt .ko'llJiflg differe.nt ,eale. of pfSJI of tTae rlerical naif Ttsld. by e1e di''''''' 
• C01ll1llunitie, in tAe G01J6f"Mlt6nt of India Prel', .dUgar'''. 

Scales of pay. Non-)l1l8liDIII. }lulllims. 

200-5-260 Nil. 1 
125 -5-175 

~ 
100-5-140 
80-'-120 7 Nil. 

~ 

35-2-70 39 6 

, 30 Nil. __ I 1 

Total 46 
I 8 

ApPOINTMBNT or ML'HAM]UDAY EX.\lUNERS FOR THE SUBOJl.DUU.TB 
AOCOL'NTS SERVICE EXAMINATION. • 

'909. -Mr. A.bdlll Ba,e: Is ita fact that no Muhammadan has been 
apFointed as Examiner of :my paper, other than local paper, in the Sub-
ordinate Accounts Service Examination. during the last 5 years? If 80, 
"'hy? 
fte Jlcmoarab1e Sir Bull Blackett: I would invite the attention of the 

Honourable Member to my reply to unstarred question No. 239 on 19th 
March, 1926. 

Mt:SLIH CLE&KS IN THE A17DlT OFfiCE OP THE INDIAN STORES 

DD' ARTIIENT. 

t910. -Mr. Abd1l1Ba,e: (e> Is it a fact that out of a total establishment 
of about 100 clerks in the Audit Office of the Indian Stores Department 
Miere is only one Muslim? 

(b) Will Government please lay on the table a statement showing the 
exact number of Muslims and flon-Muslims in this office? 

MUSLIIS nr THE AUDIT O'PICE, NORTJI WESTBRN RAILWAY: DIOLBI 

DIvISION. 

911. -lir. Abdul Ha,.: (II) Is it a fact that not a single Muslim is ai 
present employed in the Audit Office, North Western Railway, Delhi Din-
&ion? 

(b) If the answer to (a) is in the negative, win the Government please 
state the naines of the Muslims employed, giving in each case their monthq 
8alary? 

!he JIoDoarabl. Sir Bull Blackett: I propose to answer questiOll8 
lioa. 896-goo, 908, 910 and 911 together. 
I would refer the Hon01ll'8ble Member to the reply given by the Hon-

durable Sir Charles Innes on the 27th January 1927, to Maulvi Muham-
mad Yakub's unstarred question No. S. That reply holds good in thee ... 
Of. the affices and departments referred to in these questions. .  , 

t,or answer to this question, I •• __ \Jelow queltion No. 1111. 
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:MUlLl» OPI'tC .. nt·.,., K.JHJaelIQIIJOalL D.n ........ 

912. ·Kr. Abcl1ll BaJ.: Is it a fact tha.t there is only one ~ i  
omcer .in the whole of the Meteorological DepaJ"tment? If so, what action, 
do Goverum-..propose to, tab to increase the ~1  oFMusHms ill. 
h-'l>epaItment? ' 

"1'he 1loDoarabl. Sir BlmplDdra Bath JIltra: The answer to the first 
pgi of the,question is in the affirmative. As regards the seoond part; of 
,the question the attention of the Honourable Member is invited to the ~ y 
given by me to part (b) of question No. 312 by Sardar Gulab Singh OIl the 
7th February, 1927. 

MUSLlll CLERKS IN THE RAlJ.w,u BOARD OIl'PICB. 

918. -tIr. Abcl1ll BaJ.: (a) Will Government please state the total 
nUmber of clerkS employed' in the Railway Bovd Office? Ho"" many of 
these are Muslims? 

(b) Will Government please state how many clerks, 1)6tli temporary' 
and permanent, have been recruited during the last two years, ad how 
many of them are Muslims? 

':' •• JlOJlOIIio&bl. str OharlealDD.ea: (4) The total number of clerks in tlie 
~ e Of the Railway Board is 75 ~ out of·tha,e14 are Muslims. 

(b) In all 34 clerks, both temporary and permanent, were re.cruited ~ 
tlM.t t,st 2' yean and out of these 11 were Muslims. 

INADBQU.&.TE REPRBBENTATlON OF MUSLIHS ,IY THE HEAD AND J>IVIs.IOl't4. 

OPPICBB OF THE NORTH WESTERN R.ULWAY. 

914. ·Kr. Abdul Hay.: (a) Is it a fact that Muslims are very poorly 
~" e  in the North Western Railway Head O ie~ .. weij &S in Divi· 
sional, omc.s? i 

.' (b) Are Government prepared io take steps that in future more MU8lime 
are recruited in these offioes? 

Kr • .A.. A. L. PInoDs: I would refer the HonoU1'8ble Member to the reply 
given by the Honourable the Railway Member to Maulvi Muhammad 
Yllkub's question No.3 on the 27th JanlJ&ry last. We have not got informa-
tion about individual offices, but the Agent of the North Western Railway 
is yery well aW&reof the policy of Govemment with regard tWeominunaT 
l'epPe8entation and 1 wil1 send him a copy of the HonOl11"RbleMernber'. 
question. 

lhILZ OF MAUJ,ANAS MOHAlIVBD I!IIHAQ ~  MOHAMlfKD IRFAW .aov 
THE NORTH-WEST FRONTIER PROVINCB. 

T~1  .• J[r. Abdul Hay.: (a) Will Goverril:nlW; please state when ~ 
~ e  ~  of Mansehra and Maulana Mohd. Irfan ofHa.zara ~ 
ext"led from the North-West FrontierJ»rovince?ls it a fact that they are 
sttn B b e ~  to the order of banishment aud are not allowed -to return 
to their bom'es in the North-West Frontier ProViilce? '  " '. 
,(b) will, e ~e  please state under what law and for what offence 

thc;se orders were paBSed 'against them?' , ,':. 
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, ,(c) <Is ,it .a. ~ that in UJ20 ... i ~e gentlemen wwe·ietained 1I'ithom 
;& trial for a considerable period. iJi· the U. P. Jails? 

'(d) Is 'it " fadt that 'at the''', of his arrest t.b8'iluJIII8!bf Maadan& 
Mohammed Ishaq was also searched but nothing incriminablg ,. ottj ...... • 
; ;able W88 found? 

I(e) Wm GO'Vt!'mment please state '~ e e these Wro" gentlemen .. 
;detained at present? Are they free to ,live 'wherever 'they like outside the 
1JIfflfrl;h. West Frontier Province? ' 

• (f) Are any allowances paid to tlaem by the Government by way of 
';malliltenance,? If not, why not? 

(g) Is it a fact that the Deputy CoJpmissioner of Rawalpindi in 1925 
1Jtecouunended that the otde1's' 01. "bMiilntJeut 'agaim!t ~ ' . e  

'lsha,tj' be cancc:ffted? . 

(h) Are Government now prepared to cancel the ~e  against these 
. 'two gentlemen? 

'rILe lloDoarable Sir .&laander KruJcHman: I would ~ the HaaoUahle 
Member to the answer I have just given to a similar question by Baja 
tGhanzanfar Ali Khan. 

'E:ilPOOYMENT OF AN ,A.USTB.A.LIAN SUfi OnICU 48 AN hST&umo& 
IN THE STAn CuLLEGX. 

'916. "IDIaD 'JJabadur SarJaru .... lDwl:Will ~. be 
"pleased to state: 

(a) if they have asked for the loan of an Australian st-aB officer for 
a tenn of three years, to act &8 an instructor in the stMI 
College. and if so, why, and what would be his pay? 

(b) how many other Australians are serving under the GovemmeDli 
of India 88 military officers? ' 

(c) the reasons for selecting Austrlllia.ns to be military ofticera ,in 
India? 

Mr. Q. II. YOUDg: (a) The answer is in the affirmative. The reason is 
"that the officer, who was a student at the Staff College, showed promise of 
becoming a very efficient instructor. His pay is the same as that of other 
,instructors of the same grade, namely, married rate, Rs; 1;880 a IIlOIlth, 
:and single rate Rs. 1,700 a month. 

(b) 11; 10 \lith units, and Ion the staff. 

(c) The attachment of Dominion officen toO units in India is in conformity 
with Imperial training policy. Owing to distance and other.causes, 
'AustraJi&ll offioennonnally come to India for ~" i e officers of other 
Dominions go to the United Xingdom. • 

All charges on account of tJtese oflicel'8 are -home. bJ' .the CommOilweaUih. 
Government; . 

. 'rie . officer attached· to the .taft is ~ by'" IItctian ~ 
~e  who is similarly llittached to the stall of the AuRnli-. -Almy. 
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8 .. u •. ~ kvnsa. C017NCIL BILLS IN NOVDUR .&.'D DECJDIBD, 
19$6. 

9111. .1DaaD BIb.acIu 8adIru K1III&iD DaD: WID Government be 
·pleued to ... ., 

(<<) what was the amount of the Paper Currency Reserve whick 
stood at the credit of India. in the yean 1918-14, 1917·18 and 
1926-26. rel'peotively? 

(b) whether they authorised the Imperial Bank of India. to _e 
the Reverse Council Bills in November and December, 1926? 

(0) what was the extent of the demand and sale of the Ravena 
Council Bills during the said period? 

nae JIoDoar&hle SIr Bull Blacke": ta) The information asked for 
by the. Honourable Member is given in the Report of the Controller of 
the Currency ~ 1925-26. 

(b) and (c). The attention of the Honourable :Member is invited to 
~y reply to starred question No. 1M by KumBl" Ganganand Sinha on the 

., 'Slat January 1 ' ~ .  . "  , 

CONDITIONS OP SERVICE OF THE bDlAN UNATTACHED LIST. 

. 918,. *KbaD Bahadur Sarfaru BUI8&ln 1DaaD: (a) Will Govemment 
please state if it is a fact that in the House elf Commons in November 
last while replying to Rear Admiral Sueter Earl Winterton said that the 
Government of India had been asked to apedite the report placing depart-
mental warrant officers of the Indian Unattached List exactly OD the same-
f09ting as the British service warrant officers with regBl'd to pay, leave 
allowances, etc:? . 

(b) H the answer be in the affirmative, what action have they taken on 
it? 

:Mr. G ••. YODDg: (n) I presume the Honourable Member is referring 
to the ear],ier question which was asked by Rear Admiral Sueter on the 
12th July 1926 and Lord Winterton's reply. GoverDlllent are not aware 
whether Lord Winterton subsequently in November said that he would 
ask the Government of India to expedite the report mentioned in his 
answer of the 12th July.. 

(b) As I stated in the reply which I gave on the 1st Maroh to starred 
question No. 685, Government have been corresponding with the Secre-
tary of State for some time regarcijng the conditions of service of the 
India Unattached List, and revised rates of pension have already been 
promulgated. .A report was actually sent in November 1926. 

COllVDTION8 AND RZOOVIIENDATlOlfS JUI:LATlNG 'l'O 8uJID ADOftIID 
BY THE 9TH SMSION OP THB INTBRNATIOlfAL LABOUR • 

.. CORPBRUCK. 

919. -Dan Baba4v 8arf&ru 1I1IIIIID lDIaa: (II) Will Goverilment 
please state what action they have taken to give effect to the ConvenUon8 
-ad ~ e i  -,,..aed, at the 9th Session of the GenevaInterna-
tional Labour, Conference to ameliorate the conditions of ~i  SeameD? 
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(6}:U DO aeMon haa as yet been taken, do they propose to take -1 in 
the near future? If 80, when and what? 

!'he Boaoarable Sir ~ ImaM: The Conventions and Recommen-
dations in question are being examined by the Government of India, but; 

c- no deoilion has as yet been reached 88 to the action to be taken on them. 

Kr. E. Ahmed: A supplementary question, Sir. Do·Government pro-
pose to expedite the matter of considering the Conventions and Recom-
-mendations and take speedy steps to live effect to them? 

'!'he BODOUrable Bh:.Ohul .. 1DDu: We will expedite it as much .. 
we can, Sir. . 

RELEASI 0.., BEN6AL DETuuB. 

920. -Dan Bahadar Sarfa .. ··u H1IIIIIiD Khan: With ~ e e e to Earl 
Winterton's promise made in the House of Commons qn 25th November, 
1926, while replying to Mr. Thurtle, that he will make inquiry from the 
_ Government of India regarding the possibility of releasing the prisoners 
who have been detained under the Bengal Criminal Law O~ e ACt,· 
wil! Government please state: 

(a) if any such inquiry has been made? 

(b) if made, wbat was the Government of India's reply to it? 

!'he Honourable Sir Alaander KuddhnllD: (4) The answer is in the 
affirmative. 

(b) The Secretary of State has been informed of the views of the Gov-
ernment of India as stated in this House. 

CONVERSION OF THE SUPER-TAX ON COMPANIES INTO A CORPORA.TION 

TAX. 

921. -Khan Bahadar Sarf&ru HuaaaiD Khan: (a) Is it a fact that'in 
t.he House of Commons in November last, the Under  Secretary for India 
aa.id that a copy of Mr. Bannet's question would be sent to the Government 
of India with regard to the conversion of the super-tax on compaoias 
into &. corporation tax? 

(b) Have the Government received -Mr. Bannet's questionJ H so, 
what action, if any, have they taken in the matter? 

'!'he Honourable Sir Basil Blackett: ~  The answer is in the affirm-
ative. 

(b) The Government have not arrived at a fiual decision on the subject. 

CUA'l'ION OF AN INDIAN NAVY. 

922. *Dan Babadur Sarfaru HUI8&ID Khan: Will Government be 
·pleased to state in detail the action hitherto mken and contemplated to 
be taken on the scheme of the creation 01 an Indian navy? • 
Xl. Q ••. young: ltis impossible to ~e details of all the wm:k that 

has been done during the past year and wIll be done this year, but I 
will furnish the Honourable Member with ~ ~ e .e  01. the_ more im-
portant item •. 
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A.POiJrtKn,. Of'.J;U_.SWI'lW :1lrOlA5 lkUBlut:B ,.0 «'DB ,JVGl(plAL 
COMK'lTTBE 01' TJU!: ,.Patn COoWiOJL • 

. 928. ~ BabMlur 1IuJaraI ...... DaD:!With ___ ce ,to the 
oJudioiallCommitlee Bill, which pus_Ahe aeeoad nadiDg in the BouH!.of 
·-o-M,DODa in December last and whiCh pl'Ovides for the appointment lof 
-two ,judges with Indian expenence to $it on. the PrivyCoQQcil" wjll GOY-
·emmeilt please state : 

(U) whether the ~" wGUld be .~ e 011 the ~ 
tion of the ~e~e  of ~  

(b) whether the words .. J udgee with Indian e~ e i e "w9,Wd 
include an Indian?' . 

. 'rile Boaoarable air ,£laandu .• v4cJlmp: _(_) The Bill provides for: 
-,ppointments being made by HiR Majesty at whose, ~ e it will be 
to cOnsult the Govmrmn4!ll!l.t ofIndi&. 
- . Jb)..1 refer, the Honourable MJmber to what I said. in moving a .~
'It'1tlOl1 in this 'llouse on .the srei Febrnary It26. It is intended to SftDd 
'&be best .meo who ba.ve the qualiAcation of Indian ~e .ie e and with-
'out raeiaJ. discrimination. , .. 

GlUNT OF PROTECTION' 1'0, JlBB' MATOII 1 TB~ Hi lou. 

924 .• Kh&n' .aIiaa..-SlrlarulluiaaIDJDaaD: Will Government please 
-' ;fIt. when they expect to ~i e . the rt:'port of the Indian TariJI Board 
bn the question of the grant of protection to the match industry in luclia 1 
fte BO O~ SIr ~ lDD88: 'The question of the grant of pro-

tection to the match industrv has 110t been :referred to the Tarift Bovel, 
but the TarilI Board 'has been asked to investigate the whole pos:tion 01 
, the match industry in India. The enquiry is likely to be a long Qpe and 
I am unable to say when we are likely to receive the Tariff Board 's ~ . 

Mr. B. ·-G. 00Cke: A -supplementary question, Sir. In the maUer of 
an indust.ry which has been inquired into by the Tariff Board, suCh as 
the match industry or the mill industry, 'WOuld Government say whether 
they would be prepared in exceptional circumstances to take any sieps 
on the report without waiting for this Assembly to meet again and pass 
'egislation? 

~ Jlonourable Sir Oharles limes: I am -not qui·te sure what the 
Honourable Member means, but our usual pract.ice regarding the 'fariff 
Beard is to publish the report BS soon as we have arrived at our own provi-
sional, conclusions. 

Mr. B. G. Cocke: Wliat I intended to ask was whether, in the event 
of Government considering action necessary on receivina one of these re-
ports, they can take action on that report, or whether it would be essen-
tial to wait for this ASBembly to pass legislation? 

The Bonourable SIr aharle.J IDua: That, S,ir" would ~ e  on the 
sort of action which the Honourable Member has in miDd.'In some -caaea 
'1"8 should certainly take action if we ~1i  it necessary to do _ so. . 

AHOllrl'JlBNT 0' MtlBLlIlS I'( TRII CO-OPBIUTIV& DBUB.ftBlfT' or TRB 
Du.BI P.aOVJWOE. . 

, . , 

925: ........ Baha4u ··»dam 8184 &a)Ul Jialatll B,UIa: (a).Is ' ~'. 
'fact that in Delhi Province the population of Hindus and M'uhammadUa 
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is practica.lly equal, and that the distribution of .the population in urbaa 
and rural areas i$ about 2: 1 ? 
_, (b) Is it 8 fact that the two Inspectors of Oo-operative Societies in 
Delhi Province, . b ~ 1"  one' Liquidator and, two. Camp Clerks· 
are all Hindu J ats? ' 

(0) Is it a fact that during the year' 1925-26 only one Muslim Co-
OI)erative Society was registered by the then Muslim Sub-Inspector? 
(d) Is it a fact ·that practically' au. existing Muslim Co-operative 

Sooieties were registered -by the Muslim Sub-Inspector when there was iii 
Muslim Assistant Registrar of' Co-operative . Societies .in charge of the Delhi 
Co-operative movement? ,', 
. (6) Is it a fact that the present 4 Co-operative SO,cieties in the city 
were' organised by the then Muslim Sub-Inspector?' 

(f) If the replies'to the above' questions are in the affirmative, do 
Govetnment proposer' to consider the desirability of immediately appointing 
Mnslims to tl-te staff of the Co-operative Department of the·Delhi Province? ...... . 

RBlECTION OF THE OFPER OF A RESPBCTABLE E~'T A  OF THE DELHI 

PROVINCE TO woaK: IN AN HONOBABY CAPACITY ~ THE C4(:SE 
OF Co-QPBRATIVJI SOCIIlTIES. 

'926. -KbaD Bahadur Kakhdum Syeclkjau Balrab. Shah: Are Govern-
ment aware that an offer to work in an honorary, capacity to further the 
cauae of co-opera.tive societies by a respectable gentleman of the Delhi 
Pruvince was rejected? 

Nl'XBER OF HINDU AND MUSLIM Co-Ol'E1U.TIn: SOCIETIES REGIsTtRED ~ 
THE DET.HI PlCovnrCE PROli ,.HE 1ST AUGUST, ~ 926, TO THE 15TH 

JANUARY, 1927 . 

. " 927. -DaD Bahadur Jlakhdum. Syed kjan Babb. Shah: (a) Will 
Govemment please state how many applications of Muslims to register 
Co-operative Societies were rejected and how many similar applicatioos 
from Hindu Societies were rejected during the year 1926-26? 
(b) Will Government please state how many Muslim and how ~

Hindu Societies have been registered from 1st August, 1 '"~ to 15th 
January, 1927, in the Delhi Province? 

JIr. I. W. Bhon: With your permission, Sir, I should like to e ~

to questions Nos. 925,926 and 927 together. 
The information is being obtained and will be supplied to the Honour-

able Member. 

NUlIBER or MUSSALlIANS IN THE DELHI EnUCATIOXAL ADJUXISTRATION. 

" 928. -JIaal91 Muhammad yu.b: In answer to certain questions of 
inine asked in March, 1926, about the number of Musalmans in tho Delhi 
~ i  Administration, I was told that out of 290 appointments ollh-
Z1 were held by the Musalmans. Will the Government be pleased ~  
state what steps, if any, were taken since then to remove this genuine 
grie\rance  of the Musalmang? How many permanent appointm8fl\:i were 
made Bince then and how ,many of these permanent, appointment-s wer.e 
giYen to the Musalmans ,. ' "  , 

B 



LBGlSLATIVB ASSBIIBLY. [14m MAB. 1927. 

GUIlftl ro M UBAlIJUJ).AlI ScHOOLS IN 'fJlB nBLHl PBOVINOJI. 

929. ·JI&ulvi ][ubammld Y&k1lb: (a) In reply to certain questions of 
mme I was informed in 1926 that the following were the 1igures of ~
en-aid given by the Educational administration at Delhi.· 

ChriatiaD ICbools 

BhadD lChool. 
](ulim IIChoola 

ChriatiaD IChools 

Hindu lChools 
](uU.m achools 

RL 

31,000 

18,000 

lftl 

• 21'9 per csdi. 
• 640'6 per eeuIi. 
.• 1811 per caat. 

Will Government be pleased to state what steps, if any, were taken amee 
then to do justice to the Mussa.ImaIis in this matter? 

(b) Will Goverhmentbe pleased kindly to lay on the table a statement 
showing recurring and· non-recurring grants paid to aided ~  in the 
Delhi Province, arranged according to various "ommunities, for the year 
19'26-27? .  . 

(e) If no non-recurring grants have been given to my MuhammadlD 
sehC'cl, will the Government be pleased to state reas.ons . 

.. ED(1CAnON 01' MUHA)(YADANS 01' THE DELHI PROVIJlCE. 

930. • .. ulvi Jlubammld Yakub: Will Government kindly state if It 
felt its responsibility towards the betterment of the education of Muham-
madans constituting 40 per cent. of the population of the. ·DeIhiPromce? 
If gO, will Government very kindly state what policy it has adopted to 
achieve this end? 

EMPLOYMENT OF MUSSALlUNS AS TEACHERS IN MUNICIPAL AND DIS'lRICT 

BOARD SCHOOLS IN THE DELHI PROVINCE. 

931. i ~ i )lnbammad Yakub: (a) Will t·he Government kindly 
stll.te how many teachers have been recommended by. the e ~ EduclJ.-
tioIlal Office to the Municipal and District BOards during 1926 for employ-
ment in their schools, and how many of them are Musalmans? 

(b) Will Government kindly state if according to the' Code Rules of the 
Punjab, as followed by Delhi, such recommendations by the Diiltrict lUi!-
pector of Schools were submitted to the Boards with the eppre.val OJ' 
through the Superintendent of Education, or were they sent direct by 
him to the Boards? If they were sent direct, will Government kindly. 
state why Code Rules have not been observed in this. case? • 

A~O T E T or MLHA10fADANS IN 1'HE EDUCATION DtP.A:B.T)[ENT OJ!' THB 

DELHI PROVIlI1CE.' •. 

932. ~ i J(1)bam'!'adYalmb: .(a) Is it a fa.ct that during the year 
the followmg new appolntments paJd from Government NVeD.uee were 
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. maae either directly under the Superintendent of Education or IiDder the 
, Superintendent of Education as ez.oJ1icio Chairman? 

Secretary, Boa.!d of s-Jary Education Mr. H. H. L. CbablaDi 

Head Clerk of the Board • Mr. Naraiu Daa 

Seeond Clerk of the Board • lb. Anand BJDari' 

8ecoud Clerk of the OlBee of the SlIperiDteD-
dent of Education • • Lala Bhim SeD 

GovernmeJIt New Cantomnent School, Delhi 
Cautonment • LaJa Ram Sarap 

Government 'New' Cantoument School, Delli 
Cnbtoument • LIla. Devi Dayal • 

HiDdD. . 

HiDdlI. 

H"mdu. 

Bmda. 

JIiDdR. 

• HiDd1I. 

(b) Is it a fact that not a single Muhammadan has· been appointed 
during the year to a post paid from Government revenues? 

(C!) Will Government kindly state if in making these appointments, the 
Ilseurance given by ·the Education Secretary in his answers to my questions; 
as 'Well as to the supplementary questions by N awab Sahibzada Sir Abdul· 
. Qaiyum in clearest terIn$ that •• 'l:.he Ohief Commissioner has pJODlised 
that these matters will receive his careful attention" has been dUly 
, respected? If it is not. do the Government propose to take any measures 
to get its assurance given on the floor of this House respected by the 
Departments under it? , ' ' 

,ApPOllilTDNT OF A HINDU .AS SECOND CLERK IN . TBB OnlCB OF TBE 

SUPERIN'fBNDI'l.'T OF ,EDUCATION, DlirLHI. 

933. ·J[aulvi Mubammad Yakub: (a) Is it a fact that 'a 'Post of second 
clerk fell vacant in the office of the Superintendent of Education.. Delhi, 
.)wing '1:.0 the termination of services of a Christian clerk, in the month of 
'October 1926? ;; 

(b) Is it a fact that a deputation of the leading Muslim gentry waited 
up0n ~ Honourable the Chief Commissioner of Delhi with their 
. gr.ievancEls and urged the appointment of a Muhammadan to the second 
derkship then vacant? ' ' ' 

(c) Is it a fact 1jhat the Chief Commissioner listened to the gricvances 
, of the Muhammadan deputation and promised to look into the matter? 

(d) Is it, a. fact that this post of second clerkship was never ad,ertised 
in any newspaper, whether English or Vernacular. and no other means 
, to its publicity was resorted ~  . 

(e) Is it a fact that notwithstanding any publicit.y about a dozen Muham-
'mad8Ds  applied for it? Is it also a. ,fact that one of them (Mahommed 
Masood) was a B.A. Hono1U'B, another (H. Mohammed Hussain) an, 
ACCl')untant with considerable experience of office work and submitted his 
. testimopials to the effect,? Is it., 410 fact that all of the Muhammadan 
, applicants belonged to Delhi ~i y  ~  ' 
• 
. (f) Is it a ~ that the post was not given ~  an.! ~~1. ' "b  Lala 

B~  Sen was lDlPorted from :the North' -West FrOntier. PrOvmce for. 
'lppointment as second clerk? ' ,  . 

(g)oIs ita fact that, this Lala Bhim Sen was only a Matriculate? Is 
it also a fact that, thiS Lala Bhim Sen was much above the age littUt pres_ 
cribed'by Govemment (laB'years)·" thi .. age limit was clearly controverted 
,in his case? ' ." , 

B 2 
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(h) Are Government prepared to take any steps in regard to this 
appointment? 

P.U;CITY OF Mt:SLlH TEACHERS IN THE DELBI PROVINCE. 

934. ·lIaulvi Mubammad Yalmb: (a) With reference to the reply given 
by Government on the 24th March, 1926, to my question No. 1887 (d) re-
garding t.he i~y of Muslim teachers that the reason was the want of 
suitable candidates, is it a fact that to obviate this reason the Anglo-Arabic 
Cullege Committee passed a resolution to open J. V. classes and approachect 
the Govemment to recognise the J. V. class for the training of teachen 
which they contemplated opening? 

(b) Is it a fact that Government refused to accord recognition? 

(e) Is it a fact that in the Punjab and elsewhere such local efforts were' 
encouraged and at Lahore besides the Government Central Training College,; 
there are training classes attached to the local Islaniia and D. A. V. Col-
leges? 

(d) Will Government state the reason for refusing to accord 8&IlGWm' 
to the recognition of the class to be attached to the Anglo-Arabic College? 

. " 

SANCTION OF A GRAlo."T FOR THE MOYYAD-rL-IsLAH ORPHANAGE AND 

MJDDI.E SCHOOL, DELHI. 

935. • .. nlvl Mubammad YaJmb: (a) Is it a fact that an organisation, 
Dalit Udhar Sabha, (or the Society for the Reclamation' of the Depressed 
Classes) was lately organised at Delhi? 

(b) Is it ~ fact that Government have sanctioned a building grant of. 
Rs. 3,000' to this Society for a school started by the Society? 
(e) Is it a fact that a Moyyad-ul.Islam Orphanage and Middle School 

applied for a building grant? 
• 

(d) Are Government cognizant of the fact that no non-recurring grant 
has been given to any Muhammadan school dQring the year? 

(e) Do Government propose to sanction the grant to the above school? 

NAMES OF CANDIDATES sn"T TO THE CENTRAL DRAWING COLLEGE AND 

MEDICAL COLLEGE, LAHORE, FOR TRAINING. 

936. • ... alvi Mu"ammad  Yakab: Will Government kindly now give' 
the names of candidates sent to the Central Drawing College and Medical 
College, Lahore, for training during the last five years? 

AWARD OF SCHOLARSHIPS TO STn>n"TS OF THE DBPRBSSED CLASSBSIN TU.' 

DELHI PROVINCE. . 
937. ·_ulvi J[uhammBd Yakub: (a) Is it a faCt that the Government 

~  scholarship!!. to the students belonging to the depressed classes in 
the Delhi Province? 
: . 
(b) ·Will the Government Lindiy lay .. statem.ebt showing the award of 
~ scholarships to variousdepressecl elasses giving the castes and ~ 

of the 'e i i~  for the last two ye&rll? 
.' 
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REPRBSENTATION OF )<IUSLIlIS IN THE EDUCA"fIOlf DBPARTXBNT 01' THB 

DELHI PROVINCE. 

988. *Jlaulvi ][uhammad YaJmb: (4) Is it a fact that in reply to a 
"-<luestion No." 1366 asked by me on the 22nd },farch, 1926, the Govern-
-ment stated that they were not aware of the issue of a letter to the edu-
-cational authority regarding representation of Muslims in the Delhi Edu-
--cation Department? 

(b) Is it a fact that a. letter No. 3197-Edn., dated the 14th May, 1915, 
. was issued to the Inspector of Schools, Ambala Division. jihe then educa-
.ticnal authority for Delhi, with a copy of it sent to the Deputy Oem-
missioner. Delhi? 

(c) Is it a fact that according to this letter Muslims in the Delhi Edu-
cational Department then had a. share of 17 per cent. of the appointments 
in the District and Municipal Boards against their then population of 31 per 
cent. ? 

(d) Is it a fact that the effect of such instruction of the AdInjnistrative 
and Executive Head of the .Province has been that the percentage of 
Muhammadan employees in f,he ,Municipal and District Board ~  

under the Department has been further reduced from 17 per cent. to 12·71 

. (e) WW .. ~i e . kindly state if the above letter was afterwards 
cancelled? 1fnot, Win "Government kindly state what were'the reasons fOr 
'the further reduction of the Muslim employees in the Department? 

JIr. l. W. Bhore: Government are not in possession of information 
-which would enable them to reply to these questions, but they have called 
· ior it and on receipt. replies will be sent to .~e Honourable Member. 

Jlaulvi Kuhammad Yakub: Will Government be pleased to state for 
what purpose ten days are given to Government to .make replies to ques-
·tions? . 

JIr. J. W. Bhore: The Honourable Member will surely realise that 
the questions that he has put caH for a·n enormous mass of detailed in-
formation. Directly the questions were received they were referred to 
'the Local Administration. He must know that the Government of India 
· cannot be in possession of detailed information regarding the matters he 
has raised, and a reply has not yet been received from the Clrief Com-
-missioner, Delhi . 

• 
EXTENSION OF THB TEXILA-IL.VELlAN Br.A.NCH OF THE. NORTH .WESTERN 

RAILWA.Y IN THB DIRBCTION OF ABBO'l"UBAD, l-IANSERA, ETC. 

939. *B'awab Sir Sahlbzada Abdul Q&iyum: (a) Will Government be 
. pleased to state if they contemplate extending the Texila-Havelian bl'SDch 
· of the North Western Railway in the direction of Abbottabad, Manser&. 
~  Gari-Habibullah, in the Hazara Dis1/ricl; of the North-West Frontier 
Province? . 

(b) Has the survey of the line been sanctioned, and ilso. bow far tlie 
scheme has advanced? 
• 
JIr.''&' A.L. PIU'8QIl8: (a) and (b). Yes. It is proposed to carry out 

":the survey during the next financial yelll'.· " 
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IVP1l.OYBXBNT 01 THB ROAD WHICH LINKS THR CIVIL AND MILITARY 

STATIONS IN THE GALLIS WITH Mt'lI-BElI:. 

940. ·Xawab Sir SaIal.,.. Abdul Q&tJUDl: (a) Are Government aware 
that Murree, the summer Headquarters of the Northern Army Oommand: 
and the largest Oivil and Military hilI station in the North Punjab, ~ 
no good road leading to it from the Abbottabad side passing through the 
Gallis and that the public is put to great inconvenience and expense on 
that account by having to employ pack animals and coolies for transport 
purposes for about 85 Iniles? 

(b) Is it a -fact that the present road, which links all the Civil and 
Military Stations in the Gallis with Murree, is liable to floods and land-
slips from the hill-side and that the traffic is not infrequently interrupted; 
in the rainy season? 

(c) Do Government propose to improve the road for wheeled traffic? 
JIr. E. B. Howell: (a.) and (b). Yes, Sir. 
(c) No proposals have as yet been submitted to Government. 

EXTENSION OP THE KOHAT-TuAL RAILWAY TO PARACHINAR nr THE 

Kl'RRUM VALLEY • 

. 941. ·Xawab SIr Sahibzada Abdul Qatyum.: Will Government be 
pleased to state if they propose to take up the pioject of the extension of 
the Koha.t:Thal Railway to Parachinar in the Kurrum Valley; if ,so, hoW' 
soon, and if not, why not? 

111'. A. A. L. Pa.raDu: Government have had this extension under 
consideration for some time, but I am afraoid I cannot say at present when 
it is likely to be taken up. For I understand that there are other pro-
-jects which are both more promising and of. greater importance to which· 
. precedence should b~ given. 

Xawab Sb' Sahlbzada Abdul Q&tfum: Are Government aware that 
land was taken up for this project, a certain number of houses were built 
and a good deal of progress was made? May I know what haa become 
of all that? 

JIr. A.  A. L. ParIons: I believe it is the case tha.t we took up some 
land, but I do not know wha.t the present· position is with regard to ita 
. utilisation.· 

lIawab Sir Sahibzada Abdul Q&tJ11D1: Will preference be given to this 
project on that account? 
JIr. A.. A. L. PanolUJ: I will look into the . e~ I am afraid I am. 

n6t very well acquainted with the details of this project. 

UNSTARRED QUESTIONS AND ANSWEBS. 

R:ZVUION OP THE ELECTOB.AL ROLL POR THE MADRAS LANDHOLDEl!.S'· 

CONSTITUENCY OF mE LEGISLATIVE ASSEMBLY. 

• 185. JIr. Jt. V. . ~ i AJYaqar: (a) Has the attention of Gov-
ernment been drawn to the action of the returning officeI' cif the Madraa· 
Landholders' seat to the. Assembly in issuing a Gazette revising the 
e19ctoral roll of that constituency between the date of nommatoion and. 
't;he date of scrutiny of nomination? 
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(b) Are Government aware that 88. a ~  of that revised .rol1 after 
the final roll W88 published the nommatlon paper of a candidate W88 
rejected? 
(0) Do Government propose to make definite niles so that repetition 

of such revision may not occur? 

~ . Graham: (a) Any action taken by the Returning Officer in this 
connection was taken in pursuance of the action by the Government of 
India and the Government of Madras which I shall proceed to describe .. 
On the 23rd September, 1926, the Government of India received a telegram 
from the Government of Madras informing them that an application had 
been made for the preparation, under sub-rule (6) of rule 9 of the :Legis-
lative Assembly Electoral Rules, of a list of amendments to the electoral 
roll for the Madras Landholders' constituency of the Legislative Assembly. 
In supporting the application the Madras Government referred to the recent 
change in the qualifications for entry on the electoral roll for this consti-
tuency which, in view of the nature of the qualification specified in 'para-
graph 8 of Part I of Schedule II to the Legislative Assembly Electoral 
Rules, resulted from the amendment of Schedule II to the Madras Elec-
. toral rules by the omission of paragraph 20 thereof in consequence of the 
removal of the e~ diBqualification. It was obvious that 80 much of the 
electoral roll as related to the Malabar District registrajiion area would in .. 
evitably be seriously i ~  if i~ were not revised in the light of this 
amendment of the qualifications and the Government of India considered 
that it was preferable to undertake the preparation of a list of amendments 
even at that late stage rather than to let the election proceed on a roll 
which· would have been seriously incorrecti. They aecordingly issued the 
necessary direction under sub-rule (6) of rule 9 on the 24th September. 
The Madras Government in a notification of the same date fixed dates for 
the various stages in the preparation of the list of amendments, the lasii 
date for publication of the final lillt being the 5th October, while the dates 
for the nomination of candidates and the scrutinY of nominations were tho· 
till and 8th October, respectively. 

(b) The Government of India have no iJlformation. 

(0) The Government of India do not think that auy am.endment of tlie 
rules is required. The circumstances ill this C88e were wholly exceptional. 
the necessity for preparation of the list of amendments having &risen from 
t. very recent amendment of the Electoral Rules. 

CONSTRUCTIOY OF A RAILW6.Y FROM RAlBARI i'0 J1I:SSOB.E t:i4 MAGUJU .• 
186. Dr. A.. B1lInwardy: (a) Will Government be pleased to state: 

(i) Whether it is a fact that a. railway line was ~e  to b& 
constructed from Rajbari to J essore "ia Magma (Bengal)? 

(ii) Whether the initial survey of the line was made? 

(iii) Whether the Ra.ilway Board is going to abandon the proposal? , 
If so, what are the re880ns for doing so? 

(b) Are the Government aware that great inconvenience is felt fcJr 
want of railway communication between the places mentioned above"? 

'lir. A.. A.. la. P8D0D8: (a) (i). Yes. 
(ii) A ~y for a. tiDe of railway from Rajbari tlia Kamarkllali to· 

Jessore has recently been sanctioned. 
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(iii) The proposal will be considered on receipt of the report. 
(b) Government have received no representations on the subject. 

ASSISTANT INCOKE-TAX OFFICERS IN THE PUNJAB. 

187. JIr. O. S. Banga Iyer: (a) Is it a fact that some posts of Assistant 
Income-tax Officers were sanctioned for the Punjab a few months ago? 
1f so, how many? 

. (b) How many candidates have ~ee . taken in those posts up till now' 

..&!ld what are their names and qualificatlons? 

(c) lfIow was the selection made? 

(cl) Are any posts still vacant? If so, how many? 
(e) Did any B. Com. a.pply for t·he sa,id posts? If BO, how many? 
(f) Has any B. Com. been taken? If not, why not? ' 

(g) Do Government, in future, propose to give thepl preference? 

The Honourable-Sir Basil Blackett: (a) Yes. Four. 

(b) to (f). The Government do not think it necessary to take special 
~ e  to collect this information. I may remind the Honourable Member 
that. the appointment of these purely temporary officers to permanent posts 
will be subject to the approval of the Local Government. 

(g) I invite the Honourable Member's attention to the reply that I gave 
'On 16th Septemoer, 1924, to part (c) of his question No. 1995. . 

.cLASS OF ApPOINfME."ITS PROVIDED FOR CANDIDATES WHO HAVE PASSED 

. IN BOTH THE LOWER A..'iD UPPER DIVISION EXAHINATIONS OF THE 

STAPP SI!.LECTION BOARD. 

188. JIr. C. S. B.anga Iyer: (',a) ~  Government be pleased to state 
whether a candidate who passes in both the lower and upper division 
-examinations of the Staff Selection Board (as an outside candidate) and 
is first given a chance in the lower division, where he is made permanent, 
is not recommended by the Plblic Service Commission-for the upper divi-
.sion in any other Department and he has to look to his Department for 
'promotion in future ~ 

(b) If so, do Government intend to alter this rule in future so as to allow 
the Public Service Commission to recommend a candidate to another De-
partment even though he has been made permanent in the lower grade 11 

The Honourable Sir .Al8Dllder J[udd1man: (a) The only upper division 
e"~ i i  for outsiders, hcept the one that was held in November, 1926. 
,and of whi. the results are not yet out, was held in 1920. The candidates 
~ . passeu at that e ~i ~ i  were. asked to state whether they were 
wIlling to IWcept lower dlVlslon vacanCIes. Those who accepted and were' 
confirmed in the lower division were not offered appointments in the upper 
·division of other offices, as vacancies which occur are mostly tempors.ry 
and are usually of short duration Bnd as it is impracticable to nominate for 
~ e  men permanently employed in other departments. . 

(b) There is no rule preventing the Public S.ervices COJDmissionoirom 
recommending" ~ . ~ upper. division vacancy a candidate who holds .& per-
manent lower divlslon ~ ~ e e ~e  b,!-t for the rea.sons given 
any such recommendatIon would usually be meffectlve. . . 
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ApPOINTMENTS IY THE CLERICAL SnVICE AYD AS PROBATIONERS IN THE 

SUBORDDUTE ACCOUNTS SERVICE UNDER THE ACCOUNTAm' GENER.4L, 

CENTRA.L REVENCES. 

189. JIr. C. S. Ranga 1,81: (a) Is it a fact that recently the 
Accountant General, Central Revenues, invited applications from gradu--
.ates for appointments in clerical services and for probationers in the Sub-
ordinate Accounts Service? 

:. (b) Is it a fact that it was stated that the candidates should be 
M·A. 's, M.Sc., and other graduates who have taken degrees with Honours 
of any University in the Punjab, the United Provinces and the Delhi 
Province? .  • 

(0) Is it not a fact that the advertisement in question excluded 
B. Corns. for applying for those appointments? 

(d) Are Government aware that B. Coms. are specially trained in 
Accounting and Auditing? 

(e) If the answer to (d) is in the affirmative, do the Govemment in-
tend to allow B. Coms. to apply for those POlltfl in future? 

(f) Why was it inserted in the advertisement that the candidates should 
-be graduates of any University in the Punjab, the Upitea Provinces or the 
Delhi Province? . 

(g) Was it meant to restrict the number of applicants from other Pr0-
vinces? 

(h) If so, has this method ever been applied in case of the Staff Selection 
Board Examination? If not, why was it applied in case of the Aocountant 
General, Central Revenues office? 

(,) .Are Government aware that there are many candiaates belonging 
·to these very Provinces (Punjab, the United Provinces, Delhi) who have got 
foreign qualifications or qualifications of other Universities than the ~b e 

'mentioned ? 

{j) If so, do Government intend to allow the residents of these Pro-
.vinces, without any regard to the University from which they have passed, 
.to apply for the said posts in future? If not, why not? 

The Honourable Sir Baail.BJac:kett: The information is being coIrected 
and a reply will be sent to the Honourable Member in due course. 

-REPORT OF THE COMMITTEE O~ PETITIONS REGARDING 
PETITIONS RELATING TO THE CURRENCY BILL. 

Jlaulvi Muhammad Yakub (Rohilkund and Kumoon Divisions: Muham-
madan RuraJ): I beg to present the Report of the Committee on Petitioos. 
These petitions relate to the Bill further to amend the IndiaD Coinage Act, 
i906, and the Indian Paper Currency Act, 1928, for certain purposes. The 
nu!nber of these petitions i.s 304. As all these petitions are identical we 

~ e decided to treat them as one petition and have directed that it be 
circulated in ezten80 as a paper to .. ~e Bill. Sir, I present the ~ . 
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SECOND' T . E~ . 

Expenditure ~ .Rel'enue-contd. 

DB¥AND No. ~ A T • 

. Kr. PreaI4eDt: The House will nowproeeed to consider Demand No, 
18. 

The 1l0ll0ur&ble Sir Baiil Blackett (FinaoQe Member): I beg to move:1 

.. That a BUJIl not exceeding Rs. 87,27,000 be granted to the Governor General ia 
CoImcil to defray the charges which will oome in course of payment during the year 
ending the 31st day of March, 1928, *in respect of ' Salt '." 

De.irabilit1l 0/ incrBaaing the OOnBumpfion of Salt itt. Irulia. arul of making 
India. 8Blf-supporting in the matter of Salt. 

Kr. O. D1I1'Ii8wamy Aiyaugar (Madras ceded districts and Chittoor: 
Non-Muhanimadal! Rural): I have tabled a motion that the Demand under 
the head' Salt' be reduced by Rs. 1,500. 

In moving for a reduction of expenditure under this head I was obliged. 
to do so because under the Government of India Act-Rules and Standing 
Orders I cannot ask for an enhancement of the Demand. Strictly speak-
ing, I would have been pleased if only I had been permitted. to request the 
Government of India to enhance this Demand bv Rs. 44,as,OOO, and I 
shall presently show what I mean by that enhancement. In the matter of 

i ~b i i  I should consider that a suflieient supply of salt for 
consumption by the population is one of the foremost things. On the 
other hand, the nation-buil<!ing operations in this country are carried on 
by three processes. One is by reducing the consumption of saIt as much 
as possible, the other is by distributing opium as freely as possible and 
the third is by advertising liquor on a large scale. The first two are done 
bl the Q-overnment of India. and the last has ~ee  transferred to. the pro-
VInces as a transferred subject. I request thlS Government senously to 
coD.sider the value of enhancement of ·the consumption of salt ,.s increasing 
the health of the population. To that end I will place before the House 
some figures about the growth of population. Comparing the census figures 
of 1911 and 1921 we find that the population in India. has increased only 
plus 1·2, whereas in . :England and Wales it has developed by 5'08 per 
cent. In both countries there were in the interval the effects of war. Unless 
it be that from England and Wales a less number of people went to the 
War' than from India, we cannot understand tDis difference or diaparifiy 
in the increaee of population except by the fact that in this country no 
steps are taken for improving the health of the people. To speak of Health 
Weeks. Baby Welcomes and other things-they are simply political shib-
boleths when really you are not caring for. the health of the people an(i 
are not doing things which are calculated to improve the population. :r 
therefore call the serious attention ~ the Honourable the Finance Member 
te this subject and ask him to make up his mind to spread the consump-
tion of salt in various ways, of which one will come later on in the Finance' 
Bill, namely. the reduction of the salt duty. But for the present I shaJ1 
impress upon him the necessity fI:>r making arrangements for larger pro-
duction of salt in this country than what has. been done in the past .• · I 
have mentioned to you the figures of the development of population. (iurins 
the two census periods, l-if11.and 1921. May I give you a few e ~1. 

( 2186 J 
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whioh will go to show how intermixed the consumption ofult ~ the 
growth of population are. We find from the figures collected by the Taxa-
tion Enquiry Committee that in the Punjab the consumption is 10·26 lba. 
per head, in Sind 10·41, in Rajputana and Centra.l India. 10·59, Bihar and 
Orissa 10'97, in the United Provinces 10·98, in the Centra.l Prov.inoaI anel 
Berar 11·56, in Bombay 13'94, Bengal 15'24, Burma 18' 54, and Madras 
18·88. Comparing these figures with the growth of population in some of 
these centres 'you will find that in Sind while it is 10·41 lbs; consumption the 
population has gone down by minus 6.7, in Bihar and Orissa while it is 
10'97 consumption minus 1'4 is the growth of population, in the United. 
Provinces while it is 1 '~ lhs. consumption the population has decreased 
by minus 3·1 per cent., in Bengal while it is a little more than 15 lbs. 
consUIIiption' the population is plus 1·5,' in Burma where there is a little 
brger consumption, that is, 18'54, the population. has increased by 9'1, 
and in Madras where it is 18'88 Ibs. consumption the population has gone 
up by 2'2. Dr. ~ who is considered an authority on salt describes io 
lbs. as 'the quantity required, evidently not to maintain the body in health, 
but to keep the body and soul together. We 1ind that in EBgland the 
consumption is 40 lbs. per head, and in Portugal 35 lbs. per head, and with 
aJI that there is no salt duty there and free consumption of salt takes 
place. Now, I ask Government to consider this problem seriously and to 
see whether it is not necessary for them also to promote more consumption 
~ salt in this country than what they have been a.llowing the people to 
do in the past. Sir, I will take not the extreme 20 Ibs. for which Mr. 
Gokhale pleaded before Government and which was based·on the authority 
of the highest medical officers, but I will take it at 15 poUllds. Even cal-
cUlating at tliat rate roughly the consumption of salt in this country must 
be 6 crores of maunds every year. Putting alongside of it the salt that is 
necessary for cat·tIe and horses, as agriculturit;;ts would rather forego their 
own salt than deny salt to the cattle whicli they want to keep in ~ 
health, I would say that 7 crores at the very least are necessary to make 
provision for human beings, for cattle and for industries and other pur-
poses.  Therefore; Sir, I put it as a rough estimate that 7 ~ Of maimd .. 
will be necessary for production in this country, and I calculate 4 a.nna.s as 
the highest amount that is necessary for the m ... ufaetum· mone 'inllUlld of 
salt because I am aware that this Government is trained in the school of' 
extravagaIi<,e and will not leave its habits all of a sudden. Strictly speak-
ing. the real cost per maund for production cannot be more than 2 &IlD88 
bllt  I put it at 4 annas. T ~  Government is ' ~ salt atSiam;tas 
per maund. Therefore, puttIng 4 8D1laSaS the total east for productIon 
of one maund, I put the total cost for 7 crores at Ii crores and therefore-
it is that I said that this Government can be justified in asking for 44 and 
odd ~  more under this Demand only if they will satisfy the two condi-
i~ B of mine. The first is, stop the imported salt. We find year after 
year salt is being imported to a country like India which is surrounded on 
all sides by salt seas, which has ~ salt mines, sslt lakes and so maD.y 
ot;ber Sl)Ul"Ces of supply. Still my Bengali friends are not ashamed to eat 
.Liverpool salt, the salt imported into Bengal from a foreign country. 

lrr. Amar ]lath Dmt (Burdwan Division: ~  Rural): 
Who says that :Bengalis eat foreigp salt? • 

• Mr. o. DarI1sWamy A.iyaDgar: The Taxation Committee says that . 
. ~. Amar •• IJutt: The Be ~ i population of Bengal use it sud 
not the' people 6£ Bengal. . 
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111'. O. DuraIIwIm, AlyUllar: Mr. Neogy and Sir Walter Willson con-
tended that the imported salt is white salt but the Madras salt is brown 
'88lt. . 

Ill •. E. Abmed (Rajahahi Division: Muhammadan Rural): The Madras 
pit is dirty salt; and the Liverpool salt is clean. 

111'. O. DurainlamJ AiJaDgu: It cannot make him dirtier than he. 
·is. 

111'. E. Ahmed.: I protest against this remark, Sir, because my Honour-
.able friend seems to have gone beyond the limit by levelling a personal 
.attack on me which is unparliamentary and unjustified .  .  .  . 

111'. PreIideD\: Order, order. The Honourable Member has invited this 
"by his own remarks. 

111'. O. DuraiawamJ AlyUllar: I consider it a greld humiliationtha,t this 
-country should import salt from foreign countries when it can afford to 
;produce all the salt that is necessary for consumption in this country and 
-even export to other countries, if need be. My first suggestion is that the 
·import of salt must be prohibited by a heavy import duty and the worst 
()f it is that we find that in ~~ copntry ~e du:ty on importee! salt is the 
same as the excise duty on salt proCiuced JD India. Can anything be more 
·-shameful and more humiliating than this? 'There is a proverb in English 
which speaks about carryin.g coals to Newcastle. It is not so absurd as 
saying carrying salt to the Bay of Bengal. Sir, I invite this Government 
first to stop the importation of salt. If there be a man in this country 
who wishes not to eat the salt of this country. who does not want to be 
faithful to this country, I invite him to eat foreign salt with the higher 
.imported duty than the duty levied on salt produced in this country. 

Jb'. It. Allmed: I am sorry for the dirty salt and its tQSte., 

Mr. 0.: D1IraIaw&iIlJ Allanpi': With all the attempts thaf we humllD 
beings are making to imitate the West, we have not become white. But I 
&Sfoure you that by a simple process the Madras salt can be made as white 
-and fine as the imported salt. 

Ilr • .Amar .aUl DuU: Is the Hcmourable Member entitled to make any 
'remarks about the complexion of a particular Member? 

Mr. c. DuralnamJ .A!yllDlar: Sir, I refer to my owp colour. They 
must net levy additional charges and I am afraid even the amencIment of 
,the Madras Salt Act is a step towards the enhancing of the salt tax. If 
these two conditions are satisfied, I certainly think that the pMduotion of 
salt in this country can be enhanced. One other question that I would 
place aJongside this is the problem of unemployment. We find .aIt 

~ ie  are being closed year after year. You will find in the budget 
'de,mand under Madras a deduction of 40 thousand rupees on account of 
the closing of the salt factories. 30 per cent. of the salt consumed in this. 
country is imported. On the other hand I w:ould ask Gove1'DIneot) to 
-develop ~ e .in<!ustries, create an additional number-of factories all ,along 
the coast hne, give more room for the employment of InaiaDS and solve 
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the prob!em of unemployment. I will quote a passase ~' page 148 of-
the Taxt\tion Committee report: ' 
II The first point is onf! that affects any propo&a1 for conc:eutration of .~

and COIlllistll in the fact that, both in Madras and in B1l1'JDa, the llUlDufactare of ~ ]a 
in a large measure a subsidiary indaat.ry to agrieult.ure. ThoaP JDaIly of the holdiafa 
of the liceD/1e811 taken by themselves are ~  the JDaIlufacture. takes place JJ& 
the hot weather and givel employment. to asnoaltural ~~  at a tIlDe. wbea ,here 
is little work in the fi81da. The n_ty for IIIICh lubaldlAl'1 ~ ]a ~  
being iuailted upon as one of the chieI economic D8Ce88itiel of IDdia, and ~ exist.eDee 
of an industry that supplie:; it is a matter to be _en aerioualy into CODBideration in any 
propoaaJa for concentrati.'1g maDufacture .0 -aa to be able to pia» it 011 • IIODIl4Ier 
footing from a purely commercial point of -yiew." 

I hope Government will take this seriously into consideration and -see that 
more employment is also created for the agriculturists in the off sea&ODS. 
t.hat m.>re salt is produced in this counky aDd better health is safeguarded 
and developed by this benign, benevolent Government. (MT. K. Ah7116d:J 
"By t:.:.k.ing dirty salt?") .' 

fte BCIIlO1Inble Sir Bull B1acJEeU: The Honourable Member who has· 
moved this motion did not inform me or the House in advance what W8I: the· 
subject about which he proposed to speak. But I think he ... raised two 
subjects. One is the desirability of increasing the consumptiOn of salt 
in India and the second is the desirability of making India seH-supportiDg 
in the matter of salt. His remedy on' the first point, namely, to increase 
.. he cOllMumption of salt is, I understand, to abolish the duty or to reduce 
the duty. I pointed out the other day that having regard to the preSdt 
ievel of prices the salt tax at Rs. 1-4-0 a maund is at present leu-burden-
some than the salt-tax at one rupee a maund be ~ the War. Four annas 
of tu at the present moment means about a Cl"Ol'e and a quarter 
of revenue. Having regard to the present position of the Government'" 
Budget, I think it is obvious that we are not able to spare the revenue 
from sab at the preSent moment. We have a programme this year t.o get· 
rid of the provincial contributions, and now that we know that lB. 6d. 
is finally settled (Hear. hear.) (.\IT. Jamnadaa M. Mehta -:: "Not yet "), 
the quehtion of the provincial contributions may perhaps be again re-
ferred to without my being accused of having some ulterior motive in 
mind ~ e  than the e ~.. desirable motive of getting rid of the provin("ial 
contributions. The provincial contributions·are a first charge this year, 
and the time has clearly .not come when we can make big eftcris to deal 
with our taxation in the dire.ction of reduction. So much for the general 
(luestion of a reduction of the duty on salt. I have no doubt that this 
18 not the last opportunity that I shall have of speaking on his subject thLJ 
year. 

With regard to the second question, that of making India seH-supporting 
in the matter of salt, I infonned the House last year that in accordance 
with the recommendations of the Taxation Inquiry Committee, the Govern-
ment i ~ e  to appoint a special ofti.cer to inquire into the whole case 
with a TJeW to considerillg e~  there was 8 case to go before the 1'ariff 
~ . The special officer has been on duty and has just recently !!ub-
mittea a report. That report is under the consideration of the Governmt!nt. 
We have not had any time to consider it yet. If there is a prim4 facie case. 
for the Tariff Board, the· matter will be referred to them. .At present I am 
DOt.iD: a position to make any statement in regard to the prol>abilities in tht" 
matter. I would suggest that the Honourable 1fember should be satisfied 
with 'haWng raiseCi thill i'nt«esting point and should now agree to withdraW" 
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[Sir Basil Blackett; 1 
his motion and let the House proceed to discuss the other points und.er 
coDBidf'tatioll,. . 

.• ~  ftakurclII: May I ask 8 question of the HO?J-ourable 
ld.8albu:' Will the report of that special pOicer be published and cll"Culate;d 
to .:MeInDers of the Allsembly when the Government have made up their 
mind ab:)Ut it? 
I'b.e JlC8»ur&ble Sir Bull Blackett: 1 am not sure in what form the 

report has been made, but certainly either the report itself or the contents 
will be made known to the Assembly . 
. iIr. PrtIIIdad: The question is: 
.. That ..;. Demancl 1IDd. the Mad • Salt' be reduced by Ra. 1,500." 

ThE. motion was negatived. 
lIr. PruldaDt: Mr. Jogiah and Mr. Nilakantha Das have a motion for 

.... cut.Qf Bs. 1.600 each QB ~ paper •. :I do not know whether they intf-.nd 
to move it. 
...... BUM__ Du (Orissa Division: Non-Mu1!ammadan): 1 will 

move it, Bir. 
ManUTQctuTe of Salt on the Ori88a .~. 

~ Bilaku.\h&.Du: Sir, I tbiJU my Honourable friend, Mr. i~ 

swamy. Aiy,.ugar; lias perhaps covered a spacious ground and has dealt with 
pOints regardiilg the salttu and subjects in connection with the coming 
Madra!!! Salt Act (Amendment) Bill., has criticised the admjnistration of 
the Salt. Department and has hinted at venous other things. 1 know my 
friends 'In this side are also very aIlxious to go to Army, Income-tax and 
Opium very soon. I sh811 therefore very brielly speak on the manufacture 
of Orissa !>alt in moving this amendment. Sir, the year before last I pro-
posed a cut on this Demand for this particular item and pressea on the 
Government the necessity of reviving the manufacture of salt on the 
Orissa coast. In reply, tnere was something like a pious desire expressed 
that if lUlybody waS willing to take the lease for manufacturing salt on 
the O i~  collst, the Goveminent would be ready to. grant it. I do ~  

know if this readiness, was . expressed publicly or whether it was &tall 
advertised in the papers. "If someone comes lorwardio take the lease "-1 
know ·thl',t. someone in Orissa will perhaps never come forward. My object 
~  to flsk GovepiInent' either to manufacture salt OIl a monopoly system 
or induce and assist some ~ i i  to undertake the manufacture on the 
excise system. My object was to give subsidiary employment. as the 
Taxathn Inquiry Committee rightly 'pointed out, to a vast number d 
people in the ooastal 'tracts of Orissa, where moreover it is not only a sub-
sidiary C!Ceupation of' the. e e ~ b~  where, the land being subject to 
floods and droughts, ~ i y this IS the only occupation open to tDem . 
. When to-day 1 aQl speaking on this subject in this, Rouse, .J am. e i ~ 

~ ' of those ~~ where juat a.t this time a famine is imminent. This year • 
on the Chilka. CQII,st ,opaccoJP:!.t both of ftood and drought there W&I .0 . 
lladdy ~  and 1 read in the papera only the other day that fmm the 
beJ!fb.nirig of ~ 'e  ~ e people h8d taken to living upon a kind of graBS; 
a ~.  .. ~  ~  ,mot .. qaJled ~ ". It ~ y seem ~ e to many al my' 
1~.  .m this lJ,QUBe ~  ~y. are ~ ;m. touch WIth the conditions 'pre.-. 
~~  ~ iO 1~  ~  .. 1D ~  b~ it.18 a .fact :that 'lor 8yeara ago:ithe .. 
grassw1]Jch the people were lIVIng upon was sbown jn the pre-relorm local 
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Council in the time of Sir Edward Gait, and the latter kiDdlyweAC $0 
those ufAciis on a visit, 00 see with lUa .own e1M how tie people were 
liying upon this; grass. He was conviDoed, and 80 far .. that year 1V8f. 
,coocerned, he gaTe some lakhs of rupees. But that was no permanem 
Jellef. The ~ e  relief would be to sive e ~ hereditary oecu-
patWn. The Government are vezy C80n'ful about ttleir reveo.ue and j,beir 
mooopol;, but revenue and monopoly ~ not be tile pmnary cOiiaide .. 
tion. The consideration of the happiDesa a.nd wen.beiDg of the p«q)1e 
&bould be the first and primary i e ~ of the Gqvernment. In t.he 
finances of the Provincial Government \here is a Fund e&ml8l'ked fcc 
Famine Insurance. 'We approach the Local Government ,there in Bihar 
and Oris@a to come 00 the. rescue of theee unfortunate ~  and tbit 
Government say "We cannot give any B b~ ' for the saitinduakj, for that 
is a concern of the India Government." When we come, here, the India 
Government say, "Famine, 1100d, we do not know about thai, we are not 
,concerned with that, that is the duty of the Provincial Govemiiient." It 
is very good 00 say Buch things at the Geneva Conferences w_ ~ e 1 ie

fop production of opium comes 00 be adopted; there perliaps it lies in iIhe 
mouth of the British Indian Delegation 00 say that it is a proviBcial ~ 
ferred matter thereby somehow· 00 avoid international obligation. Bm it 
is perhaps not doing full justice to take 'the same plea here. Here, we de ' 
not expect to be told that it. is a pro'(iDaialmatter, ~  again when we 
go to the provinces, they direct us to this .Assembly, to this ~ 
Gover.n.aent-and in the meantime those people are dying on the 88Dda 
,of the SEn beach. For surely either of the two courses are DOW open to 
them; they will either die in their hoJPes of starvation, or thel. will, if they 
can aif(.rQ it, migrate ,to some foreign ~ where they will eJ.ther be street 
.oegpr1>, or may by a stroke of fortune happen to find some labour. 
I mould like some of the Honourable Members responsi6le for tliis state 

.cf aJlairs in the Orissa coast some day to visit OriSBa oo1Y' for this purpose 
and to be convinced how far they are themselves responsible in bringing 
about famine, scarcitv and homelessness in those tracts where salt was 
not only a subsidiary' occupation of the people, but from "time, immemorial 
it.was practically the only means of livelihood of the people in those coastal 
tracts. I press again upon the Government that those unfortunate people 
there ar., passing through a time of imminent famine and I hope the ~ 

E:rnmeDt will see their way to consult the Provincial Governmen\, if need 
be, and, at least as an insurance against famine, with the asaiBtaDee of 
the Promcial Government, if poBSible and if need be-everythiDg is pos-
sible for the Central Government, t.here is DO question;', ~ pouibilit;v or 
impossibility here, to6e sure--to allow thosepeaple to mamdaclure salt 
or at least to allow them to manufacture salt for home OODSUmption as in 
1919 Sir Edward Gait actua1ly did. 

I trust that the usual plea may not ba ~ that those Wen! the days of 
salt scnrcity imd high Ficesafter'the War, whioh indl1ced Sir E ~ ~ 
to adopt e~e e y e~ e~ It wss inf8et a famine tin:le of very &Ct.-te 
lluftering like this and many other years' in t'h'Oie' ao8ata1 tracts' wlieD Sir 
Edward Gait allowed the people to enjoy their' paternal' occupation ae a 
measure of relief, or, if I may, say, is a, e~ e of making amenas, ,by'. 
difectin!,;' the local official accbrdingly, in this' matter. With these few 
words .. Sir, I press the mQtion.' On the ~  . 

. Mr. ,B. _ {Oria8a Division;' ~~~ ' .  ' Sir, iJ;l rising t,o ' 
support the motion'moved by my ie~ !»aDaK, ~  ,Da, I  _ 

" 
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eDC'Ourageci to bring forward such " propol'lition before thia House in view' 
of· the ve'fY conoiliatory closing. remarks of the Finance Member in his 
budget speech. So far budget speeches of Finance Members have been all 
devoted as to how best to administer the executive machinery of the 
Centnl Govemment, and how tomainta.in law and order. But in that 
oo.cluding obiervation in his last budget speech the Honourab)e the 
Finance Member remlft'ked about the romance of surplus money in the 
hands of M"misters and ProvinciaJ. Governments and their capacity to do so 
muoh for the muses by the eXtra mcmey in their hands. He also observed 
thai the promotion of human happine.8 in the provinces was also a matter 
~  consideration for the Finance Member of this Government. Therefole' 
I was encouraged to put in a cut for the purpose for which my Honourable 
friend Pandit . Nilakantha' Das a)so moved a motion just now. 
Sit', two years ago, on a similar cut this House aiscussed thoroughly 
the problem of the manufacture of salt in _ India; the Taxation 
Enquiry Committee which was then sitting. had not ('onsidered and 
worked out their scheme and yet we had an interesting debate to 
which Mr. Lloyd replied in this House. He said at the time that 
the Central Board of Revenue was considering various propositions about· 
salt manufacture in India in order to make India self.supporting. A few 
minutes ago we heaJd.·&om the. HlDomable Sir Basil Blackett that Gov-
enliDent have not come to any definite conclusion about making India-
self-supporting in the matter of salt. Bllt I understood he was going to 
refer the matter to tbe Tariff Board or some other body to consider the 
details of the scheme whether India can be self-supporting. But so far-
as I ha"'e understood the general recommendations of the Taxation Enquiry 
Committee. I think that the Committee was unanimous in its opinion that 
the Ceni1'81 Government should encourage salt manufacture not only by 
the monopoly system. which I find my Honourable friend Dr. Paranjpye' 
haa speciaHy advocated. but also by giving licenses to petty manufacturers. 
In para. 179. page 146. they say: 
•• In places where manufacture by petty licenseetl is inevitable, Jealell of Govemment' 

pans should one renewal be given on condition of .. Ie of the whole or part 01 tbe' 
produce to Govermnent •  •  .  • •• 

The Taxation Enquiry-Committee thought that salt should be manufactured 
on large basis and also in smaH quantities hy petty licensees to suit local 
conditions in any part of the coastal area of ·India. The main argument;. 
of lir. Lloyd in that debate two years ago in the Assembly W8R that the-
Central ~e  was tryP.lg to centralise the administration of salt 
manufacture and collection of salt TeVenue in India and at the same time-
the Central Board of Rev.enlle WI88 ,trying to do, away with interpro-
vincial rivalry in the ditJerent provinces. that is to say. to make Bombay· 
and Madras not compete with each other and with other provinces in the 
matter of salt manufacture .. In the old days Bengal used to pay a duty. ' 
of Rs. 5 pel' maund, while Bombay paid anuas 8 to 10 per maund of salt. 
It .is time thatihe· Central. Government should consult Provincial Govern-
ments and try to evolve' the manufacture of salt on all coastal areas in 
Iu.ia. 
Now, I will C9me pa.rticularlyto the. bie~  under reference, that of 

salt manufacture on the. O(lQ8t of Orissa. .Sir. I am particularly 8ftt!tefuI 
to my ~~ e friend Mr. Gaya ~. Singh for ~ e e~ to 
this mat •• ~  ~  1 ~ ~ . week. It ~. very 1Qild. of him ~  
think of his neighbours, but Blhans often complaIn that the people Of 
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Orissa have been a. burden on the Bibaris. (Mr. Ga.1JG Pnua.d 8iJrt": 
.. No, no.") I am glad to hear that.it, is not so. However, our compIam 
has been that the Government of Bihar aDd Oriaea have taken very uw. 
interest in encouraging industries aDd in the eoooomic prosperity of tIie 
people of Orissa. I find last week an inte!pelIation was asked in the Bihar 
Council whether the Bihar Governmeat was going to allow the manu-
facture of salt in the famine-stricken districts in Orissa and the Bihar 
Government replied that after 1919 to mitigate high prices due to War 
the Local Government of Bihar and' on.. ohained permission from the 
Central Government and allowed manufacture of salt free of duty for 
domestic consumption up to 1928 in the coastal districts of Orissa; in the 
year 1926 they obtained. permission from the Central Government to permit 
manufacture of salt in certain parts of the Purl district where there was 
a famine and at present t.hey are in correspondence with the Central, 
Government as to whether, owing to the extreme condition of famine in 
Orissa, the Central Government would permit the ml'lDufacture of salt 
for domestic use in small quantities without duties on the Orissa coast up 
to the next rainy season. I do not know why the Bihar Government 
should at all ask for this charity from jihe Central Government. It is 
not R matter 'of charitv. It is a matter of the existence of millions of 
human beings, if we Bre going to see that these people exist and they 
are not deprived of their maans of livelihood by manufacturing snIt that 
was one of their main industries and used to give a subsidiary income in 
summer seasons when the people had no other occupation. Although it 
was only manufactured in a very crude way, the punga system, i.e., the 
system of boi!ing sea water and making salt out of It, yet the Central 
Government throug-h the Bengal Government nt one time used to derive 
11 N Rs. 20 lakhs as salt revenue from ~ Orissa coast. Supposing 
00.. mv Honourable friend. Sir Basil Blackett to-dav c'lncedes to this 

demand and· permits the manufac'"ure of salt on the OnB88 const. and 
derives 20 lakhs of revenue for the Central Government, it may cost Rs. 5 
lakhs for the collection of that revenue. Think what an amount of 
material benefit, what an amount of human good can be done to thoee 
who will be employed in the manufacture of this earth salt. The total 
amount of money earned may be 5 to 10 lakbs of rupees for those people· 
who win be employed in the salt industry to manufacture salt on the 
Orissa. coast and 5 to 10 lakhs is not a small sum where the people 
do not eam more than an anDA a day. III a House i i ~ of big 
financiers and a Treasury RAnch, who do not know what Rn anna i., 
who alwavs think of gold bullion and rupees, an a.nna i. nothing, but in 
Ori£l"A I know families who have not an income of more thAn RD Rnna 
per diem and owing to the bad system of irrigation, of railwRY embotnk--
ments, aDd other causes, Orissa is a land of perpetual ftoods Rnd fRmine. 
And whv do these ftoods hAPpen? Because the rivera lire not tntinpd. I 
~ e the Burma Government on accepting whole-heRrtedly the' 
recommendation of the Burma Flood EDQuiry Committee. If thf'l riVf"1'8 
were properly trained, there W01.1td be no flood. When Jast year I raised 
the question of Ple\'ention of ftoods on tlJe ftoor of th;s HonRe in a. ~e e 
at the 1 ~  time the Honourable Sir Bhupendra Nath i~ said that 
ini28tion was in the bands qf the. Loc,al Cfflvernm,ent ana thp ('ent'" 
Gover:mnerit 81'!' .ot e~ . 1e  for thenettJ8Ct of ri:vel'S and their bed, 
nol' f&r the ~ Be  of tlOods whetMrJt i, aue'to tbe harraf08 of .ri .. et'll cg 
1'8l1way .Qharikmeuts,· cenat' eni'bADkmaia or ~ '. Nnbody i, 1'811-
pouaibie fOr nature". highway,. wrhe water 00iDes from \he hiIla aa tIowa. 

• o 
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into the sea. To maintain the railways, Sir Charles Innes demands 60 
cror8S of rupees for their renewal, and maintenance. but who is to train 
~e e natural higways wherein tnillions and millions of gallons of water flow 
into the sea during the monsoon? But what haa been done? Man has 
dammed these rivers and the waterways are obstructed. The water cannot 
1l0w into the sea, and to-day if the surrounding villages. if the agricultural 
ls.nd is at & lower level than the river beds, and if during the floods the 
harvest is washed away, it is because the State takes no interest to train 
.these rivers and their outlets to the sea . 

. fte lI:mourable SIr Basil Blacke": May I intervene and ask the 
Honourable Member whether he should not take the rivers with a grain 
·of salt? 

Mr. B. DaB: Oh, yes I the grain of salt is necessary for these famine-
stricken people _  a result of the floods, because you ve ·not looking after 
.&ltd properly training the rivers. 

Now I come to the grain of salt which the people of Orissa need very 
much. I shall put before the House a tale of woe and distress of these 
poor people living on leaves and grass which is teally heart-rending. I 
. will refer to a case which happened only a month ago. It is the story 
'Of an old man and a young man who had their land washed away by 
floods; they had no grain to live upon. They had not eaten a full meal of 
rice for days and days. Leaves and roots from fields were tbeir only 
food. They gathered some leaves and boi!ed them for their mid-day meal. 
They collected II. little saIt water out of which to make some salt so that 
they could make palatal::le this princely meal. What happened? Out 
comes the Excise Inspector and gets hold of these men, one an old man, 
sixty years old who was so weak and famished that he was incapable of 
moving about. These two men were fined by the merciful Sub-divisional 
--Officer of Balasore, Rs. 10 for making salt out of sea water. Of course 
the Orissa Members of the local Council 'Vere very alert. They called upon 
the Local Government for an explsnntion nnd in reply to an interpellation 
the Local Government said that they had excused those two people the 
fines of Rs. 10. What noble administration of justice in that province I 
What a humane Government 1 

Kr. It . .Ahmed: But they were making themselves rich by smuggling 
'Salt ! 

lIIr. B. DaB: Mr. Kabeer-ud-Din Ahmed would not understand what it 
means to use a little sea water to make a little salt in order to make the 
leaves and grass palata1:le for human food. That is the condition in Orissa. 
There are floods allover Orissa, and scarcity and .famine, and I appeal to 
the Members in the cause of human charity to permit these people to 
manufacture salt for domestic consumption free of duty only during the 
penod of the summer season. They will have BOme sort of occupation. 
Why have you killed this national i,ndustry of the Orissa people? Bombay 
can manufacture salt in a bigger way, can procluce lakhs of tons; but 'you 
Dave to understand the local situation, the local conditions of the people .if 

t> you intend to contribute BOme human happiness to the distressea multitude 
'in Orissa. There is no other subsidiary i~ y and other ways of §poem", 
unless it is .. pinning.and weaving which has recently been i ~ e  by 
"Mahatma Gandbi. I.am ~i  . spinning haa not yet e~ it. ol{l. ~ 
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-. and it has not yet brought that additional incolQ8 to every familf budge' 
that was anticipated. But the Government, which is responsible ftw killing 
this subsidiary industry that used to bring an iDoome in the IUIIUJI8I' wben 
,people 'have no other sources of livelihoo1, ought to consider that the-time 
has arrived when the economic distresa of the people in different localities 
-ought to be Considered, and the taritl wallin regard to the manufacture 
of salt, and the excise wall should be removed, to enable these pepple to 
have some income t() keep their body a,nd soul together. 

I hope the Honourable Sir. Basil Blackett will teU us what; 
reply he has given to the Bihar Government in regard to 
their correspondence concerning tlJe manufacture of salt on the 
Orissa coaet, especialIy for domestic consumption, without 8ny 
.duty, without any taritl. I hope the Honourable the Fin8DC8 Member will 
tell me what he is going to d:> for the coastal people of Orissa. who for 
yean, for centuries and centuries, evolved that process of manufacture of 
salt by the pungd system. It may not 1:e a big income to the people, it; 
is only a slight income but a very necessary earning during the summer 
season where famine and scarcity are the order of the day. I hope he 
will consider that the happiness of the people is as much primarily the 
duty of the Finance Member as that of the maintenance of the army or 
of law and order. 'With these few observations I move mv cut of 
Bs. 100 with regard to the manufacture of salt on the Orissa coaSt. • 

Mr. Varabagiri VeDkata lotPah (Ganjam cum Vizagapatam: Non-
Muhammadan Rural): Sir, my object in proposing the motion that stands 
in my name, namely: 

II That the Demand under the bead 'Salt' lie . reduced by Ba. 1,500" 

is to speak about the policy of Government in not giving the people through-
out IndiA. the means of b i i ~ sRlt at a very cheap mte. Salt, Sir, 
as has already been said, is one of the prime necessities of life ... 

The Honourable Sir Baafl Blackett: On a point of order. Had we not; 
better get rid of this particular cut first? 

Mr. President: The Honourable Meinber must know we are discussing 
-the question of the manufacture of salt on the Or:ssa coast, and, unless 
that is disposed of, ~ cannot take up another matter which the Honour-
able Member desires to introduce. 

Mr. Varahagirl VeDkata logiah: I do not want to speak on that motion. 

The Honourable Sir Baafl Blackett: Sir, I do ~ think the House de-
sires . me to enter into a long history of the manufacture of salt in Orissa. 
I said a few words when I spoke just now on the general question of the 
protection . of salt in India. Of course the great difficulty is to know 
whether it is really an economio proposition that you should iBcrease the 
price of salt in certain parts of India and produce inferior salt by exclud-
ing imported salt, thereby probably prevellung certain people in other 
'parts of India from producing for export. or whether it would be more 
·economio for India to import salt than to produce salt ill places :where 
nature does not assist that proce.. In the case of Orisaa the difficulty 
i. even e ~. ~~ ' ~  manufacture in, Orisaa has been killed by the 
-openiJlg of cOlDDlun1Catlons. The sa)t produced there cannot; compete 
either with the salt produced in Madras or with the salt that caines in 
'tbrough Bengal .  .  . ' 

• 02 
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'.rile Hoaoarable BJr Bull B1ac1rett: It oannot oompete if it pay. duty. 
The propoaitlOD really that is put before us by the two Mr: Daies 1s t.ba$. 
we should protect the salt of Orissa against the salt from other parts, of 
India. That is what the proposition really comes to. It ~ e  to this, 
that you should pu' on a special protective duty tor a puticular part of 
Ind:a against salt from other parts. If there were DO salt duty, the posi-
tion would be the same. Salt produced in OriBBa would not compete. 
with salt· brought in from outs,ide .  . 

:Mr. B. Das: May I' suggest .  .  . 

The Honourable Sir Baail Blackett: The Honourable Member has made 
quite a long speech and I think the House really desires that we should 
come to an end of th's particular discussion. The Government of India 
are perfectly prepared to consider any proposal for the production or manu-
facture of salt in Orissa which is economic, but that they should protect 
the production of salt in Orissa by a reduction of the duty, 80 that it is 
protected against other parts of India. isa proposition .... hich I submit has 
only to be put before this House for them to reject .it. I think there is 
no desire in this House to start a system of provincial protection, pro-
~i  one province against another. Everybody must have fel'; sym-
pathy with the really serious difficulties which the Government of Bihar 
and Orissa and the inhabitants of the Oriasa province are suffering from 
at the present time, but I do submit that the way to remedy those is 
certainly not to start a. system of an internal customs line between Orissa 
and the rest of India, wh'ch is really what this proposal comes to. I, 
assure the Honourab]e Member that this matter has been considered bv 
the Government of India with full sympathy, but thev do think the time 
has come when economic facts, to use my Honourab]e friend Mr. B. 
Das's expression, should be considered, and the idea that you can help 
the people of Oriasa by protecting their salt aga:nst the salt of Madras 
ought to be dropped and we ought to realise that  that is not the way for' 
the economic protection of India .  .  . 

JIr. Claya Prua4 SIngh (Muzatfarpur cum Champaran: Non'-Muham-
madan) : Why do you not allow the people of Orissa to manufacture 
salt on the sea coast for aomeatic use? That is the point. , 
'!'he Honourable Sir Bull BlackeU: I have already answered that. If 

we allow them to manufacture salt, duty free, it would undoubtedly com-
pete with duty-paid salt from elsewhere, but it is without any power to 
compete with ~  that has paid equal duty from other parts of India.. 

Pand1t wna1rantha D&8: Will the Government of India be pleased to 
Bee their way to make salt manufacture on the Orissa COaPt a. special case 1: 

lIr. B. Du: May I just inquire .  .  . 

.r. PrllkleDt: Ol.'der, ori1er. The question is: 
.. That, the D8IIUIDd under the hMd • 8ak ' he 1'8ducecl lIT ... 1'-''' 

The motion was negatived. 

• 



Mr. Varabaglrl V,Dba .Jop&h: As I have been submittiDg. i ~ salt; 
ds an important necessity of life. It is a commodity which cannot be ~ ... 
pensed with by men or cattle. It is necessary even for land. Medical 
men have given jt as their considered opinion that the average amount; 
· of salt that is necessary for healthy human existence is 20 lbs.· per head 
per aonum. In England the average consumption of salt per head per 
annum is said to be 40 lbs., whereaa, in I ma, it is stated to be 10 or 11 
Ibs. Even this average does not apply to the poor. It is the rich and 
~e i~ e classes that purchase salt.' even when .it is· a l!ttle higher in 
price; but, when you get to the poor you find the average consumption 
is as low as 7 or 8 lbs. This is certainly a very horrible state of aftairB. 

Political' economists like the late Professor Fawcett have stated that 
a commodity like salt ~  not to be taxed, except under very special 
circumstances, such as during war or when the Treasury is empty, but not 
at times when the budget shows surpluses. It is witNn our experience, 
Sir, that, whenever there is a reduction nf the duty on salt the consump-
tion of salt increases in this y~ aud flice flBn". 

It is indeed an irony of fate that in India. which has a IBNe seaboanl. 
people are not allowed to manufacture salt in quantiti .. s large enough to 
supply at least the average that is necessary for the poor to consume. 
· The Government of India have said it ia their policy to give the people of 
India the means of obtaining an unlimited suppl.v of salt at a very cheap 
rate, but the Government of India has often admitted the necessitv and 
the bare justice of reducinIF the duty on salt to its very lowest iimits. 
Successive Secretaries of State and Finance MembeJ'R have stated that 
tht\ reduction of the duty .  .  .  . 

Mr, PreIIldllDt: Order, order. What is tlie point that the Honourable 
Memberwiahes t6 raise? . 

Mr, VaraJaaclri V8DkaIa lClliah: That it is the policy of tbe Govena-
ment to supply salt at a very reduced rate. 

Mr. PrealdllDt: If the Honourable Member proposes that the rate of 
the salt tax should be reduced, he can do so more properlY under the 
Finance Bill and not under Demands for Grants. . 

Mr. Vanhaiiri Veukaa logiah: Then I shall reserve my remarks for 
the discussion' of the Finance Bill. 

Ori8114no68 of th. Minn. of tJa. KJaetU7'G Stilt MiMe. 

Bala allMentar .All lDwl (Nor..h. Punjab: Muhammadan): I beg to 
;move: 

.. That the Demand under the head • Balt' be recluced by &. 10." 

Sir, though this subject is quite new to the House, I have been bring-
ing it to the notice of the HODoural:le the Finance Member for the laa6 
two· years, and, although he promised to make an enquiry and to redresa 
the grievance. I am sorry to say that nothing has been done 80 flD'. I 
shall be very brief in giving an idea of the whole question to this lIGuse. 
I will shortly describe how the labdurers employed in '-the e~ Salt 
Kine, which, by the way, is probably one of the biggest mines iii·· the 
.world, are different fft:Q.. Ol'dinary labourers. Their anceators owned these 
miDes before they were occupied by the British and these people' have 
!been doing ~i  work for a very long time. In'1919 or 1900, there was 
· a strike at Khewra as there were strikes all' over the coUnu,. -Altho • 

• 
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that strike lasted for a very. short" time-only three or four days-yet-
the Manager, who was present there, thought that he should hnd out 
some means of getting rid of the possibility of having any strike at all. 
So he deoided to introduce machinery, thus replacing the labourers by 
.machinery. My contention is that the machinery costs more than the 
ordinary labourer, while it has unnecessarily thrown out of employment a 
number of miners .who ha'9'e been working there for a very long time· 

The second thing that I want to place before this House is that in 
this Budget the Government ask for Rs. 25,000 to purchase conveyors, 
a sort of maohine, to replace the female labour at Khewra. . As far as 
. I am aware there is a very strong desire at Khewra that female labour 
should not be stopped. On medical grounds I think the labour in those 
salt mines is not at all unhealthy in any respect. The way how those people 
work in the mines is that u small ohamber in the mine is allotted to a 
family. The whole family, including small children, go inside the minea· 
in the morning and work there very happily till evening. If only male 
members were to work then the wages which they get will be very...emall 
and it win be hardly possible for them to live upon them; since the. 
work is at present done by all the members of the family, including' 
females, they oan just carry on. The present number of miners is· 
625 as compared with 728 in 1920. If female labour is stopped-
at Khewra the number will be reduoed to 876 which will be a 
very great hardship for these poor people. Another point in this 
connection whioh I want to place before the House is that Khewra is 
a village where the only occupation of the villa,gers is the Salt Mines; 
there is no other occupation; so if the females are stopped from working, 
the result will be, that all the male members will go inside the mines and 
work there from. morning till evening and the village will consist of only 
female members. This on many grounds-and r think the monl ground 
is one of them-the miners do not like. Therefore, SO far as I mow, even 
the officers on the spot at Khewra are opposed to the stopping of female 
labour. . 

-The third point which I will bring to the notice of the Honourable the 
Finance Member in this conneotion is that during the last 8 years on 
account proba61y of careless i~ of the salt mines, a number of 
houses have collapsed suddenly; about 800 or say 200. Although fortun-
ately no human life was lost, yet the property of the miners was sunli:: 
down, and so far no compensation has been given to any of those miners. 
They are very poor and I certainly think the House will agree with me-
tlJ.at when they have sudilenly lost all they had in their possession it is 
a great hardship for them to have to build new houses for themselves· The 
question of building new houses has been under the consideration of the 
Department for a considerable time. There are two altemative proposalR. 
roe of which is to construct the houses on the top of a hill at a oonsider-
able mstance from the mines, snd the other is to construct the h'luses on 
the plains near the railway station and near the minel where they have· 
got ~e  facilities sueh as being near a hospital, near the water-works 
and close to the school. The miners genenlly desire to have their houlel. 
in the plains but some official got into his head that these housC8 mus" 
he on the top of the hill, just in the interior of the hills, and so they' 
are pressing the people'to reconstruct their houses on th, hill i e~ 

the people strongly object to it. 



Anotber point in this connection is that the Salt Department haa 
acquired the whole area of land lyiD3 around these salt mines ... 

Sir Walter wWson (Associated Chamber of Commerce: Nominated 
Non-Official): On a point of order, Sir. The Honourable Member baa 
tabled a separate motion about that. 

Mr. PresideDt: The Honourable Member may take all the motiops. 
together if he so desires under one cut. The Chair has no objection. 

Baja GhazaDfar .&U Khan: I do not wish to take all the motions no\v. 
I am not discussing the policy of land acquisition here but I am talking 
about the sites where these houses are being constructed. 
Mr. PresideDt: If the Honourable Member wants to ellt ~  the dis-

cussion, be may take all the points 1,Jnder one cut. 

Baja Ghuaufar All lDwl: Very well, Sir; with your permission I will 
finish all these cuts in one speech. r w.as talking just now about the 
reconstruction of the houses,. for which the Government has acquired 
land in the area round the salt mines. The result is that wherever the 
miners may 1)e asked to construct their houses, the Department wants. 
them to give an agreement that the ~ will be owned by 'the Department 
and it will be at the lfWeet will of the officers to turn out those miners 
without giving tnem any notice at any time they please. I think this is 
a great hardship which neither this House nor anv fair-minded person can 
'agree to, . 

Another point in this connection ia that a piece of land on those billa 
was allotted to some miners WIth a view to tum it into culturable laDd if 
they could do so· Now after spending an enormous amount of money 
in blowing up the stones from the Iud and making it culturable, the De, 
partment ia pressing them to give an undertaking in writing tbM their 
position is that of mere tenants. This is very unfair. 
Sir, then I come to the next point which I have got to make-the policy 

of land acquisition adopted by the Khewra Balt:MiDea. Thia DepIll1imeDl 
acquired about 500 acres of land between the years 1WO and 1922; al-
though my figure of 500 acres may not be correct and there may be some 
difterence, yet roughly speaking it was a very big area. I do not know 
what WB8 the object of the Department in acquiring that land, because 
they have 80 far DOt made any use whatsoever of it. On the other hand.-
my information ia that there were stone quarries near the mines ana 
whenever some miners were badly treated by the oflioers they would give 
up work in the mines' and take to work in those stone quarries; anel 
probably the Department thought that the beat way to keep a hold OIl 
these miners was not to give them an"! op'portunity of working in the 
stoDe quarries, and merely for this re880D they' acquired tliis big area of 
land. . I would feel obliged if the Honourable the Finance Member 
would tell me why this land was acquired and why DO use of this land ru: 
been made 80 far. . 
• This brings me to my third point and that ia about the working of 
these salt mines. Baltish water is pumped out fIom tae mines aad· 
allowed to 1I0w down into eultursble lands in the plains, spoiling th&ae. 
land •. and turDiDg them into unculturable. Thi. is 8 very serious trouble 
whrch villages near the Khewra BaIt ),{ines are subjected to. Talking 
nbouf> my city itself, Pinel DadBD Khan, . thiJty years back it waa V8I!J 
famQus for its gardena containing @l'8pe8' BDd various other fruit;e. Now 

• 
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it can hardly produce even green grass. This is entirely due to the 
working of the mines. No attention has been paid by the Department 
to this thing, and the result now is that even the water in the wells is 
turning saltish and it is hardly posaible for any human being to drink that 
water. I think it is the duty of the Department to go into the question 
very carefully and to help the inhabitants of Pind DOOan Khan city and other 
villages who have been adversely affected by the worki.ngl of the salt mines. 
· To deal with the water which they are pumping out of the mines, they 
should construct small channels, which will not cost them much, as the 
· distance between the river Jhelum and the salt mines is only about three 
nilles, and let the saltish water pass straight to the river without spreading 
· on the culttirable lands- That would save further damage. 

In this connection I may bring to the notice of the Honourable the 
Finance Member that the Governor of the Punjab received e e e ~ i  

from various people that it was imposaible for any human being to !!ve in 
the city of Pind Dadan Khan unleBB something was done to supply them 
with pure drinking water. His Excellency the Governor got an estimate 
prepared amounting to about Rs. ~ OOO for a new water-works scheme. 
The Government of the Punjab have very kindly agreed to contribute half 
the amount towards this new work and the i i ~i y has been asked to 
contribute the other half. The municipality is very poor-it has an in-
come of about only Rs. 30,000 or Rs. 40,000 a year, and it is impossible 
therefore for the municipality to pay anything from its income. r think 
it is the duty of the Government of India, who derive a very enormous 
amount of revenue from the Khewra Salt Mines, and who are, if not 
'-directly at least indirectly, responsible for turning this sweet water saltish 
to pay at least half the amount which the municipality has been asked 
to contribute. 

The last poill.t I want to make is this. The district board of Jhelum,-
the district is not a canal district,-is poor and has a very small income. 
They proposed to levy a certain tax on the minerals. They have already 
lcvted a tax on incomes of over Rs. 200 a year; they wanted to levy a tax 
·on. the salt which is exported from Khewra because'the main source of 
iucome of the Jhelum district is aalt. I think the Honourable the Finance 
Member knows it because in his speech in the last Session at Simla, 
while speaking on the Taxation Inquiry Committee's Report, he made 
rather a slight reference to this proposal. He said that a case came to 
his notice recently in which the local authority proposed to put a heavy 
duty on goods exported from within its jurisdiction in an area in which 
the main export was salt. I do not find what objection he can possibly 
have if a local body taxe8 its exports, if they decide to do so. If there 
'erE' any serious difficulties in the form. that the Imperial Government 
feels that it will be encroaching upon its rights if the local body taxes 
salt, I am quite prepared to tell the Honourable the Finance Member ~ 

behalfbf my district board, that they would be prepared to come to any 
refBonable terms if the Honoursble the Finance Member would enter in-
to oorrespondence with them through the Punjab Government. The 
presence of the Khewra BaIt; Range in the district is a natural· phenomeJl'ou. 
The Honourable the Finance Member may say that the Department can 
bardly be responsible for the· presence of the salt range there. But if 
-the district suffers from. the disadvantages which acel'Ue from the p!eBenoe 

• 
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-<It the salt range there, I think they are equally entitled to take & share 
~ the income or in the advantages which are derived by the Central 
-Government from the salt mines. Wjth these words, I trust. that the 
Honourable the' Finance Member will be kind enough to give his best atten-
tion to all these points which I have brought to his notice and if he i8 
prepared to appoint a small committee-I leave the choice of the com-
mittee entirely to him,-whether it should be entirely a departmental com-
mittee or whether it should include one or two nOD-official Members or 
whether it is appointed after consultation with the Governor of the 
Punjab-I shall be satisfied: but nothing less than that will satisfy me-

'Ibe JlOD'ml'&ble Sir Basil Blacke": Sir, Raja Ghazanfar _"Ii Khan 
-knOWA AO much about the }{bewra Salt Mines that any attempt in this 
House to give him a reply would, I think, develop in'tio a rather longer 
al"!rument than the House is at the present moment prepared fer. I 
~  like to acknowledge here the many obIigaticDB under ,-.-hich the 
D('partment stands to the Raja Sahib for the interest he has h,ken in 
this matter and in the interests of the salt miners at Khewrll. He is 
a doughty champion in their behalf, and though in certain circumstances 
his i ~ e  and the Salt Department's interests seem to con1hct, we 
have nothing but admiration fOr the courage with which he presses thelr 
-ease. 
On the las\ point I think that his enthusiasm is carrying him a little 

too far. Is a district board in whose territory the ;Khewra Salt mines 
lie to Le allowed to impose an export tax payable by the ~ e  of 
· salt in other parts of India, presumbaly the only limit of the produc-
· tivity of the  tax being the amount of duty that the Central Govprnmcnt 
is vrepared to lose in order that it may be paid to the district board of 
· Jht:lum "I I should also dispute his point that the district boar.l suffers 
from the presence of the Salt Department. There is a balance to be 
s'truck on both sides. There are very considerable services rendered by 
the Salt Department to the district board and 1)ic6 1)6T84; but I am not 
sure when you take into account the dispensary and the road" and so 
· on that are maintained by the Balt Department that it would ha found 
thnt the balance of advantage is really not on the side cf t.he, district 
bORrd. However, that is only one point. The first point ' i~e  'the 
gup-sUon of female labour. I gather that a final decisicn has not been 
taken in that matt-er, but in accordance with the policy e ~  by this 
JIo\lse of the reduction and eventU1!1 abolition of the employment ,)f 
femRip labour in mines .there is obviously a diflicul'ty in tM! Government 
of India in its interest as a salt manufacturer standing cut 8lld insisting 
·that female labour shall be employed in a mine which is worhd by the 
Government of India. At the same time I am prepared in regard to 
:this cnSd and in regard to all the points that ha'le been raiaed by the 
Raja Hahib, in order to shorten discussion here, to make him IlD offer. 
I wonld suggest that as soon as we can possibly ~e it bt' and I 
should get together with the Oommissioner of the Northern India ~ 
J)epal1:ment and a member of the Central Board of Revenu.1 and gO 
into tiwsepoints in detail and see if we can arrive at some ' ~ e  
-as to the steps to be taken. I do not want to hold out hqpes -that we 
b ~ 1 he able to do some of the things that he suggests, becausp as· I 
say. there are cases in which I think'l;here is a clear divergence of interests· 
and wbiJe he is perfectly entitled t-o his opinions, as we are ~ i e  ~ 
-aura, ,ve cannot be expected ~ee  all he has i ~ But 1 am .most; 
.anxious that after the interest that he has taken in this mati,er, be 
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~  feel that  that interest is not wasted, and I will give him 8S much· 
~ 8<: I possibly can in going into ~ whole quesion 8S soon as it· is· 

possib1p to arrange a meeting of the kind that I have suggested. 

Baja QhuDatar .Ali nan: May I ask two questions Sir? Will th,! 
Honourhble the Finance Member be prepared to include one i i ~  

member' of the Punjab Government? The second question is, dces the 
HonoUl'sble Member knew that the Departmen'l; has already i ~ e e  

the price of salt by six pies, though it is temporary, and how it aiIects· 
the consumer if the district board charges 6 pies per maund? 

The Honourable Sir Basll BlackeU: As regards the last point, I think 
the recent increase in the price of salt was the result of the ~ e i  

accounts which showed that we were not ('hRrging the full manufacturing 
price, th!it is to say, we were charging really something less the duty. 

As regards the former point, I will certainly take it into consideration, 
and if the Punjab Government have no objection, I think it might prob-
Ably be arranged. 

The motion was, by leave of the Assembly, withdrawn. 

JIr. X. Ahmed: Before we proceed further, may I point out to you, 
Sir, that if you allow unlimited time to Honourable MElmbers tc speak, 
wc shHIl not be able to deal with all 'l;he demands. That has been our 
expcrienC'c. I therefore beg to suggest, Sir, that you should fix a timo 
limit, say five minutes or even less than that. Last year, Sir, the sam9 
thing happened and before we could hardly finish half the number <.f 
Demands, the guillotine was applied, with the result that important 
ma[.ters could not be dealt with. I therefore wish to make lihe sugges-
tien, Sir, for your consideration that you should :fix a time liwit. 

Mr. Prealdent: The Chair has considerable y y~  the eug-
geRtinn made by the Honourable Member. It is no doubt a very valu-
able suggestion, and I would commend it to the Honourable Members· 
of the House. The Chair is powerless in that matter. 

The question is: 

.. That a BUm not exceeding Ba. 8'7,27,000 be granted to the Governor General m. 
Council to defray the chargea which will come in C011l'8e of payment duriog the yuz. 
ending the 31ft uy of March,. 1928, in respect of • ~ '." 

The motion was adopted. 

DEMAND No. 88---ARMY DEPARTMENT. 

The HQ.'lourable Sir Buil Blackett: I beg to move: 

.. That a sum not exceeding Rs. 5,89,000 be granted to the Governor General in 
Council to defray UJe charges which will come in course of payment during the ~ 
ending the 31st day of March, 1928, in respect of the • A.rmy Department· ... 

:Mr. Ohaman L&ll (West Punjab : Non-Muhammadan): Bir. I begt; 
move that the Demand under the head Army Department be reduced' 
by RH. 5,89';000 .  •  •  •  . _ 

liT. G. K. Young (Army Secretary): On a point of order, Sir. The-
reduction whiell the Honourable  Memb8f is. proposing is the exact 
amount of the Army Department Budget. 



THE GBNBBAL BUDGBT-:-UST 01' DBlLUfDS. !20& 

!Ir. Prealdent:' The Honourable Member knows that his ~  is 
practically for the total omission of the whole grant, and the ChlUr has 
alrevdv tuled that motions for total omissions of gran'!:.s are out of order. 
The only course open to the Honourable Member under the i ~ e  
is to oppose the whole Demand when it is put to the vote at the end. 
Mr. Oham'Ul LaD: May I point out, Sir, that the whole grant is much 

larger than Rs. 5,89,000. 

!Ir. Prellident: Yes, if votable and non-vo'l:.able parts are taken to· 
"ether, but no Demand has been made for the non-votable part. Sir 
Hari Siugh Gour raised a similar question the other day. 
Sir Harl Singh Goal (Central Provinces: Hindi Divisions): I was 

never heard on that point. 

!Ir. Ohaman La1l: Am I entitled to oppose the whole grant now-
Sir? 
Kr. Preaid8Qt: Not until all the cuts have been disposed of. 

Report of the Auxiliary and Territorial Force8 Committee: Unif1ersily 
Training COrp8. 

Pandit Hilday Bath X1IDZ1"1l (Agra Division: Non-Muhammadan 
Rural): Sir, I move that the Demand under the head Army Department 
be reduced by Rs. 10,000. 
(An Honourable Member: Rs. 1,(00). 

Sir Karl 8JD&h CJoar: There are two motions, and you can move them 
together. -. 

Pandit Hlrday Bath X1UlD'U: I ClUUlot move tl;tem together. 

Sir Karl BiDIh CJour: Yes, the Chair has so ruled. 
Pandit lIiIday Bath X1IDD'I1: Sir, I propose to confine this motion only 

to a discussion of the issues dealt with in the Report of the Auxiliary and 
Territorial Forces Committee, and questions affecting the University 
Training Corps. The question of gelleral policy and the non-publication 
of the Skeen i e~'  Report I shall take up when -1 move my second 
mc4ion. ' • 

Sir, the Auxiliary and Territorial Forces Committee was appoinlied in 
oonsequence of a discussion in this House in 1924 to make suggestions :for-
th(' improvement and expansion of the Indian Territorial Force and for 
the removal of all racial distinctions in the constitution of the non-regular 
military ·fqroes in India including the Auxiliary Forces. I will not go at 
length into the recommendations of this Committee, but I womd point ou. 
that its most important recommendations were thQse which related to the 
formation of urban battalions and the form of commissions which should 
be .issued to officers of the Auxiliary and Territorial Forces. These were 
the two main recommendations which, if carried out, would remove a 
great deal of the racial distinction existing at present between the Auxiliary 
and Territorial Forces. In regard to the expansion of the Indian Terri-
torial Force, the Committee had several suggestions to make. There were-
some which could be carried out immediately; there were others which • 
could be carried out in the near future, and there were still others which 
Wett) to '\,e carned out a little ~.1 the i~ ee hoping that it would 
be pOssible to carry out the recommendations in the last category within: 
fout' years of the putting into effect of their recommendations as a whole. 
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Now, among those which could be carried out immediately.were those.re. 
lating to the formation of electrical and e ie~ comPB:Dles, mechaDlcal 
transport sections and railway, medical and vetennary unitS. The recom· 
mendations which could be put into eftect in the near future related to the 
formation of' signal sections, 'pioneer companies, and ~y ~  ~ . . 
panit:is of sappers and miners. As the House is aware, Sir, Indian 0PIDlon 
attaches a great deal of importance to the formation of cavalry and artil· 
lery sections in the Indian Territorial Force. The Auxiliary and Territorial 
Forces ~i ee  while not recommending an immediate beginning in 
this direction and proposing certain steps which would add to the efficiency 
of the Territorial Force were " sanguine enough to hope that, without de-
parting from the conditions which we propose, ,a beginning may be made 
with a few squadrons of cavalry and a battery of artillery within the next 
four years." Now, this Report, Sir,  was published, 1. believe in February 
1925. If th6 recommendations had been carried out promptly, then within 
two years we might have seen the formation of cavalry and artillerx sec· 
tions in 'the Territorial Force. But so far, we do not even know whether 
any of the recommendations of the Committee have been approved by the 
higher authorities. 

The principal recommendations of the Committee, however, related to 
the University Training Corps. To indicate to the House the value they 
eet on the training given in the University Training Corps, I would brieft;V 
quote one or two passages from the Report of the Committee. 

"We recommend" 

-said the Committee: 
. "that the University Training Corps be viewed as the f01lDdation &ton of' the 
National Army and that no artificial limit should be set to the expansion of 
these Corps, every encouragement being given for the formation and development on 
sound lines of freah contingents in all Universiti811 and Colleges where they du not 
already exist." 

Later on, in the course of the same Report, we come across the follow-
bg statement: 

.. We envisage the University Training Corps of the future not only I!II a school 
training the young idea in elementary military matters but lUI the recognised recruiting 
ground for officers, non-commissioned officers and men of the Indian Territorial Force 
and later also as a potential source of supply of candidates for commillsions in the 
regular Indian A y.'~ 

li. order to strengthen the University TraUaing Corps, the Committee sug. 
geGted the establishment of Cadet Corps in all schools in lnd1a, though 
they know that this was a step which could not be given effect to all at 
once. Now, Sir, this being the importance of the University Training 
Corps, I would. ~e ~ ask the Government what steps they have taken to 
(·ncourage ~ ~ . ~ . these Corps, and to make University students 
feel that by recelVlng tramIng there they would be qualifying themselves for 
. reeponsible positions in the military administration of their countrv· here-

. e~. :rhe Committee suggested that, so far 8S possible, officers 'for the 
T('mtonal Forces should be selected from those who had received training 
in the University Corps, and further recommended that those who had 
,oompleted the course for the University Training Corps should bIt entitled 
to a proportion of marks in the competitive examination for Sandhurst. 
·Sir Sivaswamy Aiyer, I ,believe, pointed out in this HOuse Boon after the 
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publication of the 'Report that the e ~ i  relating to the p'm-
'Versity Training Corps could probably be gIven effect to wlthout w8ltmg 
"',. the sanction of ~ higher authorities, and as that ~ e e  was not 
cltr.tradicted, I ~  that he stated the actual facts of the situation. 
But so far from these recommendations being carried out, we find that in 
praotice the University Training Corps are discouraged rb many ways. In 
tht: first place, Sir, although armouries have been constructed at Benares, 
Alillhabad and other places. I understand that the' Corps haye not been 
supplied with real rifles. They have been given D. P. (i.e., Drill Practice) 
rifles but they have been warned that they are not to be used for firing. 
When the time for the annual firing comes, the Training Corps receives a 
Joan of rifles from the Auxiliarv Force and as soon as the ~ is over, 
the rifles have to be returned to the Auxiliary Force. There is an appre-
he.osion, I understand, in the minds of the members of the Corps that 
they will not receive rifles in future even for the purpose of the annual 
firing. I do not know to what extent this fear is· just=fied, but I know that 
it ie. widespread and it is entertained even by the officers of the Corps. 

Then. Sir, the rifle ammunition-I am speaking now of the 'SOS-bore 
rifles which are supplied to the Corps-is very insufficient. Every man is 
expected to fire SO rounds for his annual course, and yet an al!owance of 
50 rounds per head only is made, that is, only 20 rounds are allowed for· 
practiCE:. -Then, Sir, there are the '22-bore rifles which are very small 
things but are useful for the purpose of preliminary instruction. 

Xr. P. B. Haigh (Bombay: Nominated Official): Very. 

P&Ddit Hirday N.th 1tUDZl'U: I am glad that I ~ at least one Mem-
b"l on the side of Government in my favour. I should have thought that 
the '22-bore ammunition. at any rate, would be supplied in adequate 
quantities, but even for the '22-bore rifle I understand only 20 rounds are 
allowed for practice. Now, surely, it is apparent that a great distin(!tion 
is made-and a distinction which seemr. to be racial-between the AUld;ary 
Force and the University Training Corps. Why the University Corps 
should not be supplied with a rifle per head I do not see. 

lI[r. It. Ahmed: Because you may use them in the communal riots. 

lI[r. Dhlrendra ltan\a Lahiri Ohaudhury (Bengal: Landholders): Have· 
you used them? 

Kr. It. Ahmed: It is not the question of you and me. 

P&Ddit Hirday Bath XunZra: I may inform Mr. K. Ahmed (Some Hon-
ourable Members: "Don't taka.eny notice of him. ")-that these rifles will 
bo kept in armouries and that they will not be easily available to the mem-
hers of the University Training Corps. In the AuxiliRry Force I under-
stand that every member of the force has a riile and that the Force, 8S a 
whole, has a certain ·excess of rifles over the number of men enlisted in it. 
J want to know why in this matter 8 distinction is made between the-
Auxiliary Force and the University Training Corps, and why it should not 
be refnoved at once? 

Lastly, Sir, I have a suggestion to make, although I do not expect that 
:t will commend itself to the military authorities. If the University 
Training.corps is really to be extended and the men in it are to receive-
i e i i~  I suggest-and it i8 the deSire also of. the more responsible· 
llIembers of the UIiiversity Training Corps at any rate in these province&-
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that there should.be a machine gun section attached to the Corps. I do 
not know whether there will be any technical difticulties in the way of 
carrying out this suggestion, but BOme of the officers of the Corps have 
1 assured me that it can be easily put into practice. Had the 
P.Jf. report of the Auxiliary and Territorial Forces Committee been 

.promptly given effect to, in all probability the suggestions that I have men· 
,tioned would have been carried out long ago. But while we are accused of 
impatience when we demand our rights, Government do not move readily 
..even in such small matters as those which formed the subject of enquiry 
by the Committee whose report I am dealing with. No matter what the 
.subject is that comes under their consideration it is kept hanging for so 
]onb a time that any improvements that are carried out lose all their 
grace and half their efficacy. I remember some years ago Sir ~  

Butler said in a speech which he delivered in the United Provinces that 
the present system of administration had been designed when questions of 
timE: did not enter into the consideration of Government at all. Things 
have changed greatly since then. e ~ e e  the wheels of Government 
mo"e as slowly as they did before. 
LleuteDant-Oolonel B. A..;t. GicIlley (Nominated: Anglo-Indians): 

They want oil. 

Pandit Birday .athltUD.l1'1l: My Honourable friend, Colonel Gidney, 
says that they do not move at all. I should be heartily inclined to agree 
-with him there. 

LieuteDant.-Oolonel B. A. I. Gidney: They want oil. 

Pandit Birday .ath ltUD.l1'1l: It was suggested the other day that there 
. was a great deal of pilfering in regard to oil going on in BOme of the Dc-
partments. So it does not seem to me that there is any lack of oil in 
H.p Government Departments. The. question is one· of the point of view 
from which the higher officers look at these things. They talk of their 
ne.v angle of view, of ' the change in the angle of view, and :.et even in 
comparatively unimportant matters they do not take action with the 
promptitude which we have a right to expect from them in much bigger 
matters. 

Dr. B. S. IIoODje (Nagpur Division: Non-Muhammadan): I rise to 
sUfJport the motion of my Honourable friend, Mr. Kunzru. He has em-' 
r-basised the racial differences in the treatment of the Auxiliary and Terri-
t.orinl Forces from one point of view. I ua dealing with the question from 
another point of view and emphasising much the same thing from a different 
stRndpoint. If we look at the numbers we find that a small community 
hall been supplying an increasingly large number of people-88.000 and ' 
odd in 1924, 84;000 and odd in 1925-26. 86,000 in 19'J6-27 and 82,000 in 
1927-28. The whole total amount on the Indian Territorial side comes 
tAo hardly 19,000 men. I have asked certain questions to which if replies 
had been given to me to-day my information on tbese points would have 
been more accurate, but I hope that the figures that I am piving are 
to1erably. ~ e . As regards the money spent upon it, we find that on 
-the AuxilJary Force a  . sum of Re. 75 lakhs and odd was spent in 
1924-2!'i, RI. 77 lakhs and .odd in 1925-26. Re. 74 lAkhs 'and odd 
in 1926-27, Rs. 68 1. ~ ~ odd in 1927-28, as against Rs. 29 
lakhs and odd in 19'M-25,' 28 lakhs and odd in 1925-26, and R.. 20 
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1akhs in 1927-28, on the Indian Territorial Force. These ,are the two 
matters which clearly bring out the kind of treatment which is being meted 
,out on the one side to the Auxiliary Force and on the other side to the 
Indian Territorial Force. The diilerence is there and we have to accoUD • 
.lor it. It is not an ac.}ident. It is intentional and the intention is to be 
.een from the motives with which these two ~e  have been started. 
,As regards the Auxiliary Foree, the motive is stated in the report of the 
Auxiliary and Territorial Forces Committee to be this: 

.. The Auxiliary Force is an organisation of a peculiar nature based primarily npon 
the right of the European British subject reaidin,lJ in India to pl'btect his life snd 
property from pollible attack and the principle 18 that it is better that that right 
sbPuld be exercised in a definite and organised manner having the sanction of law 
than as the wishes of private individuals may dictate." 

.Life and property to be attacked by whom? By the Indians. Is there not 
·the British Government to protect the life and property of all of us? (A3 
H onouTable M embeT: .. No. ") If you say 80, I think that it is the pri-
mary obligation by which the British Government justiBes its existence 
in India to-day. If it is denied by the British· Government then there 
·are people who can take care of themselves. Now as regards the motive 
'with which the Indian Territorial Force has been started I shall make a 
rather' long quotation here. The then Commander-in-Chief, Sir Charles 
Munro declared: 

.. Our object in creating the latter (i.e., the Indian Territorial Force) is to respond 
til the aspiration9 of those Indians 'Who desire to see the .formation of a second line to 
-the Indian army." . 

The question here is not to protect the life and property of Indians from 
possible attack by other rcommunities but to create a secondllline to the 
army which the British possess for keeping 'India under subjection. Sir 
Charles Munro further said thl!.t the object was to create a second line to 
-th£' army to be used" in time of neer! ", so that" the almost unlimited 
man power of jDdia may be utilised to strengthen the military forces of 
·.the country on a scale commensurate with its vast population. ". He 
further on said: 

".The publication of the BilJ which I. am .now about to introduce will I b ~ serve 
to. ~ e the ,Government, the means of Jude::nct e ~  there is any real dl'Rlre for 
milItary II81'V1ce on the part of the classes which have hItherto not been recruited." 

Whether ~ e e is a. deRire or not. on ~ e part of the peOple I propose to 
'sI,eak on It la.ter on. He continued: 

.. 1. ~ e . there is any e~ b e prospect of creating a Territorial· Force 011 
~  hnes. whl9h, as a ~  bne Army, woutd prove a real addition to the defen-
,live power of IndIa. and make" new departure in the organisation of her armed forces.. .. 

The Report says: The 1irst object is: 

, .. an educati!"lal e ~ . create a. n.atioual' e ~ e for patriotic military service and to 
afford opportunitilla for mlbtary tralmng to a WIde range.of the manhood of India and 
110 ~y surely. anil 80lidJr ~ e fOUlldatiC!" of a national arm]' such as wiJI be e&IIential to 
.Indm when m course 0 bme she attaIns to fuJI responsible government and takes npoa 
her own shoulders, the. whole burden of. her defence." 
• 
'The second object is a military one: 

"' to provide a ~ ~ ~e ~ drie.nee to IMPpOrt the regular aimvin tiJl\e of .:.ar. 
These t1l0 object.a '"' have taken as the baUs of our deliberatioDL·r 
• 

"~O~ . these ~ the motives with: .wlUCh these <two f<>rc$l have '\>e .. started.. 
)So't'. :what lB. the res.pt that h¥-. beeIl 1tocJP.eved?· In. the . case 'oftha 
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Auxiliary }'orce, larger and larger sums of Uloney are grunted to thew, 

'~ IWd 1ur6er numbers of people are recruited in their force, and· in the 
CIlobC of the indian 'l'errltoriiIJ }urce, only high.sounding words of philo-
sopny, ethics, and nati9ll&1 education are uttered, but in point of materiaL 
~  less and less assistance is given. Of course if ij; were a question hllat 
~ expenditure upon the Army is to be reduced, that would be perhaps 
the only situation in which the y~e  attitude would deserve ~ . 
1 ~ e i . with the Members on this 8lde. But why was the Indian 
Territorial ~e alone singled out for the purpose? I find that year after 
y,;ar the money spent upon the Indian Territorial Force has been going 
down and down, and in the last year it has come to only Rs. 20 lakhs. What 
can be the reason of all this? On the one side it is suggested that perhaps 
the Government distrust us and that the Government are not sure of t.b, 
byalty of the people. On the other side, and generally on the Govern· 
m(\nt side, it is suggested that it is the in$'Ompetence of the people' 
that is responsible, that there is a want of desire in the people to take 
part in any military operations and to take their due share in the defence 
o! India. If it is really due to distrust on the part of. the GovernmeDt 
about the loyalty of the Indian people, well, from one point of view there-
;s no reason for me to complain of that. That is an indication that i~ 

hal; not :yet accepted deteat from the English people, that India has still· 
the aspiration, and cberiahes the aspiration, that the time may come 
when India will have Sfaraj. If distrust means that, I have no reason 
to complain of it. But there is this thing to be said as regards the 
character of the Indian people, that so long as they continue to remain 
under e~ i i  Government, and so ~ as that time does not com9 
when all hope of getting Swaraj from the British Government had vanished. 
OlJ. the lines of compromise, on the lines of peace and friendship, until that 
time comes, there is no reason why the British Govermnent should be 
it, a mood to distrust the loyalty of the Indian e .~e  the time 
'comes, nobody would ask them to supply the arms, nobody would uk them 
t::. impart education, and they would themselves e:l:ert their OWil itrength 
'for the maintenance of their Raj and we shall e:l:ert our own for establish· 
jog our Swaraj. And the Swaraj then will be in the lap of, the future. 
11, however, it is incompetence, B8 put down by the Government, well, 
.1 hllve to 8ay that India is still not incompetent, has never been found 
in history to be incompetent to e ~  her country. Here I may quote-
a few instances about the ~ i e i e e ~ of the British people and 
th. pTndian people. We mRy 8ay that, incomp.t ae we are to.day, the 
·nritish people also have had the same e~ e of incompetency 
(Mr. M. A. Ji,,:nah :" In the PRst we were competent.") and India. ~ 
never been found in history to be incompetent in the PRst and even to-cJ,y. 
n you will iust Rl1mr me, .y am ~i ~ to read out and ~ e the com. 
petence of the British ~ e when they weTe under 'sUb. conditioDS 81 
we are under to-day, and to find out as to who are mort competent ..•.. 

III. PnII4.t: Order, order. The Honourable Yember ia ~ 
A""RV f1onn, t.he Tmint. I.et us ccmfine this dfthate to the points "'Iised bv 
Plindit Him.v-Nath· Xunzru, Dame]y, the Repon of the A.mliary and' 
Territorial Forces Committee and the University TrainiDg Corps. 

• 
Dr. B ••• 1IboiItI: Witt. au" ~""" to ~ Honourable bMIc1eilt. 

I 8m iut refefthlgtb the lame thin,.·j to .. motives why there he. b .... 
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. such difterentialtreatl1leDt .. "'5-.... t. e ........ z 
the Territorial Force .  .  .  . 

be .uowN JIr. Prllidat: I am afraid the HoaourabJe Member ~ .. . 
,io go at' length into the question of motives. He can e~e  to ,t aD •• 
general way .. a e~ . Unless we ~e ~ e  !JtnctJ.r to a d-. 
,o(lussion of the questwn before the House. It wilT not be posslbJe lor UI! 
. to get through' i1te business. 

Dr. B. S. MooDie: Honourable Sir', I have not been going into the 
.larger questiOll about the whole militarY' policy of the British Government . 
.  I am 0Il1y saying unless we go and probe into the motiyes with which ~ e 
policy as reganis 'the Indian Territ,orial Force and as regards the Indian 
Auxiliary Force, has been put into operation, we shall,not be able to under-

.. stand why sufficient money has not been spent and sufficient men ha'9'e 
n('t been recrUited; and' therefore I sol, just going to show from this i ~ 
of view that if there is an idea that Ioaian' people are not competent and 
therefore ~y cannot be bad in sufficient numbers ,to be recruitea in the 
'1{'(>rritorial Force ana the University Corps, t}tat point is wrong; and there-
'fore I am saying that in history Indiallas ne'Ver been found to be incom-
petent, and in the present circumstances when it is under SUbjection, even 
new it is not more' incompetent than the BritiSh people were under similar 
-conditions. .  , . 

Mr. I'reIIld8Ilt: It is a big question snd is hardly relevant on this 
,motion. The Honourable Member should confine ,iumself to the question 
. raised by the motion. 

Dr. B. S. Komil-: That was exactly my poini:' Sir, bufAliiiee ~ h,as 
not been allowed, I am not going to touch it. Since it has been ruled 
-that I am not to .peak upon the general policy OIl thiS ~ e  my purpose 
. has been sened by bringing to the notice of the House the dilferential 
treatment th.is aceonled l.o the Indian Territorial Force and the 
~ i i y Force. The motive is there and perhaps I may have occasion 
-to BD:aJyse .the motive when the larger question of military policy comes up 
for ~ on the cut proposed by my Honourable friend 'Mr. Jint*h. 

, .. ~~ 4ib.&r lfath DuU: Sit, I rise to support the amendment of Pandit, 
'HIida.v 'N"f,h Kunzru, because nothing has 'been done about the Territorial 
,Force iQ Bengal and very little has been Oi ~ i .  respect to tbe Calcutta 
University T .i i~ Corps. We, Bengalees •. are generally told that we 
'lack in. fighting qUalities. Of course this remark comes frOm thOile' people 
~  With the help of _eral Kalu won t'be O. ~e  ba,ttle of Plassey, 
lIttle more than'8 e ~. and a half ago. I am not going. to disc1,l88 ,the 
battle of Plassey. 'But, SIr, we know that there are still materi&ls in our 
' ~ e  the Ohu8l'll, DomeS; Bagdis aod BamP. descendants of thoee 
from tbe ranks of which Clive drew his army. We are now to]cfibat 
,after 150 years, we ~ lost all ol,Jl" i ~ quaIit;ies ~ ,pot-fit to 
be... ' . . ' 
Mr. Pl'uldelit:' Which paragraph oftha ''I8lTitorial Force Committee·s 

Report is the Honoura.blE! Member e e i ~ to? Does he know that .8 
.are eoncfU,'Ded ,v,ith· the Report of· the Terri.tor\&l ~e _ Commi$tee.7.:-• 

.. ' ••• Ami.r _MIl .D1Ift: ~  has been done tofoftn a Te~  
jPonJe 'ibBenga1.Ami as ~'1i e Unr.8rdy Owpa, I beg 'to aUtidlft 

.. .'1 ' . '  , • 
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that it has proved to he very eftit'ient as lJifty b ~ seen from the Report. 
of the Esher Committee in which it is said: 

•• Tile o.mtta University Corpa ia the strones in numbers and molt forward in 
traiDiq. It appears that e'4lm witli an in8ufficiI!DCf of oflicen and instruct.orl •  .  . fob. 
corps has made healthy progreaa; the men have UIlproved macb in pbyaiqae III!_ u.. 
training, are quick to learn from European iDltructor8 (whom. tiler pref. t.o IDcli&D DCa-
. C\lmmiaaioned officers) are steadily overcoming the caste clifticultlea .  .  •  " 

Then agafu. Sir, my friend Dr. MooDje was referring to motive; I"-shall 
not do it. I shall read onlv one line from the Esher Committee's Report 
which will at once i ~ why we are not g.iven sufficient scope with 
respect to this Territorial Force as also the University Corps. The Re-
port of the EsherComnrittee S&ys: 

.. ~ only have we to bear in mind the riaka that. we run in organizing a force that.· 
III&Y be used against us in one w.y or another, but we have to create or revive tile 
~e e ' military i i~ in' a collection of different racee, etc., etc." 

Mark the words the' risk they may run by the force being, used against 
them, which baa unconllCiou'sly come from the lips of ~ mgh officials" 
who were eumined by the commissioners. Here you will' find the real 
,reasons why nothing is being done. With these words I beg to support 
the amendment of the Honourable Member from Agra. 

Mr. G ••• Yo1lDC: Sir, I understand that. the chief accusation . which· 
. my friend Mi. Kunzrtt laid against us is the delay in giving effect to the-
recommendations of the Committee. He said that if Government .  . ." 

. PUlClii BIrda, .&tIl B:uuru: Ma;\' I ask the Honourable Member to-
speak up"" . 

Xl. G ••• YOUDI: I said that the chief accusation he made against 
us is the e~ y in giving effect to the recommendations of the COmmittee, 
and in commenting on that he said that if Government Fk 80 long 0'il6l' 
deciding a lithle thing and a comparatively unimportant tJiing, wh&t would 
they do if they got to something reall;y important. Let me read the 
~ few lines of the summary of the maID recommendatiot;yl of the Com-
mittee: . ; • . 
.. The University Training Corps and the Indian Territ.orial Force shoald be reprdecl 

as exiating primarily for the purpose of £upplying military training and inspiration to 
military service to tbe manhood of India, in order to Jay a foundation Upoll which the 
national army can be built up. 8uch a national army CUI only be _ted by gradual 
IItapa aad the steady progreu of education ntending ovw many yeau. This. ed1lOl4ion 
.ahQidd. commenoe wherever ~b e in ICboola. It abOul4oiIe cont.iDUed in· the DDiveraities 
~  colleges by IDeana of 0Iicer. Training Corps and ~  be completed in the uilita 
of the Indiaa Territorial e.'~ -

T ~ is wh&t my Honoul'8ble hiend calls "a little and a eompara.tively 
unimportant thing." 

P&DCIlt 1lIIday .ath B:1IDInI: May I 8sk the Honourable 'Member 
whether he realises that these recommendations were made in order to 
remove all racial distinotioDs between the Territoriai Foroe 80d the Awr;i: 
liary Force. 

Xl. •• .~  (Nominated: Indian Christians): May I pat 
another' questIOn 1 May I ask what steps Governmeu$ have taken-to 
realise ~ NOOIWI'lendat1Qna of the .. Ccmunittee; to pu. these J'8eOID-
mwdat.ions into practice during the pUt year? . 
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Mr. G. K. '1'01IIII: I am oomiag to all this. As Mr. KUDZru ..w. ii 
w .. in January 1925 that the ~i ee reported. Their report wu 
CODIidered verycare.fully by the Goverlunent of India in consulWion with 
Local 'Governments, and the final teCommendations of the Oovemment 
of India went ~ ~ the ,Secretary of State tm the ~  June 1928. 
Mr. XUDZl1l thinks that this matter was 80 little and 10 ummportant that 
the recommeo.dations should have gone home earlier. I cannot say that 
I agree· The decision of the Secretary of State has not yet reached us. 
(Several Honourable Membe1": "It will never reach you. '') It will never 
reach us? The foot. remains that until it does, we are not in a position 
to discuss at any great length the e ~ 1 in regard to the Territorial 
Force and the University T i i ~ Corps. . "But 8S regards what has 'hap· 
pened so far, my Honourable friend enquired what steps we had taken to 
develop the University Training Corps. I think that, the answer to that; 
is that the University' Training Corps are practicldly up to their iulI 
strength at this moment. That does not look as if we discouraged them. 
I shaH be giving the House fu]] particulars of the strenJ!1;h to-morrow' in 
answer to a question by Dr. Moonje.(An HOl&01l1Ylble Membe1' : "There 
• no Corps in the Nagpur University.'') I said that the existing  Corps 
were up to strength. 

My Honourable friend then went on to discuss the question of riBee 
and armament; and he informed us that at certain universities in the 
United Provinces the University Training ~ were practisiJJg with drill 
practice rifles. The University Training Corps in the United Provmces 
and the Patns. Company of the UQiversity Training Corps and one other 
Company, a detachrne:at at Lyallpur, are armed with drill pdetice liftes . 
.All the other University Training Corps in India at this moment are 
armed with serviceable rifles. The question is IIPnply one of safe custody 
and nothing else. Where we can get these weapons adequately ~ e  

they are suppHild to the Uni'Yersity Training Corps, and if arrangements 
can be made at the Univel'8ities··of the Prov;ince to which my Honourable 
friend belongs for adequate safe custody, there wiN be DO objection whal-
e.,er to the issue of service ri1Ies to them. ~ 

Padi' BIrda, _.th· ][1IIID1l: They have been made everywhere. 
Kr. ~ K. 'I'cnmc: I give that undertaking to my Honourable friend 

for what it is worth. There are far mOre of the pel'8ODD.el of the Unh'er-
sity ~ i Corps in lqIia armed. with serviceable riBes ~ with driB 
practice ri1Ies. My Honourable friend also made a complamt about a 
shortage of ammunition.. When I heard him, I looked back with envy to 
the days when I -was serving in the Indian Defence Force. I did DOt 
get anything like the ~ of ammunition he mentioned. All I go6' wall 
just enough to fire my course, with OIle sighting shot _ at each range. Buta 
if there is a feeling that the University Corps wish to fire more rounds aM 
J.f that feeling should make i ~  felt,. there is no desire on the part of 
Government to prevent anything (>f that sort. 

• 
My Honourable friend and my Honourable. friend Dr. MOODje' cirew 

ptAllela between the ,Auxiliary Force and the llniversity T ~ ~. 
Tbeyoompla.ined ' ~ one was being enoouraged; ib.e otlier waSllot}':"'l'flat 
is not the case, as I have shoWn; Tliey oomplamed that, w1ri'!e oDe_ 
being armed with every variety of arm and e~e  ~ every kind of 

D2 
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military experience the other was not. Of course there is not a iruepan.-
l1el between the .Auxilie.ry Force and the University Training Oorps. ''l'Iae 
puallel lies between the , Auxiliary Force and the Iudian Territorial Foroe.' 
'n1e University Training Corps are students of immature ap, and they 
are only members of those corps for a comparatively short i e~ There is DO 
indication of distrust if you do not allow young men of shout 20 to praetiee 
iBdisoriminately with mlWhine guns, not; that there would necessarily be 
difficulty in allowing machine gun practice .  .  .  . 

,PuuUt Hlrday _&\h Jt1lDlr1l: Ma.y I say again that we cannot hear the 
Honourable Member? ' 

.JIr. PrealdeDt: T ~ Honourable Member is doing, his best. 

Dr. B. I. JIocJIlje: "'hat about'the Indian Territorial Foree" 

JIr. Q ••• Y01IDI: I am c<;ming t-o the Indian Territorial Force, but I 
do maintain that no parallel exists between the University Tra.i.uing Corps 
and the Auxiliary Force. The Univel'Pity Training Corps 8nl treated in 
almost exactly the same WRY 8S we treat our O. T. C. at the Universities in 
England . '. . .. . 

Dr. B. I .• GOD'_: Is there ~ parallel between the Indian Territorial 
Force and the Auxilie.ry Force '! 

Xr. &. 'II. YOIIIlI: As regards the Indian Territorial Foree the ..accusa-
tion which my Honourable frienel Dr. Moonje levelled at us seem'S to pre-
suppose that the whole of the' recommendations of this Oommittee have 
been decided upon. It is one thing to accuse us of delay. That is .inte!. 
ligible, though I think that he is impatient rather than th...,e are dilatory. 
But YOll cannot at once say "You 8nl not issuing your decisions", and 
"those decisions are unitl!lt", or, rather "the decisions of the Seeretaryof 
State and the Government of India are unjust". One of the things that 
~ Honourable friend Dr. Moonje said was that we limited the Territorial 
Force and we did not limit the Auxiliary Foree. ' Well. Sir, bahas only got 
to look at the recommendations of the Committee to aee that that matter 
is atill wider coneideration, and that the only limit. recemmended ,ue in 
eceordance with the respective functions of the two Corps. The Auxiliary 
POICe is the second line of British troops.in t.\ia country; and the Indian 
Territorial Force is to be the second line to ~ i  Anny ~ and there is 
nothing more to be said about it than that. I can &ssure Honourable 
Members that there is no ee ~ ·of distrust underlying either what they 
eonsider 'to be the delay in giving effeetto the recommendations of the 
Committee, _the existing policy in ~  to the Indian Territorial Force 
8Ild the University Training Corpe. 

(Mr. President rose to put the motion.) 

, JIr ••• I. An81 (Berar Representative): Will the Honourable Member 
'explain why'. . '. :  . . " 

Mr. I'NII4eAt= I do not know whether the 'Honourable Member '(kr. 
Young) it, prepared; to ~ ' ' queatiopa at tJUs atage. .' . 

(Mr. G. M 'Young signi6_ all8l1t.) 



• 
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:Kr. •. S. ADI,: Will the Honourable Member explain why a Univer-
sity Training Corps was not .constituted in the University of Nagpur? Has 
there been any correspondence between the Nagpur University and the 
~ e e  India on this point? 

Mr. G ••• Y011Dl: Sir, I am afraid that I have the same difficulty in hear-
ing Honourable Members in that comer of the HOWl8, 88 lIley appear to 
have in hearing me; but I e ~  that my Honourable friend asked 
me why there was no University Training Corps at Nagpur. The reason ill 
that the limit of the Indian Territorial Force as then constituted, not 88 
it may be constituted as the result ef the recommendations of the Com-
i e~  limit was reached before the University of Nagpur applied 
for a University Training Corps. 

Dr. B. S. KocBIle: But in the Report it is said there are to be no limits. 
to the expansion of Universit,y Training Corps. 

:Kr. G ••• Y01lDl: Yes, Sir; that is the Report on which decisioJlS have 
.not yot been reached. 

1Ir. E. Ahmed: In the meantime should not facilities be given' ..... 

:Kr. PreIldeDt: Order, order. The question is: 

.. That the Demand under the head • Aruly Department' be reduced by B.a. J1),000." 

The Assembly divided: 

A.~. 

Abdal Haye, Mr. 
Abdullah Haji Kaaim., Khan ~  

Haji 
Aobuoya, Mr. It x.. 
Aiyangar, Mr. C. Duraiawamy. 
Aney, Mr. M. B. 
Ayyangar, Mr. K. V. Rangaaw.-i. 
Ayyangar, Mr. M. S. Besha. 
Belvi, Mr. D. V. 
Bhargava, Pandit Thakur Daa. 
Chaman Lall, Mr. 
Gbetty, Mr. B. It. Bh_nkbIIl.. 
Du. Mr. B. 
Das. Pandit Hilakamti .. 
Dntt. Mr. Amar Hath. 
·Datta, Mr. SriahChandra,. 

~ Ali Khan. ~ 
Goswamt. Mr. T. C. 
&ur, Sir Han SiBgb. 
Gulab Siugb, ...... 
J • ..n n .... ~ 
~  )ft. A. ~. i. 
IvenJral', Mr. S. 8rinivua. 
layakar. Mr. M. R. 
linnah, Mr. K. A. 
.T~ b. 1Ir. Varahap; V __ 
.lofitU, Kr. N. II. 
)(,,,1kt.r. Mr. N. C. 
Khin Manng. U. 

• Kidwa!, Ifr. 'Rail Alnuil. 
K __ • Pandit HirdaT Nath. 
t.birl Ct.aadhDIY, Mr. Dbinndra 
.x.ata. . 

~ .  .. 

MalaTiya, Pandit 1facIan Jlohe. 
Mehta, Mr. Janmadas M. 
Misra, Mr. Dwarka Prasad. 
~  Dr. B. B. 

~ Singh, Mr. 
Murtasa Saheb Babaclar, Jfaaht 
Sayyid. 

Naida, ],h. B.' P. 
Nehru, Pandit Motilal. 
!ieogy, Mr. K.. C. 
Prakaaam, Mr. T. 
Pmshotamdaa Tbalmrdas, Bir. 
Rabimtulla, Hr. Fazal Ibrabim. 
Ran811jaya Sinp,K1DII&I'. 
Banp lyer, lb. C. 8. 
Rao, Mr. G. ~. 
Bey, Mr. X. O. 
Ruthnaawamy, 1rIr. II. 
Barda, Rai Sahib Harbilaa. 
Sadaru Hassain Khan, ][beD 
&badar. 

Shalee, Maulvi Mnhammad. 
Shah Hawn, Mian MohUlUlUld.. 
Shenui. 1Ir. T. .A. I. 
Singh, 1Ir. Gap Prasad. 
S!ngh, Mr. Narayan Prvad. . 
Slnj!h, Mr. Bam Narayan 
Sinha, Kumar Galtganand 
SiDba, Ifr. A.mbika Pra.!ad.. 
Tok Kyi, U. . 
Y &kub, Maulvi lIuliUlllDlod 
Y1IIRIf Ia.., lfr. . 
. JlalAqat Ali Kh.n. Na .... sr . 

• 

• 

.• J 
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Abdul .A&ia, Khan Bahadar Mian. 
AbdaJ Qaiyam, Nawab Sir Ball.lbsacia. 
Ahmed. Mr. X. 
Akram Huuain Bahadar, Prince 
A. M. M . 

.AD:.on, Mr. F. W. 
ADwar-ul-Aaim, Mr. 
Aahrafuddin Ahmad, Khan Bahadar I 

N.wabzada Savid. . 
Ayangar, Mr. v. K: A. Aravamadha. 
.Aypnpr, ~ Bahadur Naruimha I 

GopaluW&ml .. 

Bhore. Mr. J. W. 
Blackett, The Honourable Sir Basil. 
.chalmus, Mr. T. A. 
Coatman. Mr. J. 
Oocb, Mr. H. G. 
Dalal, Sir Bomanji. 
Donovan, Mr. J. T. 
Dunnett, :Mr. J. M. 
E'ju Raaul Khan, Baja Muhammad 
. Ghul_ Kadir K1ian Dakhan, Mr. 

W. M. P. 
-Gidney, Lieut.-Colonel H. A. J. 
Graham, Mr. L. 
-Greenfield, IIr. H. C. 
Haigh. Mr. P. B. 

The motion was adopted. 

R.tett, Mr. J. 
HowaU, Mr. B. B. . 
'--, Th. BODOIII"IIble Sir ~1  
Jowahir SiJlgh, Sardar Baha,blr 
. Sardar. . .,. 

Kabul Bmah' Bahad1lr. BiAldar-!ibp 
and IIonorary Captain. 

Kean., Mr. M. 
i ~  Sir Darcy. 
Macphail, Th. Rev. Dr. E. M . 
Mitra, Th. Honourabl. Sir Bhapendra 
Nat1i. 

Maddiman, The Honourable Sir 
Alexander . 

Nuir-ad-diil A.hmad, n.. Bebadar. 
PaddilOD, Sir George. 
Parsons, Mr. A.  A. L. 
Rajah, BaG Bahadur K. C. 
Raa. Mr. B. Shankar. 
Roy, Sir Ganen • 
Sauoon, Sir VicioL. 

~~.  .~  S. N. 
W"ill80n, Sir Walter. 
YO!IDI:. Mr. G. K. 

The Assembly then adjoumed for Lunch till a Quarier to Three 01 the 
'.Clock. . 

m 

"The Assembly reassembled after Lunch at a Quarter to Three of the 
. Clock, )h; President in the Chair. ' 

GSJl.6TaJ. PolicJI /1M EZP6J1.ditUT6. 

Pandit JIirdaJ .dh Eaara.: Mr. President, I beg to move that the 
Demand under the head "Arm:r Department" be reduced by Rs. 1,000 . 

.. 
Sir, the other day, in connection with the general msousaion o)f the 

Budget, I had occasion to refer to the growth of military expeuditura with 
special reference to the speech of His Excellency the Oommander-in·Chief 
and the budget speech of the Honourable thr Finance KemBer who in 
ominous tenus warned us that "only the sternest economy and the strictest; 
'Vigilance CBB prevent the military budget from showing a tendency to rile 
rather than t.o fall. ~ , And the warning contained in his woz:ds made us all 
the morc uneasy as it ~ e suddenly. I wi!T not repeat all, that I said in 
this House on an earlier occasion but I hope you will P8mUt e~ Sir. 
briefly to place the full facts before the House with regard to the growth 
of our militlU'Y 'e e i e~ Sir, His E e ~ e  the Commander-in-Chief, 
8J?eaking in the bud.Jetdebate in 1925, told the' House ~ ei' sending 
away thl' Srd Cavalry :Regiment and reducing the Aden garrieon, it was 
impossible to reduce the combatant branches of -the· Army BUJ mON. But 
he ssid: ';. ,  • 

. ........, .J' r . r  . ~  

II I do not mean"" _,. tliat ud:ertain other directions I do not _ .... economiM 
.... poiIiblt. '" f/u-riiJ mind __ 1 directions in which money.., be sa"'," , 
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ADd. the, established charges-not the net chuges-the established charges 
10rthe .Army in the budget estimate fOr 1925-28 aJDOUIlted to about 65 
.croretI. We,therefore hoped that tbeexpeoditure ~ permauently be 
.below 65 crores. Now, Sir, in M8I'Ch 1926 the apenditure W88 e ~ to, 
I 'beiievo, about D4i crores, and the FinaDce ~ told us ibat we ungM 
~ ee  further reductions in future. In particular, be told U8. that on 

~ 01 the reductions in the pay of the British oftioer and ~  there 
would be substantial econOmies beginning, with a. sum of 12 1akhs m 1927-
28, and growing annually to a erore and • quarter in 1938-84. Neverthe-
less, in the year 1927-28, the established ~ staad ~ 66t ~  ~ 
is, netiriy a crore more than was budgeted for m 1926-27. But, SU', thiS 
IS not the total extent' of the increase. We have to remember, as the 
Memorandum of the Financial Secretaly baa told us, that we Sholdd. in 
tile ordinary course of things have saved al»out 80 lakhs on pay and peD8lOD 
charges. Then we have been told that the making over of the area round 
Aden municipality to the British Government would result in some saving 
m the military estimates. I hope I am therefore correct in saying that the 
increasp it-more in the neighbourhood of Ii than in the neighbourhood of 
1 crore. 'Now, the Honourable the Finance Member told us that about 
Q1 Jakhs of the increase was due. to a greater expenditll!'e on the purchase 
and manufacture of ordnance and other stores. A reference, Sir, to the 
lriilitarv estimates for 1\l27-28 will show that the militarv stores at present 
are abc u+'5 crores higher in value than what the Inchcape ~ i ee 
believed. them to be in 1922. In 1922 it was believed that t6e value of the 
stores amounted to about 22 crores. That was an under-estiniate and it 
is statea in the Army estimates that the real value was 80 crores. This, year 
tOe va!ue of the stores is expected to amount ~ about 27 crores and the 
ordnancc stocK in particular is no less in value than what it was when the 
.&:lchcape Committee reporteil. The Inchcape i ~ asked that the 
ordnance stores should be reduced from 14 to 8 crores, i.e., bv about 50 
per cent. We are infonned that the military authorities, after OOosidering 
Lhe report. of an expert committee on the subject, have come to the con-
clusion that it is impossible to i. ~ effect to the recommendation of the 
Inchcape Committee. TJiat may be so, Sir. It may be un8.Lle to re400e 
1-be stores any further. But the esplanaiion given in the estimate!! does 
not sh)w why, the ordnance stock not beingl88s now than what it was in 
1 Q22 and the ~  value of the military ~~ being higher than what the 
Inchca"e Com1Dlttee believed them to be it should be D8ce1lB&l'V"to mcreas& 
the ~ e i e on stores permanently 'by -eo lakhs, a YeaT. - I do hope 
that ~. thE' course .o! this debate we shan receive such explanation from 
ihe military authonties as will mRke the subjeet quite cl88l'.-

_ 'l1iere is just another thing that I should refer to in connect-ion with the 
Report of the Inchcape Committee. The Committee refern>d to the ~  
!hat the authorised establishment of Army Headquart-ers was examined 
by a C'llnmittee presided over by Sir Charles Innes. Its recommendations 
were partly aooepted by· the then Commander-in-Chief, but the Inchcape 
Committee was of opinion that aU the recommendations abould be accept6CI 
and thaL a substantial portion of them should be given effltCt to tin. the 
Rudget for 1928-24. _ The other day Government circulated to us a statl-
ment slu;nvmg the extant to, which the recommendations of the lDc1aeape 
ConfmittEe had been carried out. I find it stated there that the MOO-
tion in Anny Headquarters re'commendea for the year 1928-94 had beea 
·fuHy cBtried out. ~ have lOme little diftioulty in this oonnection ~ ' I 
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[J?"udit Bi~ i.  Ntlth ~ ~.  
~e iO e  to. the Army Seore$ary i ~ . In the .miU.taryestiIllate 
lor 1 '. ~  I :find that the oftieersbeloagingto Army . Headqqarters, Hea4,-.. 
quanars of Omnmands, and Districts and Brigades and tboae ~'. 
~ Embarkation and Raiiway Tr8Qsport &QlOunted to 545 in 1922-23. I 
dID fI«ry ~ O&llD.ot take ~e ,-6gurea ~ e  these headiJlga separately as the" 
are .not gIven separately m the estimates lor 1928-24. If we consider the 
estimates f()l' '1927-28 we find that .he total number ~  officers under all 
these heads amounts to 540. How. is it, then, that after ,iVing 6ifect to 
the reoommendations of the Inohoape Committee the DtlIDber of ~  . 
no,,' isl·raotically what it was in 1928-24'1 Is it that while reductions have 
been effected in the Army Headquarters, increases have taken plaoo in 
conneotaon with other Departments 'I If so, it. is a matter on which the· 
Assembly should be fully i e ~ 

I could refer' to other small matters also in which I find it somewhat 
difficult t-o reconcile the statements made in the statement th,t was eire' 
cuIated to us the other day with the actual fact.. For instance, in regard 
to the ~ i y Transport and Embarkation Staff, it is stiLted here that the 
Inohcape Committee'. recommendations have' been accepted. 'l'ha:t'CJm-
mittee. recommended that the expenditure unCler these heads mould be 
limited t<> about S lakhs, but in 1927-28 the expenditure Wlll amount to' 
well over q lakhs. I co,uld mention one or two other tJifugs i ~ create 
some uneasiness in my mind as regards the extent to wliich the Inchcape 
Committee's recommendations have been carried out. I am sure "hat' 
the militiu-y authorities with their fuller ~ e e of the subject would 
be able to dispel all suspicion in £his connection. 

While On the subject of the growth ora.rmy expenditure, I hope I shaU' 
be allo"·ed to refer to a subject which is one of OODSiderabJe -ditleulty. 
Even ill ordinsry times it wouldbave been a bold task to ask the mDitq:ry 
authorities to reduce the size of the army. IliDd at present when IDs 
ExceI1eney the Commander-in-Chief has told us that no reductions what-
ever are p08Sible. to refer to the Bubject is nothint' short of abRolute hardi-
hood. Nevertheless. I venture to refer to this matter, fOr I wish to shoW 
t,hat thE: opinions that Indians have entertained with regard to the IdZe 
of the nrm! are ~ the products of their heated imagination bUt· are ~
finned to a large extent by the opinions of responsible Brititih .tatesrne.t 
tbmIselves. There is " book dealing with trte explOite, Of·the Inaim A i~' 
in .~  ca!led, the "Indian Corps in Pr1mce", 1)Ublished under tht 
authorit" of toe Secretarv nf State for India aild jointly written by Colone'} 
~ e e e  and Lord Birkenhead himself. In the introduction to this 
book Lon! Curzon says: .  . 

.. .I have _ it frequently ItaW even bv hiah authority ill the coune of fobe ....... 
..., that fobeIndian Armv ill raiaed. tl'lloined ud t!Q1Ii»Jled for aenice in India alone Or 
1J1N)I1 ita frontiers Ilnd that tbe. cI111 to eri.oimal warfare. wU t1)..,..,fon, bnt,b nov,,1 ~
eli_lin«. 8ucb a etaim Woula DOt. only be iadipill\1y ~ by tYle ID .... 
Arm, itaelf hat it fiDda no I_dation in hiltciry,'- • 

t·ater I.n he says: 
. .. T.be In.litll Army. in fset.' bas IlJ:wa .... ~ ana h .. been Proua of po_inl. 
.. triPle . ~b. ~~iO  of ii1 ~.  ~'''i 7 ~ fiilWl. tbe .fmlce of ~  
IndillU 'frinit"8,. •. alIII fJP.mar'edMlli' to ,.it.,...k· at .. ~. . llofioe lor Im_" e ~  
in Gdef ...... " . ~ Clohe. 1111 tbiI fobit4 ~ lPt:ll" bu fW Ion. hMn one of t.hir 

~~ ~ '~~  1 . '~i 1 .'e  !l ~~ 
".Jour. "  • 
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I hope .. hat this statement will carry some weight 'with the military autIeri-
tdea. 1 am aware that this Hou .. paued a Resolution in 1921 layiDg dowa. 
that the size of the lI'IDy in Iniiaahall be deWmiDedby the needaI of 
IDdia' and that the 8ubstance of $hat. a.olutionw88 accepted by e ~ 
ment. Rut there are a number of other &solutions, particularly those 
dealing with the appointment of Indiaas to oommiMiODeci rmJq and the 
.""tablishment of a Sandhurst which, although passed with the concurrence 
.)f the Government of India. have not eo·far been given elect to-which have 
~ee  rejwted oy the higher authoritie8.In view of ~ ~  it is permis-
SIble to doubt whether the object of ihe :Resolution laying down the oon-
ditions which should govern the ai,..e of .the Indian lIl'Dly has been lull,. 
8 P... e ~ by .His ~ eB y'. Gcmmunent. • But whatever ~y 

be &aid on this questioD, I hatre· dOtlier pomt to put forward m 
tdtis connectiOl[l' which seems· to me to deIierve better attention and that j. 
the question of reserves. The Assembly l800mmended with the applOval 
of the O ~e  of India in 1921 tad we should have a short serva,a 
sysiem followed by a few years in the 1'88EII'Ve'. The Inchcape CommUtee 
ndemng to tIiis subject said: 

.. If lru. ~ i. adopted we eonuder t.ha& tile peace estab6sJmaent of ha&talicma 
Iboald be pully plaeed OD • cadre baiU. which might ultimately be bed at ray. ap per cent. below the war ee b1i.~  .. 

and they added that 

': t.be propo_lto i ~ tb!, period. of e ~ ~ b. ooloan would..., ~ 
NduOP the Dumber of reCrllIY reqbired .....ay. 
lh. Burdon, tbe Anny Secretary, speakiug in this House in July 1923 
with reference to this reoommendatimi said: . 

.. If it could be fulfi1ted it Woatd 1 b~y ~ ~ ~ to be • 
eIIecled becauae the euIIIce of &hia ~ i  ~ t.ha&. ~O  of the ei ~ 
ment, required iu war shoald ill peaoe t.ime be held m __ mstead of on tbe actin 
u.t." 

Now, tllis ~' e  of reserves has beeu aocepted by ma Majesty's Govera-
ment aDd ill being given. eSect to. Perbaps ihe ayatem baa beea for too-
dlon • feiiod in operation to nave led flo ecoaom.iea. Or it may be tW 
teser.eli are ilot l&1'ge' eaobalt to tm8&I& Govenam8llt to thiDi of makiD" 
anv ftdUctioDs in the peece e b i ~ .f the Indiaa battalions. But a 
eJear enunciation of the policy of ~  on tbia m'" is one· 
b! far f:l'ester moment th. any iifcoDoWea that mi&ht imn-diately be in· 
.11\. I sIioOla like to Jmow whetherhi' vie .. of ~ lfr. Burdon sRid 
tIf tIrl8 Bouie the OOV8rlllli_ of IUd. ~  88B1IIIdD.c thai the aiR' of-
the tteIien8 or aay ot;ber coniW .... iOa ~ to K permitted, aeriOUAly 
think of carrying out the reoommendations of the' Ineheape Committee Ua. 
this connection. 

Laaily. Sir,in eoDDeOtior;l with tho fJOW'th of e e i~ e I should like· 
to mth AD inquiry with reprd to qapifaation charges. We were told by 
• Hr. Burdoll tIlat the Governmeut of Wia was Yery keen on t1lis malit .... 
_d tbat it would leave DO, RoDa ,UDtumed t9 arri>ve a1 a aett1emfgiI . 
.... aotory W. llldi.. I do JP.PtI ~  whMher any e e ~ .  
' .... bDcIer i e i~ ,lor, (a, ' 1~ 1081 .. e. The ~ is. difJN.. 
,fGfa!8llWUed to hope that ·tbe matter haa hy .aow beeD .. ~ e~ 

;" '~'iiei  ~ 1 1  1.~ ii 'b a ..... ii· ... ~ " 
--.. tfb ~. . PanJ.8. -'" ~ .... ft, ... ~ 

• 
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[Pandit lIirday Nath Kunzru.] 
,Skeen ~ ee which dealt With the establishment of an IndUP.n Sandhunt 
I1Ild ae1ectioo of Indians for oommisaiOlled ranks would be available by now • 
.It has however not been published, and we do not know when it will be 
published. My O b ~ mend, Mr. JinDah, who is particularly e&.tDo: 
,petent to deal with this subject, will I am aure apeak 'on it. I will theJoe.,: 
fore not say anything altout it myself. But I would ask your permiaaioa 
just to point out one or two considerations in this connection. The Gov-
ernment of India appointed a Committee known aa the Military Require-
menta Committee in 1921 to consider varioua questiODS CODDected i~ 
the,' arm,,; and if the reports in the newspapers apeak truly, another Otim-
mittee which was probably a sub-committee of the Executive Council tlnd 
was presided over by His Excellency the Oommander-in-ehief was ap-
pointed to consider the Indi8llization of the army. The reports of these 
Committees have not seen the light of day. But British newspapers 
some TCr.rs ago published a summary of their recommendations. I do ~' 

know f." what extent that summary was correct. But our past experience 
.tells us that they seem to have special opportunities for having access to 
. OOIdidential information. It may therefore be that the reports that ap-
peared in the British newspapers were true; and these reports told us that 
the-above-mentioned Committees between themselves were not merel. 
In favour of acceptmg the Resolutions passed by the Assembly in 192i 
but aprJroved of the idea of a substantial annual increment on the analo,y 
of the increments in the civil servicea, with regard to the appointment. of 
Indians to the commissioned ranks aod of ~ Indianization of the army 
within a Te880nable time. If it is so, Sir, then our demand gains con-
i e .b ~ strength in view of the fact that both these Committees WeN 
presided over by His Excellency the Commander-in-Chlef. The author:tias 
. in EnqlRlld, had they observed the convention which was formulated by 
the Joillt Select Committee of Parliament in 1919, should certainly hoft 
given effect to lbe recommendatioDB of 1921 88 the Le(Cislature and Govern-
ment were of one mind. But so far from anything having been done in 
the matter, we find that we are as far as ever from being admitted to tlie 
Commissioned ranks of the Roval Air Fame, the Royal Artillery. the Ro,al 
EngineeJ'B and the Royal Tank Corps: and in response to our demand for 
25 per cent. of the recruitment for eommiaaioaed ranb annuaUv.-I IIIlIft!r-
i:tana that about 80 are being recruited throughSandhurat....aiuI about" 
through the universitiee-what we have been Riven is the scheme which 
propos,.!! the Indianization of, 8 units. Now I would respectfully point out 
to t,he rnTIitary authorities that this aelieme i. wholly insufficient to sati"ry 
Ute aspirations of India. Indeed it looks perilously liKe· a 8cbeme for the 
flegregation of IndiaDB in the eommiuioned ranb and must therefore he 
tmndemned. 

LRSt1y. Sir, I would refer with great e i ~ i  to the 'Propo1'ttrm of 
tl> ... British to the Indian Armv m India. This too formed the b e ~ of 
a Resolution passed by the As..emblv with thfl Ilf)p1'Oval of the Govemment • 
of Jndia in 1921. The "Resolution recommended a gradual and prudent re-
dutSt.ion in the . ~ of British to Indian tmops. Perhaps in ciom-
pRrison with the figtues of 1921-42 when tbeliUmber of Britilh 
troops was very hillh in India lIoine reduction hM already tabil 
,1aee. I lUDd ..... ti that the normal-plOPOrtinn of British to Indian .booPS 
••• '1 .S·6; "~ '  It i .... 1 ~ 1  But the Indian point of ... 
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aaturaUy is thai; the valour of the Indian Apny having been teetell DOt; 
ODly on Indiao battle fields but on other battle fielct., where CODditions were 
greatly· cliatiimilar ~ those prevailiDg in India, the ~ Army might be 
relied upon to a much greater e~  than before for the protecb. of 
India against external invasion. The view that the Army Department bolds, 
Bir, is that the Indian Army requires a certain proportion of British troopa 
to stiffen it. I am sure they mean to cast no reilection on the Indian 
Army; but their view is scareely likely to appeal to this House. One can 
weD imagine that if the British flag flew over some countries, which are 
fortunately independent just now, it would be held that a certain propor-
tion of Br.tish troops was necessary in the armies of those countries in 
order to have the best poesible fighting machine. Bir, while I have no 
objection to due praise beiDg given to Briaab officers and soldiers for the 
work done by them, it seems hard that praise abould be given to the 
British Army in such a way as to reflect on the valour of the Indian Army. 
If the Indian Army is trusted there abould be no difficulty in allowing 
Indian troops to replace British troops. .. 
Bir, the military question is one of far greater importance than the 

question of expenditure or the number of posts occupied by Indians. With 
its ultimate solution is bound up the solution of the question of self-Gov-
ernment in India. That is why, Bir, Mr. Montagu speaking on the Third 
'Reading of the India Bill said : 

.. Don't -7 India IIfllf-Goftrnment hecauIi abe ~ take her F.OJNIl: shan ia b. 
'OWD cIeleace and Iobea' deuy to her people tbe opportuDity of def_diDg themseJ.yes." 

Yet I submit. Sir, this is the policy that is being ponued at present. n 
is a policy that. has bU!'llt itself into the soul of bdia. It is a polioy 
that haa created far more bitterne8s than any other policy. Although. Bir, 
'a new Member of -this Aasembly, I venture to tbiak that the House realb' 
'l'8gards the ~  of this question, namely, the position of Indiaoa in the 
Army, as one of even more vital importance than that of constitutiOBBlra-
'forms (Hear, hear). and I do hope that it is from that point of view that 
Government will trY to approach this matter. 
1Ir. o. DuralanmJ .&lJaDpr: Sir, I wiab to stal.e that· I regret a few 

.unhappy worda used.. by me in reply to an interruption from my llonOUl'-
able friend, Mr. K. .Ahmed this moDling. Budden jocular interruptions in 
the coone of a seriou8 speech draw out sudden replies which adopt a word 
used by the interrupter himself. III this case I am happy b one reuon 
that lIlY lIonourable friend Mr. Ahmed, between whom and myseU there 
-has been a very good feeling for the Jast three years, ·anticipated me and 
~ ~ .to me to say that he twk my remarks in tbe very spirit of good 
humour which I meant to convey. However, lwiah to withdraw those 
words which I do not wish' to repeat. 

1Ir. PnIIldeat: I Rl1l glad that thE' Honourable Member hal' accepted 
the suggestion of the Chair.' .. . 

•. JIr. ~ Ahmed: I thank the Honourable Member from· Madras. I 
' 1 ~ take e ~ bi  in good humour. I hawe known the Honourable 
Member fot tbe last. tMeo ~.  'and -"e has always been my good. frielld 
eaillwould never have -thoUAht that he would Bay aoythiog unparliun. entary 
~ aiepleaM me. Anyhow I did not hear from &. distaDee what·. he said. 
just· JM)\9',. but I have tb& gNaieafi ~ iO . in kamriaR·· that something 
mthe •• y·of"an apology hat _u 8.q)lesaed witlnvhioh ~ 1 ~. i ie . 

• 
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lIr .• " A • .Jimiah (Bomb'ay City: Muhammadan Urila.ti): {'think, Sir; 
it,will save the time of this House if I speak on the motion of my'Hooour-
8blefriend, Pu.ndit Kunzhl. I had tabled a motion which ran 8s'folIo\ft! 
"To djBcuss the Military Policy and Programme " while the words of .his 
amendment an! .. GenersJ. .Policy and Eqenditure". Therefore, Sir; 
I think I may take this opportunit.y of speaking on his "motion and I shaD 
not move -the motion that stands in my name. 

Now, Sir, dealing with i~ question, when the GOmmander-in-Chief 
spoke a few days ago on the general discussion of'the Budget with regard 
to the" milit-ary question, I certainly expect.ed him to give us sorne kind of 
policy or some kind of programme which ~ is prepared to follow', or which 
he has thought (lut. Sir, the ~' position of the Commander-in-
Chief in !ihis House, if I may read it in the tenns of the opinion of the 
ERher Committee, is that of 1\ Minister in charge of 'the Anny of India. 
The Esher Committee when they CBmf' to fmme their -recommendations 
were definitely ~  e i i ~  of opinion that the Commander-in-Chief 
alone should have the right to ofter military advice to ~e Government of 
India, and that he should have no military colleagues on the Executive 
COUDcil. Sir, the Commander-in-Chiel therefore is, so far aa this House is 
concerned, a Minister in charge of the niilitary &lairs, like the '~ e  
who sits in the House of ~  who is responsible for the policy and 
programme 80 far as military questions are e e ~ T8lring t&at analogy 
for a moment, what did we get from the pronouncement of the Commander-
in-Chief? Most of his speecli in giving us 8D aceount of his tour trips for-
the whole of the year came to this. He said to us that the Inchcape Com· 
mRtee had recommended a cut. That W88 a. pioua hope but it CBDDot be 
carried out. He said that he cannot do with a single man Ie. in order to 
maintain the efficiency of the army neCeB&ary for the defence of this 
country. He said he cannot do with a single rupee leas if he ia to keep 
up the efficiency of the Anny and if he is responsible for the defence of 
this country. Sir, I ask this question, is that the policy, is that the pro-
gramme which His ExceUency was pleased to place before this House 88 
the result of his stewardship for the w}lole year? Is that an that ought to 
be said on this question? Is not. the Comm8Jlder-in-Chief aware of the 
Resolutions that have been passed in this House year after year? Has he 
given any thought to any of them?' Has he considered the opinions t)f 
tliis Rouse which have been expre$sed over and over again" liot 8 word. 
With e~ to various mattel'll regarding bls Department was beard hom 
hiril. Not a. word is said. r must say tliat I WlUI absolutely disappointed 
in his statement whicb WB8' nothing but a bare assertion, an i".e i~  qf 
the Commander-m-Chief, that everYthing was well with his DepartmeDt 
Md there was no great event to refer to--no reasous, no grounds, no 
'poIiey, no ~~ e. Now, iA that to be expected from OIle who holds 
the position of the Minister in ch8l'Re of the Army of thia country from 
his annual pronouncement of his stewardship? Sir, you would 
naturany ask me, what is W1'OIlR with us, what are .. e comP1ainidg 
about., 81r, what i. ~ with _ and what we at"e eomplainiag 
'-dbout is -this, that· the GMermneat policnt and ~ e witIl J"N'8ftI to 
Ae e i~ b1 i:tltI,the ornnf ... tioft'of the ArmY'j, stin the tl8me .. J*Iy 
'-*e' f'n tbe dB," of the But Imia. CornpUl.. Is 'the IndiMI Amlv to 
~ e"  . Bi 1 ~ ~e  1iMe IIlIJld4 .. ? I. the JDIi'tm-Awry 
~ '''''mie ... .ut r'lW1Wiar -ftn¥e-,1htGp... .... !Bdl.', Iihoc1J <GI tIocJpa 
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under ahe Crown? Is ~i  Anny not to be changed? It-is One of the ques-
.1ions wlRch 1 aak 5heCommaader-ia-Ch,ief. Sir, if you maintain the funda-

~  .principle which underlies the very conatitution and the org&n.i-
~  of, thls Axmy, then the Commander-in-Chief may come here year 
~  yell and tell us that be cannot do with a single man less and a 8ingle 
lupee le88. Now, Sir, I ask. tbe Ccvnmaoder·in-Cbief what progrC88 or 
what. eftortB has he made with regard· to what I will read from Mr. 
BUJ'don 'a book. Thi8 is what he 88YS with regard to the Indian Territorial 
Foree: 
.. The _titution fIf the Indian Territorial force under an Act palled in 1900 (and 

w. are _ in 1927), .... priJauily the ont.co_ of DeW poJitieal conditiona introduced 
into .India by the 1I0ntap·Chelmaford Befonna Act of 1919. SeH.govemment cannot 
hEr' a complete reality witbout the capacity for self·defence. When the first phase of 
npreaentative institution. was establiabed, tbe political leaden of India naturally claimed 
~ India fbodld be giVID wider opportunities of training themselves to defend their 
own COQDtry. The TlIITilorial Force ill in fact o_of several aapecta of the Indiauiea· 
tion of the military ·"I'ViC>.!S which has been previoualy mentioned as an important feature 
of the pruat ifay i ~ y of the Army In India. The Force is intended to cater, 
Uldnpt oCiberthinp, 'for the military aapiratiODll of thoee cl_ 01 the populatiOll 
to whom i ~ service baa DOt hitherto been a hereditary profession. It is intended, • 
~ the IllUDe time, to be a second line to and a IOUI'ce of reinforcement for the regular 
Indian Army. Membership of the Force for this latter reason carries with it a Jiabilit1 
lor IIOmeUIiDg more than purely local l181'Viee or home defence. It may in certain cirClllll' 
.. cas iIlvolve -noe over.... The force is-,he direct II1lCC8llllOl' to the Indian section 
'''Of ... Wiau Def_ Fcm:e -.ted..4viII, .. War. 1t has been modelled on the old 
militia in England. The essence of the sc:beme. and organieation conaillta in training 
men by means of annual embodiment for a abort period in successive years. By this 
....... tile Indian Territorial Force 1JIlitll ean be given mfficil'llJt pteliminary training in 
peace w enable them, in a comparatively short period of intensive training, to take their 
place by the side of regular units in war ... 

No,,", Sir, I ask the question what have you done"? This was in 1920; we 
are in 1~  what have you done? Did the Commander-in-Chief, as our 
Minister in this House, tell us that these are the efforts we have made, 
thAt these are the 8tepS we have taken, and that these are the results 
wbich we have achieved? Not a word. Did he give us any idea as to 
what progress has been made aM i8 expected to be made? 
Sir, that is only one aspect of the case. Let us take the second aspect 

of the case. I might 8Sy here by the bye that' we heard my Honourable 
i~  Mr. Young who really i8 in a very unfortunate position because he 
can only 8ay •. What can I do? The Secretary of. State for India has not 
infonned me about anything yet.· That is all that I can say." We ten 
him, .. Well, what have you done about the Auxiliary Force and Territorial 
Force Commitie6's reecvnmendations-reoommendations made a8 far back 
as January 1925. while we are in 19271" Mr. Young nods his head. Of 
course he cannot help it ;he i8 not in & position to do anything because 
he haa' not vet received any oMeN hom his master. What can he do? 
Be 8aY8: "rThe e e~  Of India at least made up their mind as 
. quickly as they could 'eonaiBtently witb the importance of the 8ubject "-
not a little matter, 88y8 he, but a very important mattel';-" the 
'~ e e ~  India made up' their mind". When? I think he gave us 
the ~ e. the 24th June 1~. Well, ~e Government of India ~  .be 
eongratulated, Sir. that after 18 ~  t.t least they made up theIr mlJa 
and they have made e i .~. be  Be0i!etal'y of:Sta.te. "Aft;er 18 
mbaths::' Sir,' in8 trifling With the ' ~ to get hold of .thJS word .. little". 
'Of ooUl'8e it is not a little thing. What my . ~ b e ie ~ ~~  
lI.irday . ~ ~  by tibia.was b .1 ~ e e  '~ ~  
~e . tbiDgs" .It ia,,, reWive \aim, .~ e ' i'  1iroft1. And what lIi'" 

• 
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good of gettiDg hold of that word aDd eayiDi it is nm a little -tbiq. ·,Of 
ooone it is not a little thing in one sense. But I say the Govermnent bf 
lIldia took 18 months before they despatched their opinion. I bave lalmm 
the Government of India, Sir, to take action within a few weeks after the 
~e i  of a Royal Commission. I· have known the Government 
Of India to be very quick when they like-not when they do not like and 
the matter then, it is said, is so big, 80 compl.cated and delayed. You 
yourselves initiated tbis policy in 1920 and a Committee was appointed b,. 
tt.is House. Ii; made recommendations in January 1925, and you are so 
inl"ompetent that you take 18 months to make up your .mind with regard 
tb the recommendations of the Comrrilttee. And then you taunt us and 
say .. \\'hat is the good of your saying this is a little matter". But thaDk 
heavens, the Government of India did make up their mind. What they 
have said br done I do not know. That still is in the secret chambers of 
the offices either across the road here or with the Secretary of State for 
India. But then we are told that the Secretary of State for India ;hu 
GOt made up his mind yet. 

Now, Sir, that is 80 far as the Territorial Foree is concerned. Do 
you think that you will ever be able to reduce your expenditure unle88 the 
Army is nationalised or unless your policy to nationalise the Anny is 
honestly enforeed? How can you reduce y~ expenditure? You may be 
able to reduce y01H' expenditure by a few crores. It may be that you may 
make a cut here or a cut there. But even if you are able to satisfy the 
IIwhcape Committee and reduce the military expenditure to 50 crores, 
what about the i ~ crores of rupees which this country will have to pay 
for the purpose of keeping this Army? Even if you agree to the recom-
mendation of the Inchcape Committee and if you cut down the expense to 
the minimum recommended by the Inchcape Committee, I Bay, how will you 
get rid of this burden of fifty Cl'OreB? I Bay ,Sir, not until you nationalise 
t.his Anny. You may ask me what I mean by nationalisation of the Army. 
J say that our Army to-day-and I am sure that the Commander-in-Chief 
· .. ill agree with me at least on this point-is based on an old old principle 
which has long' ago been exploded, and it is this: you have found. in the 
1188t and you will find it in future, that if your standing army is annihilated 
at any moment you will not be ab1e to get a second line of defence because 
India is not given an oppol'tunity to get itself ready for the second linel 
of defence. You must prepare the nation ·to stand behind. No country 
to-day is 80 backward, no country to.day can' po8sibly recognise the foolish 
policy which is pursued by our Govemm!!Dt. What is your p01icy ? Your 
policy is this: that the citizens are abaoJutely denied real access to an,. 
kirui of militia or citizen anny or an" kind of anv other scheme. Mr. 
t «KJDg is ii ~ hi. head. I know of your little lilnited Territorial Force 
of a few thousand.. Go to America and see what they have done. Let; 
IDE-tell you that the American standing. army I. Oftly i25,OOO. Ancl yet 
I believe America call put into the field ·withbi two mOnth. one million men 
who have'received a peat deal of military training. . . . 

.•. ~ • At ......... D QJome !&em_): Bow lOlif 
.tid they, t&1re to do it in the W"", 

•  • ~. ": >' ~ • 

. XL ....... IBID: 1Iy HoDout'ablefiieDc1 the 'B0iD'e . ~ I. ~ 
aittiag" Delhi. lie 1mon DOthiJag 01 wbat has takell place  since the 
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war. Let me tell you, Sir, that this is since the WK. America nalised 
.during the WBtl'-that is exactly the po.int.--America realised that they were 
'atJt Gl'IJanised. But Bee what they bave done after the War. If you gp 
ad -compare, &8 1 have hacitheprivilege and the opportunity of seeing 
it·-oIl the spot ree_Iy and examinins their military history and records .. 
I a88\U!e you the American army of ~y is a difterent story to what it 
was-before the War. I tell you that it was after the War that they haw 
revolutionized thear entire military organization 6Dd I believe that 
within two or three DlOD.ths they CBB put one million men .in the field. 
How many men CaD you put? What .ve you done? You have made no 
.. ort except that you passed in 1920, tl)e Territorial Forces Act and you. 
ifre still fooling wnh this scheme (A. HonouTable Member: .. Eye-
wash • '); and when this House pressed the Government when the questiOn. 
came up about the Auxiliary and Territorial. Forces, then. usual the Gov-
~e  thought the best thing to do to switch 05 this attack was to 
appoint a Committee. The Committee· was appointed; the Committee-
'made its report very promptly, I must say; and the Government of Indi& 
is sitting on it now-l beg your pardon, 1 mean the Secretary _ of State. 
I StAy. therefore, that 80 long as you adhere to this old exploded policy of 
yours, 80 long as you pursue that policy, you still. maintain the fundamentaJ. 
prirlciples of the East India Company fOJOOS; they are merely forces of 
the Crown. . It is an extraordinary thing. ,·but there it is. Who is respon-
sible for the Anny here? Is the Commander-in-Chief responsible for it? 
Can he do anything? He cannot do anything at all. He CaD only advise 
the Government of India at the most. What can the Government of 
India do? Under the Government of India Act the anny administratia6. 
i:-vested in my Honourable friend the Leader of the House who represents 
the Oovernment of India. What O&D he do? He can only send a petition 
to t. Secretary of State for lndia---;Jee section 30 of the Government of 
Jndia' Aot. And we had the other day quoted to us section 22 of the Go-v-
eroment of India Act which gives you the power to take away troops from 
India to any part of the world to be employed there. We have got no say 
in the matter. Therefore, I say, Sir, that you will never be able to reduce 
this horrible burden upon the people of India .80 long as you mainWn the 
fundamental principles underlying your policy. your organization and the 
preoept constitution of your army. We aheIl never UDder this vicibua 
8ystem' be able at any time to Bay ,. Take away the British garrison. from 
tl.;q country ". We are told very ~y  very seriously, by no less an 
authority thaD Lord Birkeahead, ~e SecreUl'y of Sta.tefor India., that 
tl.(lre never has been a serious proposal from any responsible quarters in 
India that th\' British garriBOD was dispensable. How can it be? 
How can any responaible penon tell you to take .w.y the British 
garri80n? What is there to take its plaee? You will not allow 
anything to take its place, andtheD. you ask us wqat will happen if the 
Rr"tish garrison is taken away. My indictment against the Govemm.enfi 
fa that unless you change the fundamental principles of your policy any 
oirganizailoa and CODBt-itution of our Army, you will never be able either 
tIb make .lIadia readv to defend her hearths and homes nor would India 
be able to ~ e this grinding burden for which the people of Inttia h .. ~ 
to pay year after year and suBer. That is what I have to say 80 far .. 
~ two l{eD.eral Pl'Opoaitiona are OODCeI'Iled. . 
Now. let me ~  to lOIIlethinR more in ·detail. We were told that the 

YMl'BlftO and 1921 were fcriuna.te years for India. We htMI almon 
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Sandhurst at our door. We had the Royal CoouniuiOil accelerated; ",e. 
had promises that dl repressive law8 aud measures ~  diAppear; ~  
'India would be' al1eountry whertl real freedom &lid liberty would prev.u:. 
:and that India W8'8 on the high roe.d. to achieve Swan; or self-government. 
'to which the British. Government Welle irretrievably committed. aDd pledged. 
-We were rJao told that it was the considered aud definite policy of tile 
· Government of India to Indianise the Army. that already 10 commissions. 
'or rather 10 admiBBions were giveR at S8Ildhurst. And when I preeaed 
"'the Commander-in-Chief Lord Rawlinson in 1924. 1 said, .. Yes, you Qve 
given Us 10 admissions at ~ e e cannot be any doubt ~ . 
that ". but (and some Honourable Members who were then present in • 
House might remember) I pointed out that at this rate, what can we 
· achieve. If we lIWere 9Bly to have ten admissions, there were bound to be 
some flloihmis out of the ten admissions aud we may get,.&8 we are gaMing. 
5 or 6 or 7 out of these that are admitted. At this rate, I went throUgh Ii 
little feat ofmathematicrJ perfonnance and t pointed out that at this ~  
· it will take centuries. If you are going tQ Indianiae the Indian Army 
proper, leave the British garrison on one side, the Iadian Anny proper 
requires in the combatant forces 3,600 officers, which gives you on 
an average-and· I do not think this figure can be challcnged-on an 
'average a wastage ~ 190 01' 200 per ye8l'lf and if you are going to get. • or 
6 Indians 88 commi88ioned officers. how many years will it take.. to 
Indianise the Annv 80 far 88 the officers are concerned? I think various 
.Members gave their answers in the House at that time and it came to 
'Be~e  centuries. Well. then. at that time, Lord Ra.wlinson. for whCUl 
I bad a very great admiration and a very great respect, because I felt in 
my private conversations with him that he waa detennined to hdp UR 
and I pay my tribute to his memory, very rightly then got up .~ laid: 
"Why does the Honourable Member there take it for granted that lbe ten 
admissions are going to be permanent"? A very good a.nswer. 'l"hen I 
'11~ y said: "When iII'e you going to increase thia number"? To that, 
'of eourse, he W88 11M able to give an umrer becauIIe,there·ia alwa.ya the 
··Seeretaryof· State fOr lDdia, &Ild thfJll'efole be'w" not able to anawer thM 
question;" In 1_; we oam.e _Ido· tb& blood. That debate waa.over, and 
·"Slr;it was in 1_ that apia Governm..t, atauy.rate the Govenuneat of 
'India, reaJiaed that it Wy iIIlpouible to reaist these attacks and ~.  Bon-
. o.umble·· friend, e ~ Member-wbo ·batl;; the 'hOliOur and he will 1M 
iD 1ie i~ biatOry. of 'I"''' made .. , .......... ,1l.,,",_;;,,, 
;'·tbe> pronouneerneaf? Tb.e~'~"' ~ .' . i  you ~e 
suhstance, not the ~ • tiIDe·:W ..... ' when a. ComDlitteari 
should be appointed. ~ ei ~ C .... r1Af1itittlW: 'C'In place of':U 
.Army. ") Sir, beRgars eaunot be checl8ers and even on this side of the 
House we said: Veiy well, even that is BOme sort of a beginning; let U8 
have a Committee. And so we had a Committee. and that Committet'o 
Sir, is known as tbeSandh1irst Committee and I think some Honourable 
M'eml:enhere must have heard of it. (An. Hoao"nabla MBmq.f': .. The 
. e~ i ee "). 'No. DO, theBanahum Committee . .iJ think 'he 
Honourable the Home Member &grees With Die. It· was called the 
• Sandhurat Committee bee8uie we hoped that at any rate thrnughflbia 
. Oommlttee Sandhul'Bt might come to India.. . Well, the Committee work· 
E'd, and the Committee is ~O . the: Committee ia i e ~ and 
diasolved. &ad BlPldhurst is still far far :away. It. is still at Sandhurst.e.nd 
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not in India. (An H onDUTable Member: .. Acrros.s· the oceaa..".) Now, 
Sir, what de we Dud 1 Of course, my mouth is ~ to a certain extent. 
Tbey hue locked m:y mouth by giving thill CommitU and putting me on 
i ~ ... member. A~ H onouTaile Me.fflbeT: .. Why ittouId it be cloaed 1") 
Because the convention and the OfIicial Secrets Act apply to me although 
t.an & non-oftieiaf member. (As HonouTable MeabeT: .. You are 
iRuuled.") Yes, I am muzzled, to that extent. But, Sir, what do we 
find? The membel"8 of the Sandhurst Committee were appointed, and 
the Committee commenced its sittings on the 1st August 1925. It has 
worked and it has made its report. Sir, the report was made and signed 
_ the 4th of November. 

Mr. G. K. YOIIIII: May I interrupt the Honolll'llble Member for a 
moment 1 It is perfectly true that the Honourable Member himself 
signed the report on the 4th of November, but it W88 not signed then by 
80me other membel"8, for reasons known only to themselves: and it Wile 
, not presented to Government till the beginning of December. 

Mr. K. A. 11DDlla: I put my signature to it on the 4th of November. 
I put it on that day Bnd I remember the date. I stand corrected by the 
Honourable Member there. It is quite poBlIible that some of the members 
4id not sign because they were not in Bombay at the time. I did not 
.'"nOw that it took such & loug time to obtain the signatures of the others, 
bb~ I will stand corrected. I will takemv date as the 1st of December 
instead of the 4th of November. I will ~ e a present of the remaining 
days of November to my Honourable freud Mr. Young. 

Sir Victor Susocm (Bombay Millowners' Association: Indian Com· 
m .. e): Make it the 4th of December. . 

fb. J[. A. liDDah: I will make it the 4th of December. What do 
we find? We were told by Mr. Young that this report was sent to the 
Secretary of State for India in January, 1927. When I 88ked a qpestion 
what was the answer? The answer was, "We have not yet heard any· 
thing from the Secretary of State for India," and they had not even the 
power to publish this report, ~e e alone taking any action on the recom· 
mendatioDS conta:ned in it. Sir, the Committee W88 appointed by the 
Government of India, and the Gf'vernment of India is 80 thoroughly im· 
potent that it cannot even publish the report of a Committee that it has 
appointed. I ask the Honourable Member, '~ b  ds ~e diffieuItv?" 
I do not ask you to commit yourself to anything, if you lire 80 ·helpl'ess. 
~ by cloD't youpuhl!sh this report? 

~ Jir.'" .a. ""'(Bombay City: Non-Muhammadan Urban): It is 
a ~.'b . e  of ,IIdmiaiBtnt.tiOD. 

111'. K. A. JbuIIIIa: Whatd& 'We fiad, Sir? Reading Reuter's telegrams 
what do we 8nd? Questions were put in the House of Commons and 
'what HJt.the aD8Wer of the Semretai'y of State for India? What does Lord 
• Winteafim, the UDder Secretary of State for India, I&y? lIe throws iJie. 
trleme 'UtI tile Government 'of IDdis. lie ·.says. this : ":Replying to JIr. 
Walter Baker Earl Winterton said Lord Birkenhe&d had seen a coPi:f 
·the II8port of the .SaudhurstCommittee "-how wonderful_u but he' . 
DOt yet recet-wid tlte GovernmeDt 'of India's ·ften OIl it." 'Sir,'this :is 
iaW the ~ of' MUCh. 

PIDdft ............. ~  111 tiM" ..... 1 
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'Lala :Lafitat BIl: It must be. 
~  .. A. ~  Perhlli>6 Dly Honourable friend Mr. Young will' 

teIl::us he knows nothing about it. ~  another question was' put ~e e 
\bat ;,QIl the 14th of February Mr. Pethick-Lawren.oe asked this ~  " 

; ... Whether the Under Secretary of State for India w.. aware tW the 8aDdhrar-' 
Committee IlOIlcladed their laboara and signed their Report on 4th November, 19a6, 
1irlum it. ill propCll8d to publish the Report; e ~e  the Government have conlidered it, 
and, if 10, wbt action they propose to take in the matter!" 

The answer given was this: 

.. The answer to the brat part is yes; to the second and third parts, that my Noble 
.Frilllll' i~ not awarp wben it will be publiahed by the Government, whose views on it 
he baa not yet received. The fourth part, therefore, does Rot arlle." 

I ask the Honourable Member over there, the Arm;\' Secretary, why he 
AU not sent his views. 

llaulvl Knhammld Yalmb: He is still too young to form &By views. • 

lIr .•. A • .JIDDah: Th.is is how the question stands with regard to the 
appointment of the Sandhurst Committee and not puhlishing the report 
of that Committee. Leave alone those glorious days of 1920 and 1921 
when this Assembly had I am told comnetent and responsble represen,,"" 
tives. (An Honourable Member: .. Hear, hear.") Says an HonourabJe 
Member "Hear, hear." I ·think we ought to be ashamed of OU1'8elves 
that we sit hE"re to be trifted with by the Government who are sitting there 
tight. In 1924 tbe debate is raised. In 1925 the Government's hands 
are forced to appoint a Committee. and we are in 1927 and what do we' 
find? We find that the Government declines even to publish this report. 
No wonder, because I sav and I sav it deliberatelv that they have no in-
tention, they have no real desire to meet the urrlversal ma'blic depland 
backed i"y the entire public opinion and by the Members of this Rouse. 
I sa!; remember that i~ is being very carefully watched by a large body 
of people outside. Here let me refer to the methods which we are advised 
to follow with a view to getting the Government to move or to do certain 
things for us. We had a formula which issued from a very hlgh autho-
ritv, the Secretarv of State for India. Tbat formula was that if the 
reSponsible leaderS will co-operate the British Government win not be 
niggardly; they are not slaves of dates--of course, they are free men-they 
win he l!'eTlerous. Tbat. was the formula which came in 1925, when that 
debate took place on the report of what is known as another committee 
which stands equally condemned by the Secretarv of State for India-the 
Muddiman Committee. Later on, we got another amendment or addi-
tion to that formula, and of course, our Government changes as "' suitsJ 
it. We were told a little further that the responsible leaders shot1ld not 
only make up their mindB to co-operate but also that they should e ~e 

themselves in settlillg the communa1 diffE-renees. This amended formula 
held the field for a considerable time. What do we find now? We had . 

I ,-another· ,formula a. few ~B 9.® e i ~ from no letIR a person than 
. the Finance Member; And wbR.t iB that? Hope, charity, i ~  

faith, charity (An. . b~ e e '~ .. Love.") Yes; and love--ooea-
Ai ~ love, he added. (Laughter,) 
I wonder to y e ~  there anf hope? (Honourab16 M,mb,r,: •• None. ") 
Can you have any faith? (H onoumble M embe;,: UNo .• ') Is be~ any 
room for charity,? As to love (Laughter) what 'do you find? Even if that 
wise advice of the='1i.ly, ffteild :Of Mr;,J..,.ar -couleS not II{Ove the Horne 
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Member, is there any hope left after that? We do not stop there ... We 
had a new formula from the Home Member who spoie a few hc)Urs 
after the Finance Minister. He shOWed us the' method and he advised 
88 to how we cBll get something out of tlris wicked and Satanic Govern-
ment. What was thatformtrla1 He said, "If you live by the ford you 
must make friends Wiith 'the crocodile." Where is the ford and where is the 
oCl'OCOdile I ask, Sir. He did not stop there. He said, "You must try 
'and persuade the Government." To make friends is one thing and per-
suading is another t.hing altogether. He did not yet stop there. He said, 
... ·you must treat Government kindly." I know what his ambition is. 
The other day he told us that he would rather be a direcklr of a tramway 
company. I am prepared to make him one, if he will consider it "kindly 
treatm-ent". (The HonOUTable Bir Ale_ndeT Muddiman: "I accept it.") If 
he cannot do better than what he has been doing let him become a director 
of a tramway company. Like cinema films, these formulas are changing 
and moving in ,front of us but we get nothing out of them. I ask the 
Honourable Memcer seriously whether this is the way to treat this 
House or to justify the assertion that your policy and your military 
programme are really in the interests of India and that you want 1;() 
help India.. 'There can be only one verdict-that it is not so. In 
the' meantime we find that ~ pay .eao,OOO to Sandhunt as a con-
tribution. We pay £SO,OOO to Woolwich where even to-day an Indian 
is not admitted. We make a contribution to Chatham of £15,000 where 
Indians are not admitted. We have got a Royal Air Force a portion 
of which has landed on India. It is not. an Indian force but you have 
to make provision in the Budget and pay fur it. What is the total.. 
number of that Force? The total establishment is '}f}[I officers, 1,7'17 
British other ranks, 202 personnel of Indian technical section, 130 Indian 
clerks, 8 schoolmasters, 8 regimental munshis 'and 718 'followers. There 
is not one Indian holding the position of an officer in that force and we' 
are making a contribution year after year toO this. This really is the short 
history of your policy IUIdyour programme. The Commander-in-Chief 

came here the other day Ilnd made a pronouncement. He 
might not even have taken the trouble of coming here and wast-

ing his time. He might have remained in his  palatial house in the enjoy-
ment of all his comforts and luxuries and drawing a big salary from the 
e e ~  ·of India. Sir. the only answer that he was pleased to give us 
was to thE" criticism of Colonel Crawford, and that. is the only note of 
regret which he struck; 1-wIll read it in his own words. He said: 

40 P:M.. 

.. My Honourable friend. Colonel Crawford, has referred to the very difticult subject 
of ·the supply of Britiahotlicers to the Indian Army.' A.t the preMDt moment we are 
Dot in eftect recruiting many ofticen, partly owing to the fact that we have been reduc-
ing regimeuta from time to time. Whenever a unit returns from )[eaopotamia or trcm. 
other aervioe IIICl'OIIS the seas without relief we are ahl. to utilize the ofticers of that 
unit 'for ~e  11118 in the IndilUl A.rmy, and have 10 far been able to keep up the 
strength. We have not been gettiJIg 'boys from Sandh1ll'llt in the numbers we want." . 

•• Weare not getting the boys from Sandhunt we want." ~ Why not? 
lVhv not? I will tell you why not. It is from your own country-' 
man that this intel'l'Uption came, it is your.own countrymen ~ 
have been poisoning the . minds of tae British youths. That is why ........ 
th"t is why you are not getting . British boys; and now I have tolcl 
you.; wlay not. That is exactly why. I :want that my Honourablefrie'nds 
will agree with. me, 'will support. me-that. is why, I want, Sir, 
thattliia report sDould be published; ~ 1  I. IP Jlery happy. to 
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... , ~  this is a feport which is almost a unanimous ~i . a ~~
cal eaoae of the word. It bears.tho sigDl't.ure of a great deber, B.ir Andre" 
skeen, to whom I openly on the floor of this House e:a:press my .~ 
for the way in which he presided over the Committee, ~ for the bi ~y . 
the skiRt the sympathy that he brought to boar upon this great ~O  
which we were i i ~ . (Appla.use). Sir, I therefore, say . ~ the .. 
Government stand to-dav absolutelV condemned; and I say thIS lD al) 
eameatness, and I say this, that at least you should publish this report 
without delay. Now, Sir. I have got nothing mon: to say-and I sheil 

i~  I shall wait although I do not know whleh formula. I should 
follow. I do not think, 8,ir, it, is p088ible to follow any fonnula,' but. I 
shall wait; and I hope tha.t even to-day, eVf!n to-day. the Commander-mo. 
Chief will give us some ray of hope. 

B.II&Id.ar-Ma1<* &D4 JIoDoiary ~ Jta1nd IIiIgIL B&bdur (Punjab: 
Nominated Non-Official): Sir, as I am not an orator nor a politician, i 
&'lpethe House will be kiitd enough to overlook my ~ i . I wish 
just to say a few words, Sir, with regard to the action of the e e ~ 

i~ starting taking Indian officers for the King's commissioned ranks. A" 
present suitable youths, with the necessarj education and good physique. 
are not readily forthcoming, but I hope the number will go on increasing. 
I have often "heard Honourable Members saying that they wish to see 
Inaians filling all the ranks of officers which Qfe at present filled by British, 
bnt I think they do not know that when in 1928 Government named 
certain regiments and issued orders for all Indian King's CommisSioned 
officers to be transferred to those units, most of the young Indian officers 
. expressed their intention of staying with their lonner regiments. e ~  

that they would be able to. leam their work much better if they remained" 
and worked with British comrades. To help Indian commissioned officers 
in i i ~ to the King's commissioned rank. thf'l Government started 
a caClet school at Indore and thus enabled about a dozen Indian offieera to 
get Kinl'\"'s commissions and a couple of dozen straightawav from thE> 
redment were promoted to the British ranks and in addition granted. 
Honorary King-'s commissions with full pay to about 200 Indian officers. 
Then after a short time Government took ~e of the Indian Educa-
bonal Corps in i i ~ and educating Indian officers and ranks, so that 
stJect.ed persons from these ranks could work up for the i ~'  commis-
SIOD. I have heard some ·Honourable Membera ~ the Govenunent 
to atop recruitimz British officers from England for the Indian Army. Do 
tbey know, Sir, that a consjderable percentage of the young Indian King's 
Commission holders resiro their commission after one or two years' service. 
which means waste of enel'RY, money and.time. I ask Honourable Mem-
b .. rs to use all their inf!uence in making Indian Y01-,,:'.tic1c· to their jobs 
~  work up'to nf'ld ranks. rite questio,l of a military college in India is 
the subiect considered OV the recent Skeen Committee and I cannot 
. ~~  it. ~ e . ~'  sbould like tc:>. b ~  that it will be a very gooci 
~bi i  ~  of the B ~ . officers of ~e IlJ:clian Army are grantecl con-

"' ~ .~  a,nowances l!l lbe .ame way ~~ .  IP'8ntfcl to sODS of.lndj.an 
e~ " . at SaJ18lt.urat. so_ to encouragtJ nhtish.yoll'lhi 10 oome to Inai. 
anet JOIn t11e Jnihan BBndhurst ana to ~i  witb their In"aian comrades "Mel 
cft'At.e that snirit nf fe1101trsbip 'which ii so D-. .-for robe s-----·-t 
-pmonunce 'ohnim8.ry duly. --.--" 1iJ 1IC088III1I 



• 
• 

J'BB ~ ~ ~'" ~ ~B . 

Then, Sir, some Honourable Members ~ ~  ~ ~ ¢ Jlr4tish 
;MqP,p,.. ~ ~ .bow.d be Cqt ~~. Can ~ey i i i e ~ ' what wiD 
!w ~ ~~ Of'8ftaq., if iii cue 9t ,\is war m¢time'traDBpOrt 'is ~~ 
!IJ1}Jf1)t!sible ~ ~'~ w>t ~ e ~ i~i1'  e~ e e  which we would re-
'i~ to ~ 1 up for the ~ i~ ~~  ~ i b1y occur in warfare, 
.~~ ~e ~ e 1 ~ 01. i ~i  ' ~ in India ~ very necessary to ~ 
.qp ~ ~  Qfthe Indian Army C?!l a proper level with Oontinel1.at 
~  beC,l'uBe the working of Indiap. ~ British troops together makes 
it' p<¥'8ible far both e1e ~  to ~O~ ~~  other ~  to make up ~~ 
~'  . ~~ i . Lastly, Sir, ~b e d.emand that the Army B ~ 
~b  be reduced is not opportune, ~e ~ a war of the great magnitu4e 
,whiQ,h we lwd ~e e ~i e  the e~b .B and ~ i i~ ~ c&1't!llfol 
~i of new formations, suppl,y 01. Aew ~e  of warfare, whic:h ~e .. 
'money. Therefore I shall ask th.em J¥)t to ~  this demand; e ~  
a ~  amount of money is spent to ~y Indian soldiers who come from 
. ~'  classes ~  improve their e ~  PllYl!ic and character. 
. .. ~ _ ~. lI..w@nIA: Sir, it was llot IDY ~
t.Pl to have intervened in this debate, ),lut i ~ as I did to my lIqlll?w-
"ble frit:ncl. Mr. Jinnah, I thought I WQuld like to say a few ~  O,Q 

.. .~ ~ b ~ e the H01ll1e, not 01 .. ~~ e  character, not e e ~
iAlg ~ muie a 088e in that way, which' I leave to tqe competent and' aQle 
..... of the Anny &ecretary. T~ JJ:ov.se will pardon me if I make, a rew 
. ~  observl\tions OIl l\{r. Jinnah's qleech while it is stilI ftes1;l i,Jl ~  
~~ '  of ~ House.. . . 
. The first otaervation is that in Jp,8Dtioning the three fOl'JIlulal at ~ 
Ais.posaJ Ulere is no ~ i  which formula l\;{r. ~ hStf ~ .. 
'~O e ~ e speech has e ~ »een listened ·to, ,n,d ~ the ~ 

~.  melted by it, I fee) they ~ be fell ~ i to w."J,t. 
If 1 llDderstood him correctly, and I think tb.e date which be ~ 

... ~  be said that 1 annoqnced ~ this HouSe ~ appo,intmellt of 4' 
IGembliJ;We. IJe made a ceriaUl amount of play 'about that i~ee 
_ibough I ought to ha.ve done 1IlOftl. That i ~e waa duly ~
vt·ned and apparently spent up to ~e~be  ~ iI:l ~i  e i~ 

which I am sure, when . b i ~  will be of the utm<?Bt ~ ~ ~ ~e (,lov-
emment of India. Considerable time therefore was spent in preparing 
that·· repQtt. ~  it e ~y ~ $be hanes of Gov8J"ADl. iI1 1926 
'~ ""lloS t.-ansmitted hOlDe within a month. That does !lOt seem ~ 4q-
~ i e amount of time to take in the trar:wmission of • report. 

, . JIr... A. .TlDDab. \ It takes only • fortnight. 
· ~ .ouqurabl. 1Ilr ~.~e  .~  Still yc;>u must ~ ~ for 
official dl>lll."R that occurred in tn\nsit. It prohl\bly had to be printed ~~ 
it is not a wonder if a considerable nmnber of COllies had to be ~  
tl1t;refore there was no particular delay there. We are now in lqreh. 
)lr. Jinnah is naturally anxious to see his report. He was rather inclined 
1cc ~  at, me for suggesting that the appointment of the Committee w • 
• ~ 1 e. but 1 gatbat' from his r.emarks, and i ~ y his clQ(Iiac 
· ftlIIIark that he regarded this ~ as really a distinctly i " ~ step; 
Ulel'efore the announcement of the ~ i .e was not Ule small thiD,g ~ 
heapparent.)y in portions .of his speech was inclined to cOllBider it ~" . 

, VM> have it on his autborit.y-and I un prepared to aooept it-4h.t • As 
• molt valuable report; e~ we have clone s. conairlerQle AIIlnW 
;a ~. alreotioa wllil'Ii' hehaa 110 Ill-uoh ~. AM heJIe. net ... ~ 
,.ia: .... i . . ~y. .i ~ i e riJa", ia &ia ieaint for a ~ 
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army. Hthis country is ever to progress on the'lines he hopes it to ~ 
~  that must be one of the steps that must be taken. He was i i e ~ 
however. to exaggerate the economy that would resUlt from a national army. 
If, as I understand him, the Americans really are in a position to put a 
million men into the field in two months, which I understand is what he 
wishes for India, and in a copntry with these vast frontiers and vast com-
Qlitments a national army of this size would possibly not be too small. 
without the British Navy. I will leave that for military opinion. But if 
this country is to be ready to put a million men in the field in two months, 
that will involve an expenditure which will certainly not be less than the 
expenditure this House has to meet on the existing arrangement.. L 
Should like, if there is any milita.ry althority prepared to give an estimate 
of that, to hear what, would be the cost of merely arming troops with 
modern weapons in these numbers, and whether really America is in a 
pl)sition to do that, and whether any countrv in the worM'is in a position 
to put a million men in the field in two months. Then, Sir, he aomplained. 
and I must leave the answer on that point to authorities more competent 
ihan I am to tneet the charge, that IndinniRution has been ver\, Rlow. 
Breaking for myself, one has the feeling thp.t that is a eomplaint not alto. 
gether without groUIids, What the grounas are and where the blame is 
J do not propose t.() attempt to assess, but I sympathize with :Mr. Jinnah 
ill his regret on that point. Whether it is possible to go more quiokly 
I cannot, sa!. It is quite possible when we are able to take action OIl 
the CoIIif:D.ittee's report. progress may be made in a more npid manner. 
'1;'JJ.en, he spoke on the necessity for a second line of defence, and he looks 
forWard I gather to the time when there win be such a second line of" 
defence in India. My Honourat,le friend Mr. Mackworth Young I think 
will be able to make a point or two on that" head and I will leave thatpor-
tion of Mr. Jinnah's speeeh for him to deal with; but speaking geaera1I;v-, 
T do feel that. hearing the speech, the impression left on my mind we. 
that Mr. ,Tinnah is not really 80 despondent of the future of this important 
problem as he appeared to be "  .  • . 
:" Kr. K. A. llDDah: I created a wrong impression. 

'!"he Hcmoarable Sir .A1eDDder MaMtma: It was unfortunate·; my 
Honourable friend is so clear on the impression he really wishes to ereate, 
but I do think he did create such an impression. I sympathise with him. 
entirely in his being a little nettled at the delay in. the publication of tbis· 
l'bjlOrt to which he naturally as a signatory attaches so much importancA, 
but I trust he will not go to the extent of voting for a deprivation of" 
:Rs. 1,000 from the grant for the Army bepartment. 

JIr. M. :It. l.yabr (Bombay City: Non-Muhanunadan Urban): Sir, 
J ride to support the motion which is bei ~ debated bf'fore \,he House, 
'and in i ~ '!!O, T shall not tire toe House bv Quoting facts nnd l1qures 

~ ~  and I lim unable t.o lio 80 for the simple reason that, with .... 
~ 't.hRt J might make a useful contnbution to t.()-dav 's eb ~. about 

't1iv> .or, ,three weeks ago, in that cold room a few yards awav which we 
"<;8'1. ~ e. Liprary I wrote. an order that I mimt be sent by v81ue Jlayable 
:poiIt a e~ reporlil e i ~ with this Question. That was about two. or-
·tb,l-ee weeks 11.0)" but I have, ~ yet had the pJeasUl'e of e e . ~ any 
;nf ~e e reporta ~ the publication department of tIieOovPmme1lt. 
·8omebtldy cotnplamedtbe other day in this Bouse. that the b~ '" 
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department of the Government moved on very slow ee ~. I ~ e run 
had, yet the pleasure of e ~ i  any i ~  whether-these e ~ 
have b~  despatched or, are In COUl'8e of tranmt or when I would reeelft 
'them, " 

1Ir. PrellcIem: Has the HoJlOUl'8ble Member not: received f.I'Y ~ 

; knowledgement'? 

lIr. K. B. layabr: No, Sir, 

Mr. Pruld_t: I regard that as an act of e ~' on the part 01' 
the authorities concerned. 

Mr. M. B. JaJabr: Well, Sir, I am pretty well used by this time' 
to many discomtesies, and this is the le&st of them. Therefore. I pro-
pose to speak to-day from the point of view of a man to whom ~bi  
problem presents itself as an ordinary Indian. I may be forgiven, Sir, 
if I make a speech which may be regarded as non-expert  in its eharaeter., 
I remember, Sir, in Bombay, having been ven largelv concerned with'-
the oducation of youth in colleges and schoois, the -greatenthusia8IU 
which we wimesaed p888ing over our schools and colleges when the· 
Auxiliary Force and the Territorial Foree were constituted in this House' 
years ago. I remember also, coming to more recent times, the 
groat enthusiasm which prevailed in our colleges in ~ b y' when 
Mr. JiDnah and Pandit Motilal Nehru-no two ,better persons could have 
been fOllnd amongst Indians--were appointed t.o work on the Skeen 
Committee alia. the Sandhurst Committee. Day after'day-I am men-
tianing to my Honourable friends something out of my own experience-
day after day young men came to see me. I was concerned with their 
educntioD and had spent a few years of my life in connection with it. 
,'They therefore consulted me. II Shall we join the I. D. F.? Bhall we 
,join, the University Training Corps? Is the British e ~  really 
anxiollR, really honest and sincere in their desire to give us military train-
i ~ " Day afl;er day, on an average, I may state, Sir, 15 to 20 young 
,mOil ir,)ID colleges came to see me. Invariably my advice was "Do 
join by, 1111 means! I believe that lihe British Government are i:}1is time-
goins: to give you a sincere trial. Do join by all meansl ,. Shall I tell 
,my Honourable friends opposite, and I will here make a free' confession. 
that bt?flire I came to this House I used to wonder how these m.'n, con-
cerned with heartless policy of the Army, must \;e ogreish looking. 
frigh'Uul of mien! When however I came here, Sir, and cast my eyes 
OIl them, e.g., on the Army Secretary. his pleasant countenance and 
fascinating smile, I realised that we had not to deal with ogreish looking 
men, but with 8 policy which made these pleasaut-looking men ogreish 
in t.heir actions! To ~ e my narrative, the result was that oue man 
after another who joined these farees after a ,short experience cs:ne back • 
to Die and said" This e~ e i e  is a perfect . ~e  ", 'J'bese are 
strong woMs. Sir, but they are perfectly well deserved. I went iDt.o 
the hist.ory of their grievances very carefully. I Bsked them to state in 
,writing what their grievances, were with regard, to the policy pursued.: 
I got ft,atements from the most responsible of them. I have 00 Qe' 
to ROint.o \he details mentione.i in these stat;ement,s, but I ~  sa,. 
rMiewing them together very briefty at this distance of ,time, that. ~y' 
. were thOrougbly convincing that this was not iu\ended fA:, be no honeSt, 
,experUnent .t all. One such fact was mentioned in the course of this 
morning'B debat.e 1:y my Honourable friend 'P81ldit Xunzru" namely, 1M . 

• 
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bllrillg of tireama. I bold tile ftew, Sir, that if ao'98mmem .... 
to train a young man in military matters it is necessary to aUow him 1ibe 
use and possestlion of firearms; I may tell my Honourable !rio!nds the 
reason which leads me to this eo!letuioll. If you WIm!t tJo dewtop a 
_eMe 0/ power which is after aU the military man's beet· III8et ill 'ilia 
life, along with self-restraint and self-c01ltrol, the kind of feeling which 
Honourable Members get when they are driving a ~ e six-cyrnder CU' 
sitting at the· wheel, a sense of power and oontrol combined, in due 
proportion, which makes the best Military omcer, aD admix\ure. of 
power, responsibility, control and restraint; if you, Sir, want to develop 
in our young men a senee of theae qualities you IIt8IIt give them ~ i e 
fire-anns. Many of them have come and told me what was pcinted 
out this morning by Pandit Kunzru that to begin with they wU'e giftll 
DO rifles at all, then imitation riftea, and lastly they were giTen ou'-of-
..., riftes only for a short tame juat for the 6riJ1B" period, with the result 
that these young men felt eonvineed thai GovenuneDt were trw.tiDs ... 
;. the-name of training, with abaolute distruat BoI1d Buspicion. I can tell 
1Dy Honourable friend the Army SeMetary thai m&117 01 them wi8Ited 
i;o resign if they ~ not actually BeTel' b~ ooDnection with the Foroe. 

Mr. G ••• YOaaa: May I interrbpt for one moment, Sir? Did \lte 
Honourable Member take any steps to conny any of these 'XftIplaia. 
t.o any military .authority or to the Gonrnment. ? 

1Ir. lI. B. la,.ur: I did not personally make any complaintE. to the 
military authorities, and for t·his reason that any interference from .. politi-
cal agitators .. like me would. I thought, spoil the matter; but. 1-am 
. sure that every one of the men concerned made a compl'lint to tba 
authorit.ies concerned. I am sure that they complained. e.g., to the 
-University authorities under whom this puticutar battalion wns b~ 
maintained. I t.hink they complained to Sir Chimanlal Seta.lvad, \'he 
V'lCe-Chancellor, and I have no doubt that he must have oom.ptained to 
the military  authorities. I did not personally oomplain beca\ll;e I am. 
always Ilnxious to avoid any interference because of the bad name whioh 
we public men generally have in Government books. But to eontinue 
my nhrrRtive, every one cf these people gave me the same ~ . Thea 
I'visited one of their camps., I was convinced from what I saw ancl 
heard that the whole thing was a deliberate and slow process of ib~ 
the self-respect of these young men. I know it is a very grave and 
responsible charge, but.. I make it before the Government Bencll'>s. The 
whole policy was so cleverly devised-amall pin-pricks here and there. 

• calculated t.() injW'e the e e e~ of these youthful and enthusiastic 
men. I cannot describe to Honourable Members the detailed proaeMes. 
but it was a most cold and provoking method of small pin· pricks day 
after day, distributed over various actions, the sum to\al of which .ft8 
to destroy the self-respect of these young men and t.() make them e ~' 

day conf,Cious of racial inferiority and racial domination. The rel'IU't was 
that .nt the end of about a year of experiment the one thing of wbiob 
these mC'n" were madeCODscious was that they had more pigment Jr. their 
skins than they ought to have had.. Many of them aaid to me: ""The 
world has grown so advanced in science. Is there no process by whibb. 
we could get ria ofthia quntity of pigment in our skin' If we Oltt. 
thnt. we will, MV8!1ee much faster." . 
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Then I met one of the important men in the Uai'Nl'litly 'l'taiaing Corp .. 
1 . .Ml.t cJiMloee hit DUlle for ., ... ent. He aaid. "The ~ ii, 
.. Jartbr .... UlIaN' ia aot 8IIOQ8b ..... -in theIe yDUIIg 1JI!8II. 
a ... we .. 1" 11l8id "WW? There ia not eno. 8QthU8i.aam. ba 
'fibe, Malas .... , aeupSry about. fi."?·' Is teat. what YOIl ".. lIle to 
Wen:? People, _bQae aaoeAon. had beea figltiiDg with or against the 
.... i ~. you. fell, me thue ia .,. enough enthusiasm ia 
.... ... about. _t.,-eaaeen." He said: "Where are the ofticers $0 
.. e, frem?"W.U,-, Sir, I W88 aJl8I'Y aod I gave him a reply which I 
·&ball lIftPC'8i belle: I said "00 aM aeek your in.trepic:l officers among the 
·ci8tenua : yCMl will 6ad your proper o8icen there." What does a.n 05-
GIl' ,...., in this cOUDtlry 011 snywbere? Di8l'eg&l'd of death, valow:, 
obi.nlry, ..u'N&pect, pamotiam. H .. man shows all these qualikes ill 
this. eoua1Iry, bub .. diaeoDteDted with a system which affords no scope 
for tllelll, you pu1; him in jail and call him a detenu or revolutionary. 
WW 81'8 theae young mea endeavouriDg to secure in this oountry? 
~ to diainguish ihemselvee ia all these qualities whieh make 
life 10: JIOble. And Tefl there js a Mlief that there is not enough en-
thUliaan ill the ~ CODDtry, of. aD other pJaees in the world, aDd 
i;hat; Gcwemmerlt 61UlDOt get geod ~ to fill in mil.itary forces. Sir, 
., i.ditdlment ia this, that the Govemmeat are really humbugging the 
;pItJple (Aa HOfIOWIable Ms.l1ef': "Bear. heal'. ")' ... 

JIr ••••• YOIIDI: On what i ~  does my Honourable friend say 
'We cannot find young men? The University Tl'aining C-orps is. i~y 

fall. 

_. II. JL ~ b  Thai; may be so DOW, but, I was speaking ab.out 
the Indian'Def,mce Force and the University TrainiBg Corps some1lime 
:8£0 and was repeating the complaint which was siated to me by a ra. 
ponsible Il).an that. the experiment could not generate enough enthusiasm 
"in the ranks of our young men· I say there is something rotten in theQ.-
",stem if Government cannot generate enthusiasm· I remember the 
_e, Sir, when Dr. Paranjpye went on lecturing m the Presidency el 
~ " advocating compulsory' miliiary training for our youth. I had 
-myself the lionour  of presiding at such public meetings Vlore than once, 
and I CBn assure the Honourable the Army Secretary that ~ many as 
two and three hundred young men used to come merely to listen to the 
.acheme, just to find out whether it afforded eBOugO scope for them to go 
iDto milital)' training. But the difficulty to-da\ is that the Govemmeat 
Jestrictiqns are 80 carefully ~e  Rnd the whole syatem is so engeniously 
)ased Gn artificial and disguised l'8Oialdiatinc1iions, that no man with self-
respect, . who is proud of being bom an Indian. can find it easy ~ 
. work under the system. 'l'hen J was told. " Oh, this must be a i ~ 

experiment. The advance can only be slow, Possibly you will get in 200 
'01' 800 yean complete Indianization of the·anny", Well, Sir, we Indians, 
.J eM tell my Honourable· menas, ·are Il very patient people; we be~ e 

•. t!ansmi2l'Rtion also.·J may say that. while this slow process isein 
-operation, I expect to die and be born ~ i  towards the end of 200 y~ 
~ become· an officer in my next l:irth. Sir, l e.sk the e ~ 
.B8IlObes, is this the way they are treating the just ambitions of the y ~ 

III tbia.eDuntry? I aakGovemment ... Uaye·you: y 1~ pollcy, .bue 
.lou ~y de&nile ~ e  If so,. are· yqu e ~ . to state ~  tIP 
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the 1loar· of this House to-day, ill how many yean you propose to mak • 
. ~  army bldiaD ?'. We recopile that it must take 81J1De time, tbatJ. rea-
eOnable period must be allowed for the genuine working of this proceB&. I &.iii 
'not eonaemed with the actual number of years: I am concerned rib tllei 
immediate creation of these a.utomatic prooesaea-I should like my mendel 
O i~ to mark my words-I am concerned with tboae automatic proceeiea. 
01. advanee, which once begua proceed in arithmetical pl'O@'8aaidn automati;.. 
cally. I listened with great respect, "ith great attention ana curiosity, to the-
speech made by His Excellency the Commander·in-Ohief the other day: . I! 
expected that we were going to be treated to something which might be-
regarded as a statement of "policy and programme" in this connection. 
IiO that I thought I could go back to our colleges and schools and telto 
the young students: .. I have heard the Commander-in-Chief; this is hi5 
policy and programme in the matter of military training'·.. But what did 
we hear? We heard three statements, that the Inchcap8 Commntee 
recommendation of a cut is an impossibility: the recommendation was 
:r:nade by them in a fit of enthusiasm, if not folly, 'The second thing 
I heard was that he was not prepared to cut down a single man. that he-, 
was not prepared to out down a single rupfle,--a tripartite statement pro-
ceeding :from 8uch a high officer) r shall take this e ~ to my frien_ 
in our schools and colleges and tell them that this is the position. But 
~y I ask the Government Benches, in all seriousness. do they think, 
that in making such miserable advances they are taking advantage of. the 
tTa<iitional fighting talent in this country, of which in any case in the· 
Mabratta province there is plenty,-in the Muhammadan provincell theJ;Ip. 
is plenty, in the north-west of India there is plenty? I am immediately 
concerned with the small province from which I come· I know. ~i  
personally, that if in my time the fighting ofticen' line in the army were-
open to me, I would not be here making impotent speecbea. I am ~. 

Sir, there are a number of people, like me, who, if these rank,. had· 
been open at the threshold of their career, when they were young ana 
enthusiastic, not hardened with disappointment as at my age-I say 
if these ranks had been open to them at the threshold  of their career; 
they would have chosen the anny 88 their profession for life. I wt1l 
say without exaggeration, Sir, that this racial exclusion is ra.nklingm the 
hearts of a large number of my countrymen and may have its nemesis. 
Shall I make a confession, Sir. When I looked at your Royal Air Force-
display the other day, when we were taken up in small ~ 11 in 8E'ro-
planes many possibly felt ,happy. But I felt very sad. Sir. And why.?' 
(Laughter from a certain section of the SW8rajist Bencbes,) It is not 
a matter for laughter at all. We are here trifling with the innermost and 
most sacred sentiments which God imnlanted in our hp-art and i~ 
education haa reared and ennobled, Whv I felt sad WRs'this, that I and 
my countrymen should have i ~ to do with all this ~  display of 
pow$r and responsibility; that an this lal'Re amount of money should b, 
&pent, that aU this ·talent should be generated and utflised. that all this 
e!ithusiasm should be created with fomism, aid when there is plenty of 
material amoDa'US if onlv the Govemment bad the eves to see. r felt 
tiiat r w. like a. pariah. olltracised by reason . of mv colour,pel 
my tJkin. not because of Bn-ything which God haa nflt. Biven me but 
b~ ~ ,of m'V akin, my DAtionalitv, my .neast"!' Sir, when I loobcl 
a. the somewhat, ~ee 1 i  people whf). handled theRe ."aeb:nAll. ~ 
tltougbt came. into Diy mind: how much better wouJil tlila aD be It 
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Indjans were there. It makes me very sad, Sir, . when l go: to. tbese 
...... ainments. QJl British military ~ ' I feel,· Sir, that.it is ~  Bib~ 
for me to convey in foreign language aU that I feel On' such .~ ~ 
~i~  honour and dignity. I do bope that the Government have' at 
~ the imagination to underatimd what I feel. H even. tha* if not 
there, then I say there must be something very rotten in the . ~ Of 
Denmark. I wish, Sir, to convey to this House as far as my words C&1} 
a &eZl8e of my extreme condemnation ot the military polioy of the ~ 
ammant. I will go further and say that beyond the n&m>w cut which .. 
being debated I would advise them to tqrow out the whole of the votable 
part of this entire grant as an i i .~ of our severest condemnation 01 
this policy of camou1lage and deception ~i  the Government have been 
pursuing from time immemorial. I feel. Sir, I have· not words strong enough. 
to express my oondemnation, but feeble as they may appear, I hope they 
will induce this House to treat this cut in ~ only way it deserves. . 

JIr. O. S. JtaDc& Ifar (Rohillrund and Kumaon Divisions: Non-
Muhnmmadan Jtural): Sir, the. motion moved by my friend, Mr. 
Auni-rU, relates to .. ~e e  policy and expenditure." After the illumi-· 
Dating speech of Mr. Jinnah and the powerful eloquence of Mr. Jayakar, 
I think it is very difficult for anv speaker to be heard in ~ i  House. 
'However. 1 propOse to take up that part of the Imperial poiicy which 
hu an important bearing on military expetl.uture. Sir, it is 3 well:. 
known fact that the military expenditure of this country ought f;t. have 
been put not on Indian shoulders hut on Brit·ish shoulders. e i~. 

oouple of years ago in this House on tbe e e~1 Budget, I quoted some 
of the observations of eminent British statesmen who had from time to 
time oomittedthat it was a financial injustice, a WTOng to India, to 
make ~ e Indian people pay for the :British Army in India. Mr. Ramsay 
MacDonald, who has also filled the high office of the Prime Minister of 
England, in .his book •• The Government of India " has clearly stat_ 
~  it is a grave injustice to the Indian people to ask them to pay for til • 
. British soldier, the British garrison, in this country. He writes: 

.. Undoubiedly India has not been dealt with fairl;,. in this respect (the milit&ry 
fJrpendit1ll'8). It haa to bear the expeue of operations diat are mainly Imperia! .•• A 
large part of the Arrrrt in 1Ddia, oertaiDly _half, is an Imperial Army which .. 
ftqWre for other than purely Indian rarpoeea an. its cost thenfore should be .. 
from Imperial aDd not Indian funda.' 

Mr. Ramsay MacDonald went on to say: 

.. WIleD _ It&tioD troopa in other puts of the Empire _ do DOt c:b.ar2e them npcID 
the ('oJoni.; bat iu India _ have t4e ioBaenee of the dead hand. Ina;,. is trMted 
.. ... independent &tate, which however _ rule and whoee military policy _ coa&MI 
while it • horrow. ' frca .. a certaiD nmaber of koopa for wbich it paYL" , 

Sir, \hat i9 the extraordinary poaition of India to-day. India baa Do 
Irdedom, whereas the Colonies have freedom, and yet India has p to-
pay for the British army of oecupation in thi" country. It ~ no JD(ft 
aa.d no less than a foreif!D anny of occupation.· Sir, in the ColoDi •• 
those . who have lead colonial history, those. who bow aomathibir 
of 'the colonial military 'budgets, those who knatr the manne!' in whiclt 
lltp. ('&1<m1es were treated are aware that when the :ttritmh annv' WII8 ill 
flu, ~~  \he Britis&. ~e ~1 i e  it at tJieir 0""' .7expt11Me. 
Only 'thaOOlODieit bore ODe.1eIrt1l df fib .. finanaiat' b11ld'tat. t shall ftIIIl 

• 
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. fMt. o. a ..... I,...] 
i '~'  pb,,.t ~ .• i~ ~  about tit. _8\1-. tW *e ~ 
, '" Iltrtll"", ~ ~ e ~ ~ ""Y' U . ., ~ ~ .,mtwl' .~~~ 
~~~ ~  1J.JI.I "' ~.  ~1 whie'h 'the CoJ'cjDi_. pve ..... 

sir, ~ \he Coion.i,.es "ere fP'BOt-ed freedoQl, the Colonial, did not pay 
.. ~ .e ~ i~ ~y. ~ i i  ~ i e  pa)' for the British Atmy; 
~.~ i ~ to' maintain t\:te British Army at the figure. I ~"" 
" ~. ~e e 'tibi, House. E~e  aftef the grant of freedom thlB ~  
~. on and when two Com.mitt.ees of the Bouse of Commol18 U8nnned 
~ tho ~O  and CaDlt' to 8. ~i i  tJlat ~~e Army should bt' witla-
liiawn frciJn the Colonies, even then 'he Bri.tlsh Oovemment brought 
-.bout the withdl'tPowal or;aly ~ y slowly, and then, SD, they wittuhew 
'because it was a ftnanoiat burden. I do ~ think it is neceuary fur 
~e  c;,uote b4tf0re you what Mr. Kei\h h .. said on this: 
. .. Ia l,863 til. ~ of. ~ A ~ ~ ie  .... ere iDformed br tlle Imperi¥ 
.~~ thai it .... not i ~ ~ lonPI' to mailltain ~ Imperial esp8D18 ~ 
-pI'f'llll'lla m the. colonIes AIId .... If 1. t.he (IItll1'8 U-OwI'IBODa wen kept there, at. 
-.....s ... n...u'7 iW the Gowna I ..... d ...,. ... \MIn .... " ~ ill ~ 
~ of 8We" MIpak:Ia." i 

But what is Ilappelling in lnea to-4ay? .butia haa no e~ .  

Iactta haa to pay fur her thraldom. lwiia b. got ~ pay for the 
·BmisB Army of ooeupation. No self-gonruiag lodia would nontempl" 
1\hia. Mr. Rameay llaeDonald truly .,.: 

•• A .If'(JOvemin. I.... would DO doulK iDa_ 1IJIOII bearing _ cWinite ...... in 
....... Bat like the DamiaiGDa it _aW .... bQy ...... i\ wP.' ~. q ~ 
. edjqp GMt "' it. _I and ii ~ decide ill .... b.t form it was "' ...-ke itJ O ~b

'~"'" an In4Um ~""~. In anY eYflllt, the present plan '" "tdIicb 
,tadia pa1' for the Impcn:q.J Army ~ e  t.b,... withoat in oy _,. a.ermiaiD' 
JIOIior 18 II bad .. it. _ be "-

" ' i~ • not my ~ e  Sir, but tbe language of au ex-prime Minis'-r 
.01 -Engl". .' 

.. If t.be eli_mil Iyltem of milit..ry defence is to lut, the whole COlt of the British 
MPlY st.at.ioned in India shoald be home b)" ~ Imperial Escbeqaer." 

Jl'hat i. t.he opinion of Mr. Baaaaay MaoDODald. India'. aspiratiQU. for 
'D:>minion status h88 been thwarted on the ground that there is DO home 
e ~ e ill this country. Wftihout home defence bow ean you 8spire to 
'home rule? But in the Colonies, home rule' was granted without home 
defen('e and faoilities were provided. ~ home defence. The ColQnics 
'Lad opportimities which are denied to us. Sir. weare cdmmitted in the 
Montagu dispensation to wha\ is known as cjevelopment of responsible 
·W1;itutiona in this counby, but llide by side with the devel.ll'ment of 
lfllrlPQntlible institutious ill this country it. is but right that we I'Xpect ~e 
-Govemmeut to de.elop aIao the IndianisatiOft of the Army, to develop 
B policy of making Indians fit to dE.'fend t.hemselves. Sir, the other day· 
,6118 Home Member remiaded the House of 811. animal called the oroco-
·4i1e anel the polioy of the Govemmeot. reminds me of 8I1.ot.her . ~  
. which (01110 lives in water, and t.hat is, the tonoise. The Oovemm8llt 
.,.".,. at the tremendou8 yeloeit.y of whiah the \ortoiae alone is capable 
.... __ to • Iadian policy. I wish to &ubmit, Bir, how. withint;be 
.J8riod that t,he B ~ ~ ~ til.. ~  ",nd ~  that P(\Ji..-of 
~ ie  IItart.ed .1IIat. PQlicy ql w.8k ... ~ tile Wi.,... (A. B~'
. ..w. .~  ··,lExploita"':'} y~ Mr. a. n .. e,01 __ "q;-
' .. tMioa.... 1MItWt--ia" ,.V .. ; ...... ' .... II _.ul .. i .. 
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and the policy that we are discussing "o-day ia etoeacuJatien fim,and 
·e:q*>itat.jon aitenvaMs-exploitation financially, but fimasculatLn of tIw 
nY.mood of the 'race. Sir, it bal been said ·in thil Houle tftM IOcB8Btl 
make ~y good aoIdiel'll but they ..to DOt make very gcod officers. WheB 
the Brit.ish CQme to this country, who were the officers in the Iodiaa 
Army? Were t.he British the cfficers of the Indian AmIY:' Lord 
Curzon said, .. We conquered India with Indian swords." The o1'fieen. 
"if1't nkzo Indian officers. The English Governmen'l; took jelly good care 
to destroy thc capacity of Indians to be officers. They took Jvlly good 
OKre to destroy the umlies themselves. Students of Indian llistory are 
• aware. Sir John Strachey has recorded in his book, .. India, Its Adminis-
tnr.'tion ond IJrogress .. how unwarlike tribes were recruited for the Army. 
how t.he people all over the country had opportunities for serviLe, and 
how the Government altered that policy and restricted recruitment '1;0 
('crtaill Sl,lcct classes in the country, so that the people as a whole would 
not han an opportunity to enrol themselves in the Army. The whole 
polil'Y l.:u; bt'en (JOC (A destroying the manhood of the race. The whole 
policy ~ ' been nne of depriving India of the power of i i ~ I_gain '.\t 
any time ill her history and taking a stand upon her own lihcrty' and 
defending it. TIlt' whole policy has been one of making India the mi'ch 
cow of the British Empire. The whole policy has teen one of reducing 
[ndia t() I hat dt·gradutioll in which the Romans left the Britons, the pri-
mitive Britons. The House will remember how when the Romans were 
withdrawing their armies from Britain, how when Rome was sinking under 
the assaults of barbarous invaders and the vices oi internal administra-
tion-itow when the Romans were leaving Britain the Britishen, said to 
tIll' Homans ... 011. ye, masters, please do not leave us. 'We wiII faU 
Ii prey to foreign invaders. Please protect our shores, protect ("lr land, 
protect eur hearths 8Qd homes." B i~ i  wants that we sh .• u1d be in 
tl.c same helpless position. Britain wants to leave this country in the 
,kgrad&tion in which the Anglo-Saxons found the Britons. '{'hilt· is the 
'~ . i  to which we are being forced to-day, and I am g;ad that 
Illy Honr,urlLble friend. ::\Ir. Jayakar, who generally uses very sober 

" ~. who generally weighs his words before he uses them-thn!. even 
lIP was constrained to say that this is a policy of .. humbug ". This 
.. humbugging", as he put it., must cease to be. This is the biggest 
fraud known to i ~ "  We are being advertised to the world 
R!' incompetent. as incapable of producing officers, while the trnth is that 
T i ~ hits as much genius in her to produce 'officers as any otb"r .~  

ill thl' world. Sir. you said when you were amongst us how if we had 
sdf-govl'rnmedt we could start numerous colleges in the r:mntry'-
i i ~' coll('g!'s. and give opportunities to the youth cf the land to take 
their burden. the national burden upon their shoulders like ~  men in 
ot.ber pads of tbe self..,governing ,,·arid. And that is. Sir. what has 
llnppened in .. The Land of the Rising Sun." And if there is I'haracter. 
if ther!' is O ~  among those pee.pIe who describe ~i  cOllntry as 
.. tbe E ~ over which the Sun never sets." they should •• dopt in 
,this 0rio:>.uhl ('onntry the same i.~y as the Land of the B;,,;ng Sun 
adorted. And with ,,;hat result? Sir, it is not my description of it. 
it is the dl'seription of n EuropeRll "Titer: "phenomenal" is "the progrvs 
that JapAn has Achieved in military ~ e  recent years." The 
bi . ~ ofthf' J"pRnese army and navy. is one Of the most. e~ i  
developmellts in efflcieney. W. I. 'McGovern says in bis book "Modem 
Japan .. bow within 8. few rem, SO 01"40 years-England haa tcen here 
. for a lODger period-how in .. short period Japan which had no bet.ter 

• 
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army than the Indian Anny tha'li the Indians had when. the. a.licDS ~ 
to 1 ~ our army against ourselves-Sir, the Japanese 'Tose mto !l great 
and mighty nation because the la.pa.nese provided their own officers for 
.the anuy, the Japanese Go.vernment felt as the Japanese people wan'li,ed 
.thenl to feel. ;Rem we have a Government which feels it its ~y  ~  

bep us in bondage. This is what the Japanese did :, . 
.. The Lord of Satsuma. employed English experts, the Lord of Xii .Germans, while 

.still others looked to the Dutch. for guidance. Even the conaervative Shogunate at 
Tokyo decided in 1862 upon the adoption of Occidental methods of warfare, though'lit 
~e .i e  the services of the Samurai." " 
'fhc uuitb of the troops consisted in this period of 8,806 infantry, 1,6q8 
'Cavalry. 800 field artillery and 2,045 garrison artillery with 1,406 offieet'8. 
making a total of 13,625. That was in 1862. And in India e~ 1~  

whatever officers there were in the Indian Army, whatever material there 
'was in the Indian race to produce officers was barbarously destroyed. I 
do 'not want to go into this chapter of history because I will have to defafu. 
this House very long but students of i~ y know that the "Mutiny" 
wall suppressed as though it was an Indian War of Independence. A 
small country like Japan progressed so fast without the Englishmen 
governing the country. Here is a Government which shamelessly boosts 
hour in hour out of its sympathy and solicitude for the people of India. 
And Sir Darcy Lindsay and the European group sing to that tune Ilno 
-dance to that tune. Here is a Government which' says that we hay, 
nothing but the good of the Indians at heart, the good of the great maf.Sc., 
at heart. What are these educa:ted classes .but "microscopic minoritiec;". 
1:Iay they. This Government has not followed the example of the JapalJesl '. 
"The Japnnese had to send for the British experts, while this Britisl." .. 
·emment has been trying to destroy the manhood of the rac.e and -;nq".J" 
the competence of the Indian people to officer their own army. l' '''1~ 
'Only phce before this House one simple statement which this EU1 f 

author of "Modem Japan" has furnished us. In Japan before the f ~ ~~ 
.Japanese War there were 36 generals, higher officers and officers" ~ ' 
'8.9'10 petty officers and 65,241 men,  making a total of ~. Bef<. mT 
"Russo-Japanese War, there were 94 generals, 8,480 higher officf: '"" 
officers, 11,865 petty officers and 132,34S'men, making a total of 1.;.1 ;' .. 
After the Russo·Japanese War, there were 125 generals, 14,388 \'.', l' 
-officers and officers, 24,066 petty officers and 211,896 men. I need nr,:;,111 \ 
the Members of this House Through Indian history and the number ~ w;;;"; 
~ ~  beel?-wageCf, the number of battles in which we had to ~ .  
~.  the last war. The Commander-in-Cnief stands Ufl in i ~~ ' 

,"".'V1th that e~  for which his department is notorious ana says .~.  
ly ,that . ~ .attractlOn am?ng the Europeanyoute!' for the Indian arm:-:! 
"?emg dImInIshed. He sald he had not been. ~i~i ~ boys fro!D' Sand1rllo. 
m t.he numbers be wanted. I do not take e~e  His Excellen. ~. "  
' . e i~ ie . or tlie e~ e e  sitting on_ the other siile ~ ~ . 
.House fit their wol'a. value. I Ju3ge them by their deedl!f.,;If His'··"H:lO: 
]ency hud the good of the people at heart, what would"ne hIlV,.' ! I 
!Ie would nave said, .. ~ am glad that enthusiasm. it>, "' ~~ t 
m my country ~  men commg out to officer. ~e Indian Army .;,:1 ~~ e , 
T..)w .an opport.umty for me to create. opportUnItIes for the Ind.ilQl, to', ... Jj.. e l' 
..(Hear, hear.) There was such a hr-'m wave on the heights of.·Siml&l f 
. have h",ard of .the O'Donnell Cir .mlar· in connection witb-""e,!.&il. ~ . 
''Services in Indi". A ~  ~. the O'Donnell Circular, itJJlIr:8Ifmot(, _ 
. !plated that e i ~ . ~ . ,top in England and there should Of" 

." . . , , 
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. plete Indianisation of the services but after that O'Donnell Circular, ~  
-never saw the light of day, (Laughter) what happened? '1'he Lee Commls-
C sion came_ A racial discrimination was created in the services, among 
member!; in the services'who had the salp.e standing, the same i ~i  
,:the same education, recruited under the same constitution_ 'What 
. i .~ .  ~ Racial barriers were created in the ~  Civil Service ~  
other services; and I suspect that this statement or the ComIl!ander ·in-
,OWef is nub' a gloomy prognostication of another. Lee Com.,:nission conti,!lg 
~  this country. (An Honourable Member: "Yes".) Of 'course there :Ire 
.not manv Indian officers in the Army to create differences between Indi'-.u 
)fficers r.'iJd European officers. Already the poor Indian officers are treated 
,like so many frogs in a little well. Therefore, there is no question of 
.of acial d!bcrimination being raised on a gigantic scale. It is already there I 
",out they will perpetuate it, they will feed it at the cost of India. 

Sjr, so much for the Government's att!tude towards the Army; ,and 
now I shall _deal generally with the attitude of the British Government 
toward .. j;he Government of India in respect of army matters. In milit,try 
matters they do not treat the Government of India as an entity in itself. 
'rhe Government of India is no more and no less than what Lord Curzon 
.described it to be, namely, "  a subordinate hanch of the British Govern-
ment". l\I v friend, Sir Purshotamdas Thakurdas, had in his beautiful 
1 note to ~ Report of the Retrenchment Committee made certain vory 
~ 1 i i  observations on this aspect of the question. The Esher Com-
alPittee too had some observations to make in 1919. I shall first refer to 
what the Esher Committee said: 

.9 .f' We were confronted "ith evidence of the continued reluctance of the India Office 
-," ,) .roquish into the hands of the Government of India greater freedom in the adminis-
jl of t,he Army, even in cases where this could be done without compromising the 

," ' ~  of the Army at home or cont.ravening the sound principle of umfnrmity in 
'_.,j'y pollcy. We are strongly of opinion that greater latitude should be allowed to 
''''f)lovernor General in Council and to the Commander-in-Chief in India in matters 
" i')ng internal, military administration." 
',' ~. . 
, ,-Commanaer-in-Chief and the Government of India do not trust 
"' ~ i  people in regard to military matters, and the British Govern-
~ ~ do ~ seem to trust the Commander-in-Chief and the Govern-
.~  of IndIa presumably because of their contact with the Indian e ~ E'  

,h, it! how the British policy, the British military policy in the East 
.~  because, as it has always been admitted bv all constitutionalists 

·if is 'on thE' Army that British ruie in India depends.' It is on the i i i ~ 
of tHe BI itish in this country that the British domination rests and t1.er&> 

~ .e they do n'ot want the Army to be wrested from their hands into Indian 
. .'nds. Sir, Sir Purshotamdas Thakurdas, who was a Member of Lord 
.: ilchcape's Retrenchmput Committee in 1922, emphatically condemned 
" ~ '1 e e  system oi <tr.:,;rol in the following terms: . 

if ,L:i\he 'C'ommander-in-Chief is the responsible adviser of • Government of India 
,:<rhng i. ~ policy and affairs. Should the Government of India differ from the 
"w¥.!er-il1-Chief on any question. the Secretary of State may, and not infrequently 

•  . .' "'old the Commander-in-Chief and force a certain line of action on the Govern-
ad. India contrary to their wisl1es." 
ii ., 
"JPT.h., gallant ~ e  who IS seated on e'~e e  is more ~
l .. ~  b..~ entire machinery of the Government of India (Hear, henr). 
,''''')Oll5-tl,')rf}', ar Office 'ill India. But if at times, as sometimes e ~  the 

' 1 "' ~"'  of India and the Commander-in-Chief agree, the Secretary of 
. t ~ l.l' 
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State rejects their unanimous recommendation and forces on them a diif:-r-
ent line ~  action irrespective of the additional coat t9 the Indian Exchequer; 
and this additional cost relates ~  ouly to the ~ii.e  poliey of the Gev-
Ernment in India, but also to details, for let us hear Sir Purshotarr·dss 
Thakurdas. He says: 

•• This interference of tl!.e Secretary of State is not confined to questions of Imperial 
ir.terest or to broad lines ef policy but extends to such administrative' details as the 
comforts of British soldiers (J(" the emoluments of officers." , 
So complete is the British domination so far as army matters are C.lD-

5 P.l[. 
cerned. Sir, this Assembly is, so far as this Department. is 
concerned, a nonentity, and so long as the Army Department is 

not· me.de responsible to this Legislature there cannot be responsibility even 
in this irresponsible Government in the matter of Army administration. 
Sir, I think I have taken so much of the time of this House and it is 
5 o'Clock, an appropriate time to adjourn. (Laughter). 

The Assembly ~  adjourned till ElltVen of the Clock on Tuesdll..Y. 
the 15th March, 1927. 
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